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BEFORE THE NATIONAL GREEI{ TRIBUNAL

PRINCIPAT BENCH AT NEW DETHI

APPEAL NO.78 OF 2018

IN THE MATTER OF;

LAXMI CHOUHAN ...APPELLANT

VERSUS

UNION OF INDIA & ORS ... RESPONDENTS

BRIEF SUMMARY OF ARGUMENTS ON BEHALF OF THE APPEL DATED

07.08.2020

1. The Present Appeal has been flled challenging the Environmental Clearance

cEc',) dated 20.02.2018 granted by the MoEF&cc to the south Eastern

Coalflelds Ltd. for the expansion of Dipka Open Case Coal Mines from 31 to 35

MTPA.The subject mafter of the Appeal is the grant of Environmental clearance

for the expansion of the open cast coal mine in Chhattisgarh. The Appellant has

filed the Appeal No. 78 of 2018 challenging the Environmental Clearance dated

20.02.2018 granted for expansion of of Dipka Open Case Coal Mines From 31 to

35 MTPA. (Impugned EC is at pg- 79 )
2. That Appellant's main contention is that the grant of environmental clearance by

the Ministry of Environment Forest and Climate change is illegal, improper and

irregular. It reflects gross impropriety on the part of the both the Ministry of

Environment, Forest and Climate Change as a Regulatory Agency and the Expeft

Appraisal Committee. Under the EIA Notification, 2006, it is the duty of the

Expert Appraisal Committee to undertake 'a detailed scrutiny' of the EIA Report

and other documents including public hearing proceedings before grant of

Environmental Clearance. In the present case, the EAC was aware of the fact

that an OM cannot supplant the law and permitted the expansion to take place

without the mandatory Public Hearing. It is also well settled that the provisions

of the EIA Notification are mandatory in nature which has been ignored by the

EAC while permitting the present expansion.

3. in Electrutherm (India) Ltd. ys, Patel Vipulkumar Ramjibhai and

Otherc, (2016) 9 SCC iOO(pg.B ) it has been made clear by the Hontle

Supreme Court that even in case of expansion project, Public Hearing is

mandatory. The MoEF&CC/EAC cannot rely on an OM to exempt Public

Hearing for expansion project. The EC is liable to be quashed on this ground

only.
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4. The Forest (Conservation) Act, 1980 requires Final Order by State Government

under Section 2 of the Forest (Conservation) Act, 1980. However, the entire

mining has been done in blatant violation of the provisions of Forest

(@nseruation) Act, 1980 by undertaking mining on the strength of Stage-I

Forest Clearance which is annexed by the Project Proponent with it's Reply. This

is an admitted case of violation of the Forest (Conservation) Act, 1980 and Order

dated 12.12.1996 passed by the Hon'ble Supreme Court in T,il Godavraman

Thirumulpad Vercas Union of fndia 79!rZ (7) SCC 267,

5. The project has undertaken mining in 409.056 Ha of Forest Land in violation of

the Forest (Conseruation) Act, 1980. Yet, the very same EAC not only overlooked

the violation of the Forest (Conservation) Act, 1980 but also allowed the project

to ereand illegaly from 31 MTPA to 35 MTPA Such as act is also in violation of

the order of 12. L2. 1996 of the Supreme Court in T.N Godavraman Thirumulpad

Versus Union of India 1997 (1) SCC 267. The Project Proponent, The Forest

Department of the State of Chattisgarh and the Ministry of Environment, Forest

and Climate Change are jointly responsible for allowing the mining to not only

continue but also expand despite such blatant violation of the law. It is

submitted that environmental law compliance is mandatory and not

discretionary. The poect proponents along with the government agencies have

exhibited a blatant disregard towards the Rule of Law. In addition to the

violation of the Forest (Conservation) Act, 1980, despite being aware that the

Mining in Dipka is adjoining two other large mines - Kusmunda and Gevra, no

comprehensive cumulative impact assessment has been done. The EAC turned a

blind eye to the fact that SECL had not complied with the previous

Environmental Clearance condition and approved the p0ect for expansion.

6. It is submitted that the need to extract coal cannot undermine the Rule of Law;

the Right to Life under Article 21 of the Constitution and the fundamental duty

of the State to project the life of citizens and protect the environment. The

approval granted violates the Public Trust Doctrine; the precautionary principle

and principles of sustainable development. A project cannot be termed as

'sustainable developmenf if the approval of the same is contrary to the law of

the land.

Repeated use bf Ofrice Memorandums (OMs) for Expansion without

Public Hearing

7. Last Public Hearing was conducted on 05.09.2008

TtE Mine has been expanded 3 times without Public Hearing (from 25 to 35

MTPA)

From 20 to 25 MTPA - EC dated 03.06.2009

From 25 to 30 MTPA - EC dated 12.02.2013 (through oM dated 19.12.2012)
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From 30 to 31 tvtTpA - Ec dated 06.02.2015 (through oM dated o2.og.2ot4)

From 31 to 35 t"lTPA - Impugned EC dated 20.02.201g (through OM dated

1s.09.2017)

fThe relevant case laws with regard to these Office Memorandums relied on by

the Appellant have been reproduced in pg. 3 of the present Brief Summaryl

8. That the Environmental Clearance dated 20.02.2018 granting expansion from

31 to 35 MTPA can be termed as illegal in the absence of public consultation

or public hearing as mandatorily provided by EIA Notifications, 2006 as held

in Elecfiotherm (India) Ltd, vs. Patel Vipulkumar Ramjibhai and
Otherc, (2016) I SCC 3O0 (pg.l} ) wherein the Hon'ble Supreme Court in

it's paras 15, 16 and 20 have held:-

16. lt must be stated here that after the EIA Notification of 2006, a draft
Notification was issued on 9-1-2009 wherein an amendment was
suggested in Para 7(li) of the EIA Notification dated 14-9-2006 to the
effect that in cases of expansion of projects involving enhancement by
more than 50% holding of public consultation/public hearing was
essential; implying thereby that in cases where expansion was less than
50% public consultation/public hearing could be exempted. Without
going into the question whether public consultation/public hearing could
be so exempted, it is relevant to note that this idea in the draft
Notification was not accepted, after a Committee constituted to advise
in the matter had given its report on 30-10-2009 to the contrary. As a
result, the final Notification dated 1-12-2009 did not carry or contain the
amendment that was suggested by way of draft notification.
Consequently, no exemption on that count could be given when the
environmental clearance came to be issued on 27-L-2O1O.

20, At the same time, we cannot lose sight of the fact that in pursuance
of environmental clearance dated 27-1-2010, the expansion of the
project has been undertaken and as reported by CPCB in its affidavit filed
on 7-7 -2OL4, most of the recommendations made by CpCB are complied
with. ln our considered view, the interest of justice would be subserved

15. Public consultation/Public hearing is one of the important stages
while considering the matter for grant of environmental clearance. The
minutes of the meetings held on 9-2-2009 to 11-2-2009 show that the
request of the appellant for exemption from the requirement of public
hearing was accepted by the Committee. The observations of the
Committee suggest that there would be no additional land requirement,
groundwater drawal and certain other features. However, the water
requirement, which is a community resource, was definitely going to be
of greater order in addition to the fact that the expansion of the project
would have entailed additional pollution load.

19. In terms of the nrincirrles as laid down bv this Court
in Laforse lLafarse Umiam Minins (P) Ltd. v. Union of Indio. l20lll 7
SCC 3381 . we find that the decision-makins nrocess in doinq awav
with or in granting exemDtion from public consu ltation/oublic
hearing. was not based on correct principles and as such the decision
was invalid and improner.



if that part of the decision exempting public consultation/public hearing
is set aside and the matter is relegated back to the authorities concerned
to effectuate public consu ltation/pu blic hearing However since the
expanst on has been undertaken and the industrv has been functionins,
we do not deem it aODTODriate to order closure of the entire olant as
directed bv the Hieh court. lf the public consultation/public hearine
results in a negative mandate asainst the expansion of the proiect, the
authorities would do well to direct and ensure scaling down of the
activities to the level that was oerm itted bv environmental clearance
dated 20-2-2008. lf public consultation/public hearins reflects in favour
of the expansion of the Droiect, environmental clearance dated 27-1-
2010 would hold sood and be fullv operative. ln other words, at this
lengh of time whrln the expansion has already been undertaken, in the
peculiar facts of this case and in order to meet ends of justice, we deem
it appropriate to change the nature of requirement of public
consultation/public hearing from pre-decisional to post-decisional. The
public consultation/public hearing shall be organised by the authorities
concerned in three months from today.

(Emphasis supplied)

9. That the Appellant also relies upon Lafarge Umium Mining (P) Ltd. us.

Union of India, (2017) 7 SCC 338 which states to the effect that public

consultation/public hearing is a mandatory requirement of the Environmental

Clearance process. It is stated that Environmental Clearance dated"?OO2.2018

granting expansion from3t to3.5 MTPA can be termed as illegal in the

absence of Public Hearing process.

l0.That this Hon'ble Tribunal in S.P.Muthuraman .8. Union of fndia, Original

Application no. 37 of 2Ol5 and Ortginal apph'cat'on no. 273 of 2074

@5. )G ) has been categorically held that an Olfice Memorandum cannot

supplant the EIA Notification of 2006 but only be supplemental to it (Para 80).

It was also held that the provisions of the EIA Notification, 2006 are mandatory

in nature (Para 120). it is stated that in view of the Judgment of this Hon'ble

Tribunal in S.P.Muthuraman us, Union of fndia the Official Memorandum

dated 15.09.2017 cannot override over Statutory provision and a process as

provided in the EIA Notification, 2006 and therefore, is illegal and non-est.

ll.Project does not fulfil the criteria of Office Memorandum dated

15.09.2017

. The OM dated 15.09.2017 (pgiTstates that all conditions of previous ECs

sholld be complied with for the exemption from Public Hearing.

o The Monitoring Report dated 04.11.2016 (pg.Aq ) shows that the conditions of

the previous Environmental Clearance have not been complied with and this is

also reflected in the minutes of the Expert Appraisal Committee 1pg. & 55)
12.Irregularities Regarding the Details of Project Affected Families (PAFs)

o The earlier EC dated 03.06.2009 states that the total Project Affected Families

is 2593 (1690 + 903).
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. However in the impugned EC (at pg.8l ), the number of PAFS has reduced to

1690. No clarification has been made regarding whether a furffrer 1690 families

have been affected by the present expansion, or whether the number reflects

the total number of families affected by the mine.

. In case 1690 is the total number of families affected by the mine, no

explanation has been made as to why the additional 903 families mentioned in

the earlier EC are not being considered.

13. No Forest Clearance has been obtained

o The present Project is utilising .109.056 Ha of the Forest Land which was later

revised to 409.149 Ha of Forest Land.

r The P@ect Proponent has not produced the final State Govemment order for

Forest Clearance for any of the p@ect land being utilised by it for non-forest

purpose.

. The EAC was very much aware that the Project Proponent only had the Stage-l

FC clearance. (P9s.557 e\ ilJ )
. The Project Proponent in ifs Reply 25.08.2018 has categorically admitted in

para 25 at page 130 of the paper-book:-

"25. ....ft is most respectfully submiE that only Stage-l, Forestry
Clearance is required for EC"

a That the above contention that "only Stage-l, Forestry Clearance is required for

EC" is against the mandate of law as laid down by the this Hon'ble Tribunal in

Vimal Bhai & ann V. Union of fndia & orc.,2012 SCC Online NGT 77

and Prafulla Samantara v. Union of fndia & Orc.,2014 SCC Online NGT

892 has clarified to the effect that No Non-forest activity can be carried out

before granting of the final state government Order under Section 2 of the

Forest (Conservation) Act,1980 and that both Stage I (in principle) and Stage II
are not Forest Clearance under the law. Non Forest use of forest land is
permitted only after an order is issued by the State Government under Section

2 of the FC Act, 1980.

This Hon'ble Tribunal in Vimal Bhai & Ann v llnion of fndia & Orc,, 2O1-2

SCC Online NcT 77 tpg31l
"30. However, a party cannot be remediless, a person who is
aggrieved by the Approval/Clearance granted by the Central
Government has to avail an opportunity to assail the same. ln the
aforesaid scenario it can safely be concluded that after receiving a
Stage - I and/or Stage - ll Clearance, thereby granting a consent to
permit use of forest land for non-forest purposes, from the Central
Government, it is incumbent upon the State Government to passa
reasoned order transferring and/or allowing the land in question for
being used for non forest purpose. lt is needless to be said that
bereft or such order no forest lands can be put to use for non-
forest ourpose. Further,a ll activities done without such orders

a

would be ab inifio void. An Appeal can be filed against the said
order of the State Government under Section 2(A) of FC Act and/or

5
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a

under Section 16(e) of the NGT Act. ln the event such an Appeal is
filed it would be open for the person aggrieved, to assail the
order/Clearances granted by the Central Government under
Section 2 of the Act which forms an integral part and sole basis of
the order passed by the State Government."

(Emphasis supplied!

This Hon'ble Tribunal in Prafulla Samantara v. Union of India & Orc.,

2014 SCC Online NGT 892 @gfr) has clarified that no non-forest activity

can be carried out before the final State Government order-

"This question also came for consideration before a Bench of
this Tribunal in the case of Wmal Bhaiv. Union of Indiain Appeal
No. 7 of 2012 dated 7th November, 2012.

In addition to the aforestated-we dlconeul !,!rith the
ludoment ot Bench ot this lribunal in Vimal Bhaiv. Union
ofrrdrb(supra) to the extent that the State Government is
obliged to oass an Order then alone non forest activitv
can be carried on in the forest area in terms of section 2 of
the Act of 1980.

The Learned Counsel appearing for the parties have also
brought to our notice a reply in the form of information to a RTI
query raised under Right to Information Act, 2005. In this it is

recorded that the State Government does not pass any order
under Section 2 of the Act of 1980. This reply is contrary to the
requirements of law and we, therefore, specifically set-aside such
view and direct that all State Governments shall pass an
appropriate order in accordance with law in terms of Section 2 of
the Act of 1980.

Having answered the above question, nothing survives in this
application and accordingly Original Application No. 123 of 2013 is
disposed of. The Respondent No. 3 (Project Proponent) is at libefi
to approach the State Government for appropriate Orders in
accordance with law.

llll such Order is passed by the Competent Authority, Respondent
No. 9 would not carry on tree cutting/felling in the forest area."

(Emphasis supplied)

Direct for complete stoppage of all mining activity in Forest Land;

Direct for an appointment of an Expert Committee to ascertain the extent to

damage caused due to illegal mining by SECL and direct for environmental

compensation in accordance with the'polluter pay principle'

Direct the MoEF&CC to file Complaint under the Forest (Conservation) Act,

1980 and direct disciplinary action to be taken against officials of State

(i)

( ii)

(iii)

Suoqested Actionl-



+
Forest Department and SECL and submit a time bound action taken report to

this Hon'ble Tribunal.

14. Project location is already a severely polluted area

o Korba (CEPI Score of 69.11) is a severely polluted area. Air quality data

collected by the Appellant shows the consistent severe air quality of the region.

(pg. Qa-q\ )

. Expert Appraisal Committee has blindly accepted the submission of SECL and

stated that the PMro data was varying between 9?-27 uglm3. (pg.96 )
. The Environmental Monitoring Report annexed by the Project Proponent (pg.

c\6' ; shows that PMro readings are far higher than 97 ug/m3. (pgs9{ )

l5.Cumulative Impact Assessment Study and Carrying Capacity Study

have not been done

r That it is stated that no Cumulative Impact Assessment was done in this case,

despite the mandatory requirement under Paragraph 9 of Form-l of Appendix 1

of the EIA Notiflcation, 2006. That this Hontle Tribunal observed the meaning

and scope of the term Cumulative Impact Assessment Study in it's Judgment

dated 10h November,2014 in Appeal no. 50 of 2012 in T, lruruganandam &

Orc, us, l,linistry of Envirunment & Foresb & Orc. as follows:-

'41.....mis Cumulative Impad as the term indiates is not the
impact of any projed in ifilation but it is a total impact resulting
from the interaction of the pro with other proiect activities

Itisa
comprehensive view of the impacB resulting from all the projecB-
past, present or planned ones, on the environment Cumulative
Impact may be same or different and those arising out of
indiidual adivities and tend to be larger, long lasting and spread
over a greater area within the individual impact Such studies are
therefore commonly expected to:
i. Assess effects over a larger area that may cross jurisdiction

boundaries.
ii. Assess effecB during a longer peid of time into the past and

future.
iii. Consider effects on other eco-system componenb due to

interactions with other actions, and notjust the effect of the
single action under review.

iv. Include other past, existing and future (reasonably
foreseeable) action, and

v. Evaluate significant effxt in consideration of other than just
local and direct effecE."

ln Vimal Bhai w Minisfry of Enuitonment &, 2077 SCC Online IlcT 76
which was an Appeal filed against the forest clearance granted for diversion

80.507 ha of forest land for the construction of a 65m dam across the river

Alakhnanda in Uttarakhand, the Hon'ble NGT delved into detail and to what

would cumulative effects would entail. It has stated that cumulative effects are

those that -

a
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" (i) are caused by the aggregate of past, present, and
future actions; (ii) are the total effect, including both direct
and indirect effects, on a given resource. ecosystem, and
human community of all actions taken, no matter who has
taken the actions; (iii) need to be analysed in terms of the
specific resource, ecosystem, and human community being
affected; (iu) cannot be practically analysed beyond a
reasonable boundary; the list of environmental effects must
focus on those that are meaningful; (v) rarely conespond to
potitical or administrative boundaries; (vi) nay result from
the accumulation of similar effects or the synergistic
interaction of different effects; (vii) may last for many years

beyond the life of the project that caused the effects; and
(viii) should be assessed in terms of the capacity of the
affected resource, ecosystem, and/or human communty to
a ccom moda te additiona I effects."

At this juncture, it is pertinent to note contents of the EIA Guidance Manual for

Thermal Power Plants prepared for the MoEF, Government of India, by IL & FS

Ecosmart Ltd., In the said Guidance Manual for thermal power plants

Cumulative Impacts have been defined as follows:

"2. 8.3 Cumulative ImPacE

Cumulative impact consists of an impact that is created as a
result of the combinatbn of the p@ect evaluated in the EIA
together with other projec6 in the same vicinity causing
related impacts. These impacts occur when the incremental
impact of the project is combined with the cumulative
effects of other past, present and reasonably foreseeable
future projects.."

That in this context it is important to look at the judgment of this Hon'ble

Tribunal in dated 12.09.2011 in Sarpanch, Grampanchayat Tiroda v. The

Ministry of Environment and Forests (Appeal No. 3 of 2OU). This case

involved the grant of an EC to the project proponent for conducting mining

operations at-l'iroda. Here the cumulative effect of four proposed p@ects was

not properly considered. The Hon'ble Tribunal expressed the importance of a

Cumulative Impact assessment as follows:

"Unfortunately, the cumulative effect of these four proposed
prolecb was not considered to be of significant in causing
environmental pollution in a small area. It appears an impression is
sought to be created that there was only one application of
nroda mine and at that time the Redi mine was not in operation.
When number of mines are sought to be considered in a small area
of Sawantwadi Taluk, the EAC was expected to examine
various aspects such as the cumulative impact of Air,
Water, Noise Flora, Fauna and Socio'economic aspecE in
view of large number of transport vehicles, planB and
machinery, etc. that would be operating in the area. It
would have been appropriate, if a cumulative impact study was
undeftaken to take care of all existing/proposed mines within 10
km of the present pqect site apart from Redi mine, if any.

8
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Therefore, we are of the opinion that these aspecB were n?t

property assessed and examined scientifically and therefore the
'EIA 

repoft requhes to be re-examined afresh' Thus' the EIA repoft

suffetsfromincorrectandinsufficientdatawhichpeftainstoa
period much prior to grant of TOR, therefory the EA reryrt
annot Oe sald to be sifficient for the purpose of recommending

grant of EC."
The importaice of a cumulative impact assessment was also reiterated by the

Hon'ble Supreme Court in the case of Alaknanda Hydro Power Company

Ltd. v. Anuj Joshi and Orc. reported in (2014) I SCC 769 Para 5O'

The aforementioned judgments indicate that the obligation to conduct

cumulative impact assessments is a well-established precept of Indian

environmental and conseruation jurisprudence. Given that the Cumulative

Impact Assessment study was hurried and was not carried out adhering to

universally accepted scientific parameters, and the same was accepted by the

EAC without any application of mind, vitiates the grant of the EC"s by the

MoEF&CC.

In view of the already high levels of pollution, several coal mines and thermal

power plants already existing in the region, both Cumulative Impact

Assessment Study and Carrying Capacity Study are very necessary before

further expansion.

Condition 4(ix) of the impugned Environmental Clearance (at p9.8f1 mandates

that Carrying Capacity study is to be carried out' The Proiect Proponent has

only produced correspondences with CMPDIL (at W. 'W, but no actual study

has been produced.

Suggested Action:-

(i) Direct that a fresh Cumulative Impact Assessment Study be conducted for

all parameters as per International best practices by an Independent

multidisciplinary committee taking into consideration-a One year-all season

data;

(ii) There should be opportunity for public pafticipation in the cumulative impact

assessment

(iii) Direct that no proposal for expansion of coal mines will be entertained/

considered till a cumulative impact assessment is done;

Violations/non-compliances of the previous Environmental
Clearances

The EAC failed to consider that the OM dated 15.09.2017 granting exemption

to the project from Public Hearing is not at all applicable in this case since

there were violations/non-compliances of the previous Environmental

Clearances as is clearly mentioned in EAC minutes which fact has been

overlooked by the EAC which has recommended the Project. teS l1l-$O )

I
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Suggested Direction:

"Order bad in inception

37. It is a settled legal proposition that if an order is bad in its inception, it
does not get sanctified at a later stage. A subsequent action/development
cannot validate an action which was not lawful at its inception, for the reason
that the illegality strikes at the root of the order. It would be beyond the
competence of any authority to validate such an order. It would be ironic to
permit a person to rely upon a law, in violation of which he has obtained the
benefits. If an order at the initial stage is bad in law, then all further
proceedings consequent thereto will be non est and have to be necessarily
set aside. A right in law exists only and only when it has a lawful origin.
(Vide Upen Chandra Gogoi v. State of Assam [(1998) 3 SCC 381 : 1998 SCC
(L&S) 872 : AIR 1998 SC 12891 , Mangal Prasad Tamoli v. Naruadeshwar
Mishra [(2005) 3 SCC 422: AIR 2005 SC 1964] and Ritesh Tewari v. State of
U.P. [(2010) 10 SCC 677 : (2010) 4 SCC (Civ) 315 :AIR 2010 SC 3823] )

62. It is a matter of common experience that a large number of
orders/letters/circulars, issued by the State/statutory authorities, are filed in
court for placing reliance and acting upon it. However, some of them are
definitely found to be not in conformity with law. There may be certain such
orders/circulars which are violative of the mandatory provisions of the
Constitution of India. While dealing with such a situation, this Court in Ram
Ganesh Tripathiv. state of u.P. [(1997) 1 SCC 621 : 1997 SCC (L&S) 186 :

AIR 1997 SC 14461 came across with an illegal order passed by the statutory
authority violating the provisions of Articles 14 and 16 of the Constitution.
This Court simply brushed aside the same without placing any reliance on it
observing as under: (SCC p.625, para 9)

"9. ... The said order was not challenged in the writ petition as it had not
come to the notice of the appellants. It has been filed in this Court along

(i) The Environmental Clearance should be quashed for not complying with the

conditions of the previous environmental clearance;

(ii) A committee may be appointed to oversee the implementation of the

environmental clearance condition and submit quarterly reports to the

Hon'ble Tribunal

16.Non compliance of the Scheduled Tribes and Other Traditional Forest

Dwellerc (Recognition of Forest Rights) AcC 2006

. Para 4.1 (a) (iv) of the impugned EC (at p9.63) mandates compliance with the

Forest Rights Act, 2006.

. The documents annexed by the Project Proponent (pg.[r]-ffdo not contain any

resolutions of the concerned Gram Sabhas. Further, no documents whatsoever

have been produced for 206.638 ha out of the total 409.056 ha of forest land.

17. Relevant paragraphs of additional case laws with regard to Office

Memorandums relied upon by the Appellant

StaE of Oriss u Mamata Dfohanty, (2011) 3 SCC 436
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with the counter-affidavit.... This order [is also deserved] to be quashed as it
is not consistent with the statutory rules. It appears to have been passed by
the Government to oblige the respondents...."

(emphasis added)"

Akhil Bhartiya Upbhokta Congress v. State of M.P., (2011) 5 SCC 29

"65 [Ed.: Paras 65, 66 and 68 corrected vide Official Corrigendum
No. F.3/Ed.B.J.l23l2OlL dated 3-5-2011 and para 67 corrccted
vide Official Corrigendum No. F.3/Ed.B.t.l28l20ll dated 7-5-
2011.1 . What needs to be emphasised is that the State and/or its
agencies/instrumentalities cannot give largesse to any person according to
the sweet will and whims of the political entities and/or officers of the State.
Every action/decision of the State and/or its agencies/instrumentalities to
give largesse or confer benefit must be founded on a sound, transparent,
discernible and well-defined policy, which shall be made known to the public
by publication in the Official Gazette and other recognised modes of publicity
and such policy must be implemented/executed by adopting a non-
discriminatory and non-arbitrary method irrespective of the class or category
of persons proposed to be beneflted by the policy. The distribution of
largesse like allotment of land, grant of quota, permit licence, etc. by the
State and its agencies/instrumentalities should always be done in a fair and
equitable manner and the element of favouritism or nepotism shall not
influence the exercise of discretion, if any, conferred upon the particular
functionary or officer of the State."

Bangalore Medical Trust v. B.S, Muddappa, (1991) 4 SCC 54 at page 92

"52. Section 65 the overall power reserved in government to give such
directions to the Authority as it considers expedient for carrying out any
purpose of the Act was another provision relied to support an order which is
otherwise insupportable. An exercise of power which is ultra vires the
provisions in the statute cannot be attempted to be resuscitated on general
powers reserued in a statute for its proper and effective implementation. The
section authorises the government to issue directions to ensure that the
provisions of law are obeyed and not to empower it itself to proceed contrary
to law. What is not permitted by the Act to be done by the Authority cannot
be assumed to be done by State Government to render it legal. An illegality
cannot be cured only because it was undertaken by the government. The
section authorises the government to issue directions to carry out purposes
of the Act. That is the legislative mandate should be carried out. And not that
the provision of law can be disregarded and ignored because what was done
was being done by State Government and not the Authority. An illegality or
any action contrary to law does not become in accordance with law because
it is done at the behest of the Chief Executive of the State. No one is above
law. In a democracy what prevails is law and rule and not the height of the
person exercising the power."

State ofOrissa u Brundaban Sharma, 1995 Supp (3) SCC 249

"18. Under these circumstances, it cannot be said that the Board of Revenue
exercised the power under Section 38-B after an unreasonable lapse of time,
though from the date of the grant of patta by the Tehsildar is of 27 years. It
is true that from the date of the alleged grant of patta 27 yearc did pass. But
its authenticity and correctness was shrouded with suspicious features. The
records of the Tehsildar were destroyed. Who is to get the benefit? Who was
responsible for it? The reasons are not far to seek. They are self-evident. So
we hold that the exercise of revisional power under Section 3B-B by the



\a-
Board of Revenue was legal and valid and it brooked no delay, after it had

come to the Board's knowledge. That apart as held by the Board of Revenue,

the crder passed by the Tehsildar without confirmation by the Board is non

est. A non est order is a void order and it confers no title and its validity can

be questioned or invalidity be set up in any proceeding or at any stage."

Suggested Direction:-

Action including disciplinary proceedings be initiated against the concerned officials of

SECL and State Government for allowing extraction beyond the permissible limit.

In view of the abovementioned facts and circumstances the prayers made in Appeal

No. 7812018 may very kindly be allowed.

(Ritwick Dutta) & (Saurabh Sharma)

Advocates
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t Arising out ofSLP (C) No. 16860 of2O12. From the Judgment and Order dated 1l-5-2012oflhe
tligh Court of Gujarar at Ahmedabad in Special Civil Applicatioo No. 5986 of 2010
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(20f6) 9 SuPreme Court Cases 30O

(BEFORE DR T.S. TTTAKIJR, C.J. AND R. BANUMATTII AND UDAY U. LALIT' JJ')

ELECTROTHERM (INDIA) LIMITED . . APPCIIA'II;

Versus

PATEL VIPULKUMAR RAMJIBHAI
AND OTHERS '. ReslDndents'

Civil Appeal No. 7222 of 2016t, decided on August 2, 2016

Environment Law - 
Environmental Clearance/NOC/EnYironment

Impact Assessment - Environmental Clearance - 
Public consultation/

pu6lic hearing being mandatory requirement of environmental clearance
p-"o. - ErA Noti. llL 27 -l.-1994 r/w EIA Noti. dt. 14'9'2006' Paras 2, 4
and 7 - Considering peculiar facts of case, nature of requir€ment of public
consultatlon/publlc hearlng changed from pre-decisional to Post-decisional
pmcess

- Appellanl set up steel plant after Slate Pollution Control Board issued
authorisation - 

Appellant applied for environmental clearance from Ministry
of Environment and Forests and it was given in 2OO8 - 

Thereafter, appellant
thought of expanding its plant and hence again sought lbr environmental
clearance - 

It was contended by appellant before Expert Commiltee that
it was not using any extra land for expansion and therefore public hearing
nray be <lispensed with as public hearing had already taken place in 2OO7 

-Expert Conmittee and Ministry of Environment and Forests dispensed with
public hearing - 

Later, appellant was granted environnental clearance - 
R-l

approached High Court ard it was ordered that entire appellant's unit be closed

- 
Legality of

- Held, after expansion, capacity of plant would increase threelbld
and figures indicated that there was tremendous increase in capacity of
plant 

- Consequently, pollution load would also be more thar what was
contemplared in 2007 public hearing - Public have slake in pollution load
and water requirernent - 

Decision-making process in exempting from public
consultation/public hearing was not based on correct prhciPles 

- Such
decision was invalid and inrproper - 

Hence, decision to exempt from public
consultation/public hearinB was set aside - 

Malter remanded to authorities for
fresh public hearing - 

During hearing before Supreme Court' it was submitted
that expansion activity had already been undertaken - 

CPCB pointed out that
appellant complied with nrosl of recontmendations - 

Considering peculiar
facts and circumstances ofcase, held, ifpublic hearing result is negative against
expansion, authorities to scale down activities of appellant - 

Nature of public
consultation/public hearing changed from pre-decisional to post-decisional' in
view of special facts of case - 

If public hearing result is posilive in favour
of expansion then environmental clearance granted in 2OlO would be valid -
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ELECTROTHERM (INDIA) LTD. V. PATEL 3OI
VIPIJLKUMAR RAMJIBTIAI

Authorities directed to orgauise public consullation/public hearing within three

months from date of order 
- 

Environment (Protection) Act, 1986'- Ss' 3(1)

and 3(2Xv) - 
Environment (Protection) Rules, 1986, R. 5(3Xd)

The appellant set up a steel plant for manufacture of various products

after receiving no-objection certificate from the state Pollution control Board.

Thereatler, the Board gave authorisation order dated l0-11-2005. The appellant
applied for ervironnental clearance through its letter dated 30-11-2007' Or
Ub-Z-ZOOt, tfr. Uinistry of Envkonment and Forests, Covernmert of India, granted

environmental clearance.

Thereafter, the appellant applied for environmeDlal clearance for expalsion
of steel plant. It was conterded by the appellant that public hearing for earlier
clearance was held on l2-6-2007 and accordingly earliel environ[rental clearalce
was granted on 20-8-2008. Hence, the appellatrt sought for exemption from public
hearing as it was not using extra land for its expansion activity. Considering the

report of the Expert Conmiltee, the Minisrry of Environment and Forests granted

environmental clearance to the appellant without holdin8 public hearilg.
Respondent I filed a writ pelition in public interest before the High Coun

and prayed for revocation of envhonmental clearance gratrted to tbe appellant for
expansior of its plant. After hearing the parties, the High Court was pleased to
allow the writ petition and passed orders for closure of the entirE unit. Hence, this
appeal.

Disposing of the appeat, the Supreme Court

Held :

Public cotrsultation/pubtic hearing is a mandatory requirenent of the
environmental clearance process. The decision-making process in doing away
with or in granthg exenption from public consultation/public hearing, is not
based on correct priflciples and aly decision arising out of such process would be

invalid. (Paras 17 and 19)

lAfalge Unian Mining(P) htl. tt. Union of lwlia, (201l) 7 SCC 338. applied

The facts on record are clear that while granting elvironntental clearance
on 20-2-2008, public consultation/public hearing was undertaken on 12-6-2OO7.

As on that date, the status of the project \ as that the capacity of pig iron plant
was to be 350 TPD, power plant ro tre 24 MW, the total cost of lhe project was

Rs 90.00 crores and the total water requirenent was 650 m3/day. The High Coun
was absolutely right that after expansion the capacity of the plant was to increase
threefold. The tabular chart given in environnental clearance dated 27- 1-2010 itself
shows the tremendous increase in the capacity. Consequently, the pollution load
would naturally be of greater order tban the one which was contemplated when the
earlier public consultation/public hearing was undertaken on l2-8-2007. Further,
the water requirement had also risen from 650 m3/day to 2165 nr3/day. Tlre increase
in pollution load and water requirement were certainly matters where public in
general and those living in the vicinity in particular had and continue to have a

srake. (Para 14)

hrblic consultation/Public hearing is one of the importart stages while
considering the matter for grant of environmental clearance. The minutes of the
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meetings held on 9-2-2OO9 to I l-2-2009 show that the request of the appellant tbr
exemp;on from the requirement of public hearing was accepted by the Com.rittee.
The observatio,s of th" Committee suggest that there \ ould be no additional land

requirement, groundwater drawal and certain other features However, the water

requirement, which is a com runity resource, was definitely Soing to be of greater

orJer in addition to the fact that the expansion of the project would have entailed
additional pollution load. (Para 15)

It must be stated here that after the EIA Notification of2006 a draft Notihcation
was issued on 9-f-2009 wherein an amendment was suggested in Para 7(ii) of the

EIA Notification dated l4-9-2006 to the effect that in cases ofexpansion ofprojecls
involving enhancenert by more than 50% holding of public consultation/public
hearing was essential; implying thereby that in cases where expansion was less

than 5O%, public consultation/public hearitrg could te exempted. Without going
into the question whether public consultation/public hearing cottld be so exempted,
it is relevaDt to note that this idea in the draft Notification was not accepted,
after a Connittee constituted to advise in the matter had given its report on
30-10-2009 to the conkary. As a result, the final Notifiqation dated l-12-2009 did
not carry or contain the amendmelt that was suggested by way of draft Notificatiol].
Colsequently, no exemption on that count could be given when the environnental
clearance came to be issued on 27-l-2O1O. (Para 16)

At the saure tine, it cannot be lost sight of the fact that fur pursuance
of environmeltal clearance dated 27-l-2010, the expansion of the project had
been undertaken and as repo ed by CPCB in its affidavit filed on 7-7-2014,
most of the reconuneltdatiol]s Dade by CPCB were courplied with. He[ce' the
interest of justice would be subserved if that part of the decision exemptirlg
public consultation/public hearing was set aside and the lratter was relegated
back to the authorities concenred to effectuate public consultatior/public hearing.
However, since the expansion has been undertaken and the industry has been

functioning, it is not deemed appropriate to order closure of the entire plant as

directed by the High Court- If the public consultation/public hearing resuhs in
a neBative andate against the expansion of the project, the authorilies would
do well to dfuect and ensure scaling down of the activities to the leYel that was
permitted by environmental clearance dated 20-2-2008. If public cousultalion-/
public hearing reflects in favour of the expansion of the project, envirormleltal
clearance dated 27-l-2010 would hold good and be fully operative. [n other words,
at this length of time when the expansion has already been undertaken' ir dre
peculiar facts of this case and in order to meet ends of justice, it is deenred
appropriate to chalge the nature of requirement of public consultation/public
hearing from pre-decisional to posl-decisional. The public consultation/public
hearinS shall be organised by the authorities concemed in three monlhs froru
today. (Para 20)

Pdtel l4pulkunar Rdniibhai \r. tlnion of Intlio, 2012 SCC Online Guj 3'108 : (2012) 3 Guj
LR 2312, ntotliJietl

Elecrrcthen (lndia) Lt.l. v. Potel Wpulhtnor Ranlibhai, SLP (C) No. 16860 of 2012. order
dated 15-5-2012 ISC\ Electrolheti ( hrlia) ltd. ,t. Potel Vipulhtnnr Roniibhai, SLP
(C) No. 16860 of 2012, order dared l8-5-2012 lSCl: Eleclrctheu (lndia) LItl. \. Patel
Vipulkwnor Ra iibhai. SLP (C) No. 16860 of 2012. order dated 22-+2014 (SC), cirPd

G-D157283|C

e
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Advocates who appeared i-o this case :

Dr A.M. Singhyi, Senior Advocate (Nakul Mohta, Mahesh Agarwal, Ankur Saigal,
Rishabh Parikh, Abhinav A8arwal and E.C. Agrawala, Advocates) for the Appllaot;

Huzefa A.hmadi, Senior Adyocate [Mjay Panjwani, S. Udaya Kr. Sagar, Ms Bina
Madbavao, Mrityunjal Singh (lvI/s Lawyer's Knit & Co.), Ms Jesal Wahi,
Ms Hemanlika Waii, S.N. Terdal, S.A. Haseeb and B. Krishna Prasad, Advocatesl for
the Respondents.
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The Judgment of the Court was delivered by

4 Uo,lv U. LALrr, J.- Leave granted. This appeal challenges the judgment
and order dated 1l-5-2012r passed by the High Courl of Gujarat allowing
Special Civil Applicatior No. 5986 of 2OlO setting aside lhe envirormenlal
clearance dated 27 -l-2OlO and direcling that the operations of the entire plant
of the appellant be stopped and that the operations could be continued only
afler fresh environmental clearance was accorded in its favour by the Miuistry

s of Environment and Forests and the Union of India.
2, The Environmenl Impact Assessnent Notification dated 27-l-1994

issued by the Cenlral Government in exercise of powers conferred by sub-
section (1) and clause (v) of sub-section (2) of Seclion 3 of the Environment
(Protection) Act, 1986 read with clause (d) of sub-rule (3) of Rule 5 of the
Environnent (Protection) Rules, 1986 slipulated, inter alia, that in case of

f expansion or nrodernisation of any activiry, if pollution load exceeded the
existing one or the new project was listed in Schedule I to the said Notification,
such activity would not be undertaken unless the environmental clearance
was accorded by the Cenrral Govemment. Sane thought was carried and
finds expressly stipulated in the Notification dated 14-9-2006 issued by the
Central Governnrent in supersession ofthe Notification daled 27-l-1994. The

g Notification dated 14-9-2006 directed that the required construction of new
projects or activilies or the expansion or modernisation of existilg projects or
activities listed in the Schedule to the notification enlailing capacity addition
with change in process ald or technology would be undertaken only after prior
elvironmental clearance from the Central Governnrent or as the case rl1ay be
by the State Level Environment Impact Assessnrenl Authority. Clauses 2 and

h
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4 of the Notification deal with requirements of prior enviromnental clearance

and categorisation of projects and activities respectively. Under Clause 7'
environmental clearance process comprises of four staSes in sequential order,

namely, (1) ScreeninS, (2) Scoping, (3) Pubtic Consultation, and (4) Appraisal'

3. The appellant set up a steel plant at Village Samakhiyali' for
manufacturint various products after having received no-objection certificate
from Gtrjarai Pollution Control Board ("GPCB", for short) on 25'2-2OO5 '
which thlreafter granted consenl vide Authorisation Order dated l0-11-2005
for manufacture ofpig iron, steel billets/slabs, steel bars and rods, etc'

4. The appellant had set up the planl and begun manufacturing process

and later by its letter dated 30-11-2007 applied for environmental clearance'
Ort 2O-2-2OO8, the Government of India, Ministry of Environment and Forests
granted environmental clearance, the relevant portions of the Clearance being:

"2.0. The Ministry of Ervironment and Forests has examiled the
application. It is noted that M/s Electrotherm (lndia) Ltd. have proposed
expansion of Pig Iron Plant (150 to 350 TPD) with Captive Lignite/Coal
char based Power Plant (24 MW) and WHRB (6 MW) at Samakhiyali,
Bhachhu, Kutch, Gujarat. Total project area is 100.6276 ha and expansion
will be carried out in 20.79 ha. No national park of wildlife sanctuary is
localed wilhin l0 km ... Total cost of project is Rs 9O.OO crores....

3.0. Iron ore will be reduced in a blast fur[ace. ESP dttst collectors,
venture scrubbers, bag letters will be provided to control are emissions
from WHRB, AFBsc, boiler cmsher house, etc. Gas will be cleaned in
GCP. Total water requirement of 650 m3/day will be supplied by Gujarat
Water Supply and Sewage Board (GwssB), zero discharge will be adopted.
Fine particles ofcoke, iron ore and ETP sludge will be recycled and reused
in the process. BF slag will be sold to cement ma ufacturers to be ttsed for
road construction, Fly ash will be trsed in the caplive brick nanufacturing
plant. Char from the sponge iron plant will be 100% utilised in lhe FBC
boiler.

4.0. Public hearing/Public consultation nreeling was held ol
12-6-2007 .

5.0. The Ministry of Environnrent and Forests hereby accords
environmental clearance to the above project tlnder EIA Notificarion
dated 14-9-2006 subject to strict compliance of the following
conditions. ..."

The environmental clearance therI sets out certain specific conditions and
general conditions.

5. The appellant thereafter, applied for expansion of steel planl. The
natler was dealt with in the Ninely-first Meeting of lhe Reconstituted Expert
Appraisal Committee (Industry) held during 9-2-2OO9 ro I l-2-2009. The
appel.tant had informed thal public hearing for the previous project was held
on 12-6-2007 and that the proposed expansion would be within the existing
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VIPUI'KUMAR RAMJTBHAI (U.U. I,AIiI, J.)

industrial premises and no extra land would be required' The matter was dealt

with by the Connittee and the relevant minutes were:

'.PAsvideletterdated2g-l2.2ooainfornredrhatpublichearingfor
the previous projecl was held on 12-6-2007, for which' environmental

"i"uiur,." 
wai a.lor<ted vide Ministry's Letter No. J- l l0l l/503/2006/IA-

iiifl irt"a 2O-2-2OO8.It is also informerl that proposed expansion will be

*itttin tt" existing indttstrial prenlises and no extra land will be required'

M/s Elecrrothirm (IDdia) Ltd. have proposerl for the expansion of steel

pturt ui tttit".t"ne No. 310 of NH No' 8A, Village Sanrkhiyali' Taluka
'Bhachau, Ktltch, Gujarat. PAs have mentioned that sponge iro1, 

^D] -ni-nes'

"t""t."ffi"g 
mill, iniuclion furnace are existinS after getting 'NOC'from

GPCB. En-vironment clearance for pig iron plant and CPP (30 MW) is
accorded vide letter daled 20-2-2008. Expansion will be carried out in
io.zq nu wirhin rhe existing industrial premises of 100.62 ha. No national

oark/wil<1ife sancruary/resirve forest ii located within l0 kar radius of the

i-p.t "1,". 
to,ul cost of the project is Rs2?4'00 crores' Rs 5'89 crores and

it" b.4O ..or"t will be earmarked towards total capital cost and recurring

cost/annunr for environmental pollution control measures' "'
Iron ore (65,400 MTPM), limestone (8856 MTPM), manganese ore

(465 MTPM), quartizite (1068 MTPM), dolomite (2471 MTPM) and lime

dolofines (968 MTPM) will be used as raw material'
Sponge iron will be produced using DRI lnethod' Iron oxide will be

chemicaliy reduced to "liot m"tal" in blast fxrncce' Sinter plant will use

iron ore fines. mill scales and flue dust. Sinter produced will be used in
BFbilletsfronrsteelnreltshop(SMS)willbepulintobilletinrehealing
furnace. Reheated billets witl be used to manufacture TMT bars' Pig iron
will be heated in induction furnace (IF) to prepare duct iron pipes' Scrap

and sponge iron will be changed to IF and then poured to ladle relining
turnace (LRF) and then nrolten material will be changed to continuous
casring niachine (CCM) to produce billets, rods and.bars' Waste gases fron
DRI ;ill be used in WHRB. No AFBC is proposed during expansion'

ESP will be provided to WHRB. Waste gases will be used in waste

heat recovery boiier (WHRB) before disposing of through stack' Fugitive
emissions will b" 

"oot.oll"d 
by dust suppressior measures' Gas cleaning

system will be provided lo BF. Bag filters/wet cleaning system will be

piovided to BF. Bag house will be provided 
10. 

pig iron plant' ESP will
-be 

provided to sintei plant. Multi-cyclone will be provided to re-heating

ftrrnace. Bag filters will be provided to product handling and transfer
points. Dust-suppression systen i.e. water sprinkling will be provided to
conv.yer, transfer points, loading and unloading areas.

Total water requirement from Gujarat Water lnfrastructure Ltd'
(GWIL) will be 2165 m3/day. PAs submitted the water allolnent letter
dated 22-10-2008 from GWIL. Air-cooled condenser will be provided to
WHRB. The waste water fron power plant will be treated in neutralisation
plant. Treated waste water will be used for water sprinkling during dust
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suppression and green belt development' Sewage will be disposed of

through sePtic tank and soak Pit'
ri, u"t TZSZO MfpN{), bed ash (600 MTPM) will be used in

"up,irJ 
i.i"x 

' 
nia*,fr"tu.iog plant and utldll'^olu.l.ll^.h.'ue a tic up with

ceinent manufacturing uniri' 'Coal char (5400 MTPM) will be used in

;;,iri |ow;; plant.*Slag (5124 MTPM.) will be-sold to cement/brick

"*""ii.irti"g 
.,oitr. Lo,i o." fines, mill scale' flue dust' etc' will be

.r*.a io *i"t"t-plant. BF slag witl be granulaled-and provided to cement

,riur.lfu.mt r.- Used/Spent oit wllt O" sold 10 authorised recyclers'

Out of total 1O0'62 ha, green belt is earmarked for 8 ha in existing and

5.47 ha in proposed 
"*puoiioo. 

Thus' total 13'47 ha is proposed for the

e."""Liid"r;ropnent. Coke, coal and waste heat fron DRI will be used

as fue1...."

6. After setting out the details of the proposed expansion ofthe project as

aforesaid, the deciiion of the Expert Committee was as under:

"The Expert Committee (Industry) decided that PAs may be

contmunicated the above 'TORs' for the preparation of EIA/EMP' As soon

as the draft EIA/EMP Report is prepared as per the 'General Structure

of EIA' given in Appendices III and III-A in the EIA Notification' 2006'

the same-may be subnrined by the PAs lo MoEF for prior ellvironmental
clearance. PAs informed to the committee that environment clearance has

been accorded to M/s Electrothemr Irdia Ltd. for the existing plant vide

letter dated 20-2-2O08 with public hearing on 12-6-2OO7 and requested for
the exemption. The Committee considered the reql'lest and exempted from
the publii hearing as per Para 7(ii) of the EIA Notitication' 2006 due to
no idditional land requirement' groundwater drawal, utilisation of DR and

BF gases in WHRB & char in AFBC boiler, fly ash and BF slag to cement

manufacfurers, etc."

7. The matter was thereafter considered for grant of environmental
clearalce which came ro be granted by the Government of India, Mi[istry of
Environment and Forests by communication dated 27-l-2OlO, relevarrt portion
of which was:

"The Minislry of Environmenl and Forests has examined the

application. It is noted that proposal is for the expansion of Steel Plant at

It4il""tot " No. 310 of NH No. 8A, Village Samkhiyali, Taluka Bhachau,
Kutch, Gujarat by M/s Electrorherm India Ltd. Expansion will be carried
out in 21:43 ha within the exisling industrial premises of 11'46 ha'

No national park/wildlife sanctuary/reserve forest is located within 10

km radius oi the project site. Total cost of the project is Rs 274'00
crores. Sponge iron, DI pipes, steel rolling mill, induction furnace are

existing iftei gerring "no-objection certificate" from Gujarat Pollution
Control Board (GPCB). "Consent to establish" is also obtained trom
GPCB vide Consent No. PC/CCA/KUTCH-294D8O80 dared 13-9-2006
and PC/CCA-KUTCH-294(3)13208 dated 30-4-2008. Environmental
clearance for the existing plant (Pig lron Plant and Captive Power Plant)
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(30 MW) is accorded vide Ministry's Letter No. J- ll0'lll50312006-IA-II(I)
aarea ZCi-Z-ZOOS. Following are ihe details of the existing and proposed

facilities:

: S/. No. i I','otltcts C (MTPM

3.0. Sponge iron will be produced using DRI nrethod. Iron oxide will
be chenically reduced to "hot metal" in blast l'urnace (BF). Sinter plant
will use iron ore fines, mill scales and f'lue dust. Sinter produced will be

used in BF. Pig iron will be heated in induction tirrnace (IF) to prepare duct
iron pipes. Scrap and sponge iron will bc charged to IF aDd then poured
to ladle refining furnace (LRF) and then molten material will be changed
to continuous castlnS machine (CCM) to produce billets, rods and bars.
Billets fron.r steel nrelt shop (SMS) will be put into reheatinS furnace to
manulactrre TMT bars. Wasle gases tiom DRl will be used in WHRB. No
AFBC is proposed during expansion since it already exists.

4.0. Electrostatic precipitator (ESP), dust settling chamber ( DSC ), atler
burning chamber (ABC), gas cleaning systenr with bag hottse, bag lilters,
multi-cyclones, dust collectors, stack of adequale height, dust suppression
and extraction system will be provided to control air emissions. Tolal
water requirement from Gujarat Water Inliastructure Ltd. (GWIL) will
be 2165 m3/day and water is allotted vide letter dated 22-lO-2008. No
groundwater will be utilised. Air-ctnled condenser will be provided to
WHRB. No wasle water will be discharged liom sponge iron plant, pig
iron plant, sinter planl, WHRB power plant, TMT bar plant, BI pipe and
induction/arc ftirnace. The waste water fronr power pla[I will be treated
and used for dust suppression and green belt development- Coal char will
be used in existing power plant, coal dust in the boiler, iron ore fines, mill
scales, flue dust, etc. in sinter plant. Fly ash will be used in captive trrick
manufacturing plant and also provided to cenent manulacturing units.

Slag will be sold to cement/trrick manufacturing units. Bed ash will be
disposed off in secured landfills.
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Ltisling Ptopose,l 'fotdl

I rlon 6000 18,000 24,000

DI pipes 4000 t2,000 16,000

3. Captive power
WHRB

FBC

30 MW
6MW

24 MW

l5 MW
l5 MW

45 MW
21 MW
24 MW

Pig iron (blasr fumace) 4500 Iu,600 2 -r,1 00

J. Sinter plant 32,400 32,400
6. Steel rolling mill 583-3 t0,500 l6,3ll
7. MS billets/bars 5831 .JO,UOU 35,83-l

8. Stainless steel billets 25,000 25,0U0

9. A[[oy nicket .lt6 416
10. Induction iurnaces l7 sets/month 17 sels

t 1. Electric cycle
and vehicle

83 sets/month 8-J sets
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5.0. Public hearing for the existirg plant was held on l2-6-2007 and
is exempted for the proposed exemption as per Para 7(ii) of the EIA
Notification, 2006."

E. On or about l0-5-2OlO, Respondent I herein frled Special Civil
Application No. 5986 of 2010 in the High Court of Gujarat' in public
inierest, seeking revocation of environment clearance granted to the appellant
for expansion 

-of its plant. Il was submitted inter alia that as a result of
expansion, the proposed capacity and activities of lhe appellant were to increase
suistantially an,t that the environnental clearance Sranted for expansion of
plant was not in confonuity with the EIA Notification of20O6. The appellant
whi.h wr" Respondent 3 in the High Court, in its reply subnritted inter alia
that the petition was not in public inierest and Respondent I was set up by
the business rivals of the appellant and that the appellant had complied with
all the nomrs atrd requirements and was rightly granted environment clearance
for expansiou of the plant. The responses filed on behalf of the Mitristry of
Euvironment and Forests, Governmert of India and Gujarat Pollution Coltrol
Board also subrritted that the environmental clearance was rightly granted
and that the activities of the appellant were periodically and regulady being
monitored to ensure that stipulated environmental safeguards were complied
with.

9. After hearing rival submissions, the High Court by its judgment and
order dated ll-5-2}l2t allowed Special Civil Application No. 5986 of 2010
principally on the ground that the environnrental clearance dated 27-1-2010
was granted without lhere being public consultation or puhlic hearing which
was a mandatory requirement under the 2006 Notification. The observations
of fte High Court in that behalf were as under: (PQtel Vipulku,nar casel, SCC
Online Guj paras l8-19)

".I8. The facts to a certain extent have disturbed us l-or the simple
reason that Respondenl 3 set up its unit of steel Plant in the year
2005 and started operating the same tull-fledgedly. However, till 2008
they had no environmental clearance and it is only for the first tinte
vide order dated 2O-2-2OO8 that environmental clealance was granted
and that too for expansion. Subsequently, once again in 2009, they
applied for environmental clearance as they proposed to increase lhe
production capacity alnrost three limes the exislilrg capacity, for which also
environmenlal clearance was granted but wilhout Siving any public hearing
or public consullation.

,19. Thus, the only queslion for otr consideration is as to whether the
environmental clearance dated 27-l-2010 can be lerned as illegal in the
absence of public consultation or public hearing as nandalorily provided
by Notifications dated 2006. We agree with the learned counsel Mr Oza
that there is a basic flaw in the environmental clearance granted in favour of
Respondent 3. It is apparent that when public hearing took place in the year
2007, the sane was on the basis of the first application which Respondenl 3

I Pdel lqpulkurn tr Ramjibhai v. Union of India.2012 SCC Online Guj 3408: (2012) 3 Guj LR
23t2
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had preferred for expansion of the steel plant. Objections were raised by
the persons concerned. However, when environmental clearance carne to
be granted vide order dated 27-1-2010 pursuant to the second application
dated 8-6-2009 preferred try Respondent 3 for enhancing the production
capacity, the requirement of public hearing/public consultation was waived
by lhe authority on the assumption that in the year 2OO7 public hearing
was already undertaken. It is undisputed that in the year 2OO7 when the
public hearing was given, the objections and suggestions were taken into
consideratior by the authority and environmental clearance was accorded
in the year 2008 but, thereafler, when the second application was preferred
dated 8-6-20O9 for enhaucing the production capacity by more than double,
people were not nade aware of this proposal of Respondent 3 atrd the
aulhority proceeded to accord environmental clearance waiving public
hearing."

The High Court also placed reliance on the pronouncement of this Court in
l,afarge {Jmiatn Mining (P) Ltd. v. Uniort of lttdiu2. The High Court thus set
aside environnrental clearance dated 27 -1-2OlO and directed the appellant to
slop operations of the entire planl and further directed that the operations
cotrld be restarted only after fresh environmental clearance was accorded in its
favour by the Ministry ofEnvironmenl and Foresls and the Uniou oflndia. The
decision of the High Court is presently under challenge.

10. In this appeal by special leave, this Court issued notice on l5-5-2012r
and by lirnher order dated l8-5-20124 stayed the operation of the judgment and
order of the High Court. It also directed the Cenlral Polltttion Control Boartl to
file stalus report in respect of plant and compliance with slatutory requi-rements

2 (l0ll)7scc338
3 Eleclmthent (India) Ltd. v. Patel Vipulkumar Ronjiblrui, SLP (C) No. 16860 of

2012, order dated l5-5-2012 (SC), wherein it was directed:

"Issue notice. Ms Bina Madhavan, Advocate accepts notice on behalf of
Respondent l. Respondents 2,3 & 4 may be served dasti returnable on Friday,
18-5-2012. In addition, learned Standing Counsel may also be served. Required
notices may be given to the learned counsel for the pelitioner today itself."

4 Electmthen (lndia) Ltd, v. Patel Vipulkumar Ramjibhai, SLP (C) No. 16860 of
2012, order dated lA-5-2Q12 (SC), wherein it was directed:

"The leamed counsel for the parties have exchanged the alfidavit. List this
matter in the 3rd week of July 2012. In the meanwhile, the parties may file
additional documents, ifany. In the meantime, the order passed by the High Court
dated I I -5-2012 in Speciat Civil Application No. 5986 of 2010 to the extent that the
establishment should be closed is stayed for the time being and the declaration that
the environmental clearance dated 27-1-2010 is iuegal and nol tenable in law is kept
in abeyance. This order is being passed on the undertaliing given by the Union of
India and the Central Pollution Control Board that they would monitor and ensure
the compliance of the statutory requirements to curb the menace of pollution. The
Central Pollution Conrrol Board shall file the status report in this regard try the 2nd
week of July 201 2."
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by the appellant. On 18-7-2012, an affidavit was filed on behall'of CPCB
stating that during its visit half of the plant wos not in operation and as such
actual conpliance with the statutory requirements could not be ascertained.
It further sta(ed lhal the industry of the appellant was non-contpliant with
pollution standards in orre or the other area and made certain reconmeldalions.

11. The matter was thereafier taken up ol22-4-20145 when the following
order was passed by this Court:

"The matter has been almost fully heard. Having regard to the
submissions of the leamed Senior Counsel and the Notifications of 1994
and 2006, it has become necessary lo get the joint inspection dole of
the petitioner's project from the Gujarat Pollution Control Board and
Central Pollution Control Board (CPCB ) and report submitted to this
Court whether the pelitioner has complied wirh the recommendations
of the Central Pollulion Control Board which are specified in Para 7
of the affidavit of Mr R.K. Purohit, Senior Execulive Director of the
petitioner in response to the affidavil of Central Pollution Control Board
dated l8-7-2012.

We, accordingly, direct the Cetrtral Pollution Control Board and
Gujarat Pollution Control Board to nrake a joint inspection of the
petitioner's project in the 3rd week of June, 2Ol4 and repon about the
compliance with the recomrnendations as set out in the above aflidavit, The
repon shall be submitted on or before 5-7 -2014. We make it clear that if
from the report it transpires that the petirioner has not yet contplied fully
with the recommendations specified in the affidavit noted above, the special
leaye petition shall have to be dismissed. On the other hand, if lhe full
compliance with the above recommendations is found 10 have beer nrade,
the impugred order of the High Court will be set aside...."

12. In the affidavit filed on 7-7-2014, on behalfofCPCB, it was slated inter
alia that pursuant to the order dated 22-4-2}l4s passed by this Court, a joint
lnspection was carried out as directed and that the industry of the appellant had
complied with most of the recommendations, though lhere were slill certain
shortcominBs.

13. The matter was thereafter taken up for hearing. Appearing in support
of the appeal Dr A.M. Singhvi, learned Senior Advocate submitted that most
of the reconrnrendations made in the affidavit dated 18-7-2012 having been
complied with, the nratter now stood in a narrow compass. Mr Huzefa Ahmadi,
learned Senior Advocate appearing for Respondent l, however, submitled that
the infirmity on accounl ofabsence ofpublic hearing/public consultation which
is a mandatory requirement under the EIA Notification of 2006, rendered the
environnrental clearance dated 27-l-2OlO invalid and illegal.

14. The facts on record are clear that while granting environmental
clearance on 2O-2-2OO8, public consultation/public hearing was undertaken
on 12-6-2OO7. As on that date the slatus of the project was that the capacity
of pig iron planr was ro be 350 TPD, power planr ro be 24 MW the roral

5 Electruthen (India) bd- v. Pakt Vipulkurrrar Rarrrjibhai, SLP (C) No. 16860 of 2012, order
dared 22-4-2014 (SC)
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cost of the project was Rs 90.00 crores and the total water requirenent
was 650 ml/day. The High Courl was absolutely ri8ht that after expansion
the capacity of the plant was to increase threelbld' The tabular chart given
in environmental clearance dated 27-l-2010 itself shows lhe tremendous
increase in the capacily. Consequently, the pollutioll load would naturally bc
of greater order than the one which was contemplated when the earlier public
consultation/public hearing was undertaken on l2-8-2007. Further, the water
reqrdrenrent had also risen frotl 650 ml/day ro 2165 m3/day. The increase in
polhrtion load and water requirement were certainly matters where public in
general and those living in the vicinity in particular had and conlinue to have

a stake.
15. Public consultation/Pttblic hearing is one of the important staBes while

considering the nratter for grant ofenvironnenlal clearalce. The minules ol the
nreetings held ot 9-2-2OO9 to 1l-2-2009 show lhat the request of the appellant
for exemption from the requirement of pttblic hearing was accepted by the
Commiltee. The observations of the Cornmittee suggest that there wottld be

no additional land requirernent, groundwater drawal and certain olher features.
However, the water requirement, which is a community resource, was delinitely
goiflg to be of greater order in addition to the fact that the expansion of the
project would have entailed additional pollution load'

16. It must be stated here that after the EIA Notification of 2O06, a draft
Norification was issued on 9-l-2009 wherein an amendntent was suggested in
Para 1(ii) of the EIA Notification dated 14-9-2006 to the effect that in cases
of expansion of projects involving enhancement by more than 5070 holding of
public consultation/public hearing was essential: implying thereby that in cases

where expansion was less than 507o public consultation/public hearing cottld be
exempted. Without going into lhe question whether public consultatiol/public
hearing could be so exell pted, it is relevanl to note that this idea in the draft
Notiflcation was not accepted, afler a Commitlee constituted to advise in the
natter had given its report on 30- l0-20Cf9 to the contrary. As a result, the t'inal
Notification dated l-12-2009 did not carry or contain the amendment that was
suggested by way of draft notification. Consequertly, no exemption on that
count could be given when the environmenlal clearance cane to be issued on
27-1.-201.0.

17. ln Ltfarge2 public consultation/public hearing was considered and
found to be mandatory requiremenl of the environmental clearance process
by this Court. In its conclusions culled out in para 122(,tn,) as regards pttblic
consultation/public hearing, it was observed by this Court: (SCC p. 384)

*122. -.. (,tirr ) The public consultalion or pub[ic hearing as it
is commonly known, is a mandatory requirement of the environlrent
clearance process and provides an effective forum for any person aggrieved
by any aspect of any project lo register and seek redressal of his/her
grievances."

2 lAfarge Umi@n Mi i,tg(P)Ltd.v, Union of ltdia.(2Ol t) 7 SCC338
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lS.AttheSanredme'theobservationsbythisCourt2whilesunmirrEup
rhe discussion in para 119 are quite eloque nt: (L{tfarge case2' SCC p' 380)

- I 1g. . .. lt cannol be gainsaid that utilisation ()f lhe environnent and

its natural resources has t3 be in a way that is colrsistent with principles-

of sustainable development and intergenerational equity' but balancing. o1'

il;A;t,i;; may eintalt policy chJices' In the circumstances' barring

"*."otion.. 
decisions relating to utilisirlion of natural resottrces hlve lo

;; Ai;;-;;ihtanvit or the iell-recognised principles of judicial review'

iave all the retevant factors been taken into accotrnt? Have any extraleorls

ir.ior. irtfrr"n""d the decision? [s the decision strictly in accordance with
it.-i"li.f"iir" policy underlying the law. (if aly) thlt govems the field? Is

the dJcision consisient witti ttrI principles of sustainable development in
in" *.n"" that has the decision-maker tiken into account the said principle

uoO, o, tt 
" 

Uu"l. ofrelevant consi<terations, arrived at a balanced decision?

it.*, itt" C"*t should review the decision-making process to ensure that

,t" d".i.ion of MoEF is fair antl ftllly infomred' based on the correct

principles, and free from any bias or restraint"'

19. In ternrs ofthe principles as laid down by this C oluriin I'a|argez ' we fin{t

that the decision-makiirg process in doing away wirh orin granting exemption

ilrr, ;;il;;;suli atio-n /public he aringl was not based on correct principles

and as such the decision was invalid and inproper'
20. At the same time, we cannot lose sight of the fact that in pnrsuance of

.o'i_*o,,,"otut.learance dated 27-1.2010, the expansion ofthe project has been

.rO".tril"ri"ra as reported by CPCB in ils aflidavit.frled on 7-7-2014' nrost

oith".".onln 
"ndati6ns 

maoe by CPCB are contplied with' In our considered

;i;: th; iil;."st of justice wool.l b. subserved if that part of the decisio.n

";;;rip,irg 
public coisultation/public hearing is--set aside and the matter is

relepited-back to lhe authorities concernetl to effectuate public consultation/
;Ji;;;;;;. Ho*"u"., since the expansion has been undertaken and the

il;;id;; #"n tunctioni ng, we do noi dcent it appropriale lo order closttre of
ii;;;i." pi"r. as directed b-y the High Court. If thi public consultatio,./public
h"u.ire r.'sutt. in a negative mardaG against the cxpansiou oI the project' the

;;rh;ri,i"r;;"H do iell to .irect and ensure scaling down of the activities

to ifr" f"r"f that was pernirted by environmental clearance dated 20-2-2008'

ii "ulri. ."u.urradonipublic hearing reflects in favour o[ the expausiou of the

;.5i."i,;;;;";;ientaiclearance d aled27 -1-2o1o would hold good and be fully
l'roJ.ariv". ln other words' at this lellglh of tinle when the cxpalsion has already-

blen undenakerl, in lhe peculiar facls of this case and in order to nleel ends ol

il.rt.;;-;; J;i it apprtpriate to change the nature of requirement of public
'"Ln.utiurlor/public hiiririg fron pre -deii sional ro posr-.lecisi onat. The public

."rt"ftu,i"nfir"tlic hearin! shall Le organised by the authorities concerned in
three months from todaY.- 

21. This appeal, therefore, stands disposed of with the aforesaid

modifications. No order as to costs.
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undertaken at the site in question, The impugned Office Memoranda do not even take
note of this aspect and suffer from the infirmity of non-applicatlon of mind.
Furthermore, the lmpugned Office Memoranda also offend the doctrine ot "Expresslo
unius est exclusion alterius". Since the law provides performance of acts in a particular
manner, the impugned Office Memoranda under the garb of 'guidellnes', cannot be
permltted to alter the same completely; being prejudicial to the prlncipal law.

79. The lmpugned Offlce Memoranda do not even advert themselves to how the
interest of the environment would be protected in cases where the projects have
substantially progressed. It does not even refer as to how detrimental effects on
environment would be taken care of, if the project proponent is permitted to file an
application and clalm Environmental clearance after the proJect ls at a very advanced
stage of completion,

. 8(,. The lmpugned orders have been titled as 'Office Memorandum, and content of4the orders captioned as 'guidelines' but in fact, are office Memoranda *rriit, Ji..iti, Ivary the substantive law in force, This has been adopted by the Mlnistry-;r-;;;:11media to bypass the statutory requirements of law oi for tiuncatinj *re'piesi.ruea Iprocess of environmental protection, in terms of Notiflcation or zo6o. These officer'
Memoranda. not 

-only substantlally amend or alter lts appllcation but even fruitrate therequirements of the exlsting law, The impugned biflce Memoranda vist tn theauthorities an unguided and unfettered disiret-ton, both in ."said io-proc"sslng ofapplication and in condonation of violation already commiited uv' tnu p.o:".t
l._.?:-11!' It is a verv pertinent defect in terms of aainintstrattve ia* iuritp.uaence,An unguided and unreasonable discretion ls bound to result in arbitra-ry eierclse of
Fo*:..s. The MoEF being the controlling Ministry, all the expert uooies unuei it would
De outy bou.ncl to carry out its directives even if it is unreasonable and uniustifiable.
r ne expression 'serious violations', which will en He the Ministry to outrighgy reJect anapplication, has neither been defined nor explained tn the offiie yemorinaj. It is teftin the absolute discretion of the Ministry as to which ca.es wouto ue feimittea ascases of serious violations and exclude others. The foundation oi itrese omceMemorand.a being that projects which are arready under way ano 

- erln rrare
:*:lrl!,:ry plogrgs:gd, can-fite an appttcation for srint of Envtronmenral Ctearance,wnrcn nas to be considered in accordance with these office Memoranda, ls an approachwhlch is cgmpletely prohlbited in terms of the Notificatlon of 2006, The reservation ofsuch unguided and absolute.right by the Ministry in ltselr would-nei"ira.irv have anelement of dlscrlmination and arbltraiiness. The OfRce tr,lemori"ai Oo notlp.ill out anyrgtion.at o.r proper differentlal criteria for condonatlon or otherwlse of thE 

-violations
stated to have been committed by the project proponent.

81. The M.EF has rssued three office Memoranda dated 16th November, 2o1o, 12th
December, 2012 and 27th June, 2013. All these office Memoranda have the samefqat!r9, that is, instances of proiect commencement and their construction withoutobtaining Environmental clearance, have been brought to the notice oi tt " ruini"try.There is no reason, much rcss a priusrble justification recorded in any of thLse officeMemoranda, as to whv such vioiations hive been continued yeai ifoei veir. rr theintention was to make it.a one-time settrement, to serve the economic'and pubricinterest, then MoEF ought not to have lssued iny further extension to ihe orRceMemorandum of 2010. Repetitive condonation of violaflon or-iaw woulo oniy aim atencouraging vlolators to frout_the raw repeatedly. At thrs stage, we mav irso lear wittrthe submission made on behalf of the Respondents that issuance of these officeIvl.e.moranda was justifiable on the basis of the doctrine of necessrty or imptieo power.This submission is entirety ifl-founded. .Firstly, we rair io un-a-e[ilnJ i.'to- *liy $,"Ministry should take a step for condoning violation of law which wis noi witnin itsjurisdiction and secondry why shourd it -prescribe a metnoaototy ionii"iv to raw.
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'9' Generally speaking' an. adm inistrative order confers no justiciabre right, but thisrule, like all other generar.rures, is subject to eiieptions. This court has herd insant Ram sharma v. srare. of RaJastian, tigoet rr LU 830 sc $,uiiri'hougtGovernment cannot suDersed,e statJtory iuiei uv i6-inistrative inst.ualoni,'vet, irthe rules framed undei Articre 309 or [n"-conllitiiion 
"." sirent on any particurarpoint, the Government ."1 flFp g"pr -"nJ-;rpprement 

the rures and issueinstructions not inconsrstent with the-ruies itreao-y'ira-eo ano-Hreii-t.Eiiu"tion"
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will govern the conditlons of servlce..,
85. The Supreme Court had also tak

harma v. State of Rajasthant AIR 1967s en a similar view in the case of Sant Ram
SC 1910, where the Court clearly held thatGovernment cannot amend or su persede statutory rules by admlnlstraHve lnstructionsbut if the rules are sllent on any particular point, the Government can flll up the gapsand supplement the rules and issue lnstructions not inconsistent with the rules alreadyframed. Simllarly, ln the case of M, Srtnivasa Prasad v, The Comptroller and AudltorGeneral of India, (2007) 10 SCC 246 the Supreme Court held that lf the statutoryrules ln force are absent or are silent on an particular aspect, then, executlve orderscan flll up such lacunas. The admi nistra tive lnstru lons wo normally have no forceof law and would relate toma rs proce ura irt ure, t affectlng substanUvenrights or obligations.

86' The executive rnstrucuons. too cannot go beyond the executrve power, whichcan also not be bevond the statutory prwiiJni under wh tiri- [t,ey 
-aiJ'",,e..r.ea.

Furthermore, such instrucuons rrroura'n6i-u"- ,"ira or uncertain and must provrdeproper guideilnes, By execuUve instrucHons, ttre iutnouty i;;"h; ti"-,n'Ginot op"nnew heads. The executive instructions wifliin ttreie confines shiuH- il Gued onrywhen there are no statutory. provisioni on $,e iru:ect, rney wouio atso ue-tssueo to
::tg]"r""j statutory proviir6ns, to ensure ttreii-irope. appilcation. In tne case ortnora sawhney etc. v, Unio.n of India, etc,,1992 Supp (3) SCC 217, Supreme Court
la!9a.ted that such propositions are unexceptionable' ind executive instrticgons wnich
9::.r-tlr_1y_t9.srarutory provistons or the rutis under Arrtcte SO9 orlny ;the-;tatutoryrures, snaI not be operative to the extent they are contrary to the staiutory provisionsor rutes. In the case of M.c. Mehta v. unton 6r hdia rioti, tii^rul,loi oi,ri tnut tt,"c,ou rt reiterated these principles but even questionio -rridr'rC'inilinf -to-ieiatise 

tnecommencement or continuance of mining activity without complianc6 to thestipulations of the Notification of 2006. How6ver, it wls observld th;i i; a"y case, astatutory notification cannot be notified by issuance of circular. such actionsdemonstrate non-sensitivity of MoEF to the principles or sustainibte o"rJrif*"nt 
"nathe object behind the issuance of the notificjtion, '

. Thele principles would be_ equally applicable to the exerclse of adminlstrative power
eith_er by issuafice of guidellnes or of?ite Memoranda. A Bench of thls Trlbunat whiledealing somewhat simllar situation in the case of Hlmmat stngih shekhawaii. state ofRajasthan,2015 Att (I) NGT Reporter (1) (Delhi) 44 held as uider:

"58. This power to issue guidelines is not a general power but ts a specific power
with inbuilt limitations. The limltations are thit, such guidellnes would alone be for
the. purposes of c-ategorizing upon scrutiny of ippllcatlons, proJects that would falt
under 'rategory B1' and-'82'. respectively with' specifrc exttuiton of the proJeets
specified.. under Item 8(b) of the schedule. Restriciive power to lssue guidellnds, isfurther illustrated, by the fact that clause 2 of the NbtificaHon or zolo does notcontemplate any such categorization except projects falling under category.A, and
^B' 

on1y. The purpose appears to be tliat'the power of State Lev6l Appraisat
committees to bifurcate projects into '81' and 'B2' categorles respectlvely should
not be unguided and unchecked, prescription of such guidelines cduld be done by
issuance of appropriate office Memorandu m or orders -as the power to lssue suchguidellnes has been vested in MoEF under the statutory provislbns, But the greater
part of such office order or office Memorandum shouid'be such that it would notvary the content or be.contrary.to the statutory provisions which are ln place by
:/irt!g of enacting such provisions either by piimarily legislafive or dLlegateit
legislative power.
59. It.is a settled .principle that legislature can only delegate to an outside bodysubordinate or ancillary legislative power for carrying out; policy of the act. The
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.b_:9y ,o whom such power is deregated rs requrred to act strictry within therramework of such deregated powers. such power is incidentar to the e'xeriLe of apowers tn as much as if is neiessi.v t. J"r,idiJfor the p.op"iaiicr,aig-;iia[ *,epublic duttes, It is because the body constituied-shoura ait in irre m"nnZi inol.ut"uin law and shourd exercrse its discr;tio; uv iirro*ins ttre proceJure itrerern'itsetr orbv such detegation as is permissibte. untrti ttreli[uition $,eiuogei il ;;i ailowedto- surrend.e.r. thejr judgments.to others. 1re reliirature and 6xeiutive can deregatepowers wlthin the framework of raw, It rs ai axiom or conJtriuiionai' raw tnatrepresentative regisrative .bodies are given the tegistative po;e;-'uicaise tnerepresentative Government vested ln th-e persons chisen to e*e.ci.L tt-Ji'o*". orvotlng taxes and enacting raws which is Uri moi mportant and sacred trust knownto civil Govern ment. Th-e Deregation trir- ii. o*n restrrctions. ror initince, ttrelegislature cannot dereoate rtr.rincionJ o1 i"iinl'ao,',n regrsrative poricy rn respectof a measure and rts f-ormuraaon as a .utJ'o?'zonduct. A memorandum whrch isnothing but adminrstrative order ;i ;.ti"ti;"-;annot amend or supersede thestatutory Rules adding somethrng tt,"r"in *t'ic-r,'*ourd specificaly arter the contentand character of the No_tificatioi itselr. ri r,ii'i""n consistentry rerterated withapproval by the Hon'bre supreme co*t tt,"r iJ.inistrative practice/ad ministrativeorder cannot supersede or override trre statutorv iule of NotificaHon and it is statedto be a well settled proposition of law.
The delegated. power is prrmarfly.for carrying out the purposes of the Act and thispower could hardrv be exercis6d. to bring inlJ-exlstincl a substantive iignt orobligation or disabirities not contempratei uy thie provisions of the Act or theprimary Notrfication. A constiturion sench of t-nt rion,[rr" supiem. couit iriir," 

"ur"of sant Ram v. state of Ralasthan, aIn is6s ic iri'ro, while deailng with the scopeof executive instrucHons herd that instiuaionJ i"n ti" iirrJ onri io'rrpp]"."ntthe.statutory rures and not_to supprant it- sr.tr instructions shourd be subservientto the.statutory provisions. rnev 
'jv5uta rrarJ"-i'rniing effect provrded the same hasbeen issued to. fifl up the ga'ps uet*"eir- $r" iiatutory provrsrons and are notinconststent with the said piovisions. (nereience-in reg'a rb io it J-aoore Ln oemade rn Re.' rhe Dethi Laws Act rgrz, irn isii sc sti, p.o.-agiiiit il i.-rc oru'P', (1987) 3 scc 622. Ram iharma'v. stite-iriaiasthan, (t96a) I ILLI 83o sc,Mahender Lat Jaine v. state ii{.itii piiiiir,l'iigosl supp. 1 scR e12, ,vasaPeopte's Movement of Human Rights v. uni"iZii'tiii", ain rsde sC?:il. --,60' In the case before the Tribunar, specific cha[enge has been raised to the officeMemorandum dated 24th December, 2013 on the ground that it viorates the abovestated principles, in as muc.h as by 

'an 
office mJmJranaum, guidellnes for .81,, .82,

c.ategorles.cannot be provided anit thus, it runs iJntra to lt"J.iiirto.v-prolrisrons.we mav atso notice here that vide this h."moi"nor',, uesiaes pioviarrig iriilettnesfor catesorization of 81'- '82'proJecti-una". cGrii riiil or parlgiapr,'i-r,riEr nr.taken a decrsion that rivlr.sand 6inirt;."jd'i-i[i mine rease area of ress than shectares may not be considered ror jra"nf o-ie nviionmentat clearance and river sandmining projects with mining rease aie_as oi Jq,;"t-"i more than s hectares but ressthan 25 hectares wifl be categori.ua igi,,-itrii tooiubJect to the restrictions statedin that office Memoranduml rhough, 'tt u 
-nppri."nls 

trave prtmart-rv-'iirieo achallenge in regard to the former o"nri, 6rt bII"' ,"uorng of the Notification hasbrought before us the ou.estion in regaro to *r" r"tt". as we[. Dearing wrth theformer challenge afore-noticed, it is.r""iiUiit ci-"rse z of the Notiflcation of 2o0Gprovides for further categorrzation or proiecii iatting unoe. i"ted.iiv.g;'in'io ,s|
and '82" Thouqh crause- .2 or tne s5id" rv-otiriliiio" .do.es not contemprate anyclassification other than 'A' and 'Bf urt, iir.J i. 

"o 
ctraflenge raised before us tothe Notification of 2oo. and we r6'il-;;;; to go into that aspect. Th€Notification of 2006 ex facie p".mit. ct".sifi.itiin-of Category .8, proJects and that



3r

scc'rrril[rraf
SCC Online Web Edttton, Copyright O 2O1O
Page,16 Tuesday, Novemb$ 27, 2OlB
Pdrted For: LIFE
SCC Onlln€ Wbb Edition: http:/ ww.sccon[ne.comJL -J bra,al 

-d/

discretion has been vested in state.Lever .Expert Appraisar commrttee, which, uponscrutiny. of the applications has to take $,J'a"ition. This discreuon vested in thecommittee is ought to be controfleo uv irre issr"nc" or guiaerines bv rqoEi. rqorrhad issued two guiderines, ole ql 24th June, 2013.and tnJ other on ii,i o.."-0".,2013 in relation to further crassification in-,i 
"rrt"-.i" 

wnicrr ii io ue' aooptli' In tnatregard. slnce the office Memorandum dated 24th June, 2013, onry rerates-to brickearth and ordrnarv earth and as per thar ont.e-ture-o.andum, such projects wherethe excavation aiea was tess than 
-.i-hJ;a-ri; ' 

were to be categorrzed as ,82.projects, subject to the- gurderin"" ri"t"a-ir.rei"ln they were to be screened inaccordance with the Notification 
"a zode. 

' 
u"aei, pi'-g-rii -itij'-1, 

,n,.Memorandum, restrrctions were raid oown p-rotrtoiting any excavation of brick earthor ordinary earth wrthrn 
9.ne km or natronll'paitJ'ina wna rife sanctuaries as weil asit intended to eraborate ttre ctuster siiui;il. iilh; periphery of one borrow area rsless than 5oo m from the perrphery 

"iir6tr,ti'irorrow area and the totar borrowarea equals or exceeds s hectareE tire acttvirv itra-ti u"*." iutlJoiv-.e;;'oru., ,nterms of the NoHfrcation. of 2006 ;r;-;ilh'u;ffiity wilr be permrtted onry if theEnvironmentar crearance has been 
"oliir"i i, *ldect of the cruster. If we examrnethese two offi ce Memoranda in ihe-G;'i ;i iil ;Jtr letir"a l"sii ;.,r"rpL".1n"t *.have referred above. oartiafly botn thdse oni.J .,r"]no.unda cannot stand scruuny oflaw' As far as guiderines or instruaio"i i, ."iuti"r-il crassiflcaflon of projects falingunder category'B' into 81. and .gz, ii .on."in;d, the exercise of such power wouldbe saved on the strenorh of crausi ?i1);ifi;Nbiincation of 2006 because it is anofflce Memorandum ihich..p.;;td;r';iridddr'io...*"..ir. of discretion by thestate.Level Expert committie for iritr ."i"'g;.irltion. Thus, it is an exercise ofexecutlve power contemDlated under tt'r" r'roiir-tc"iion of 20o6.'H"nct tii. -io]iientton

of the Apptrcant on thai uetrari cinnoiJ;;6i& and deserves ro be reiected.However, in so far as the Office Memorandum dated 24th :r"", jOf i p,"l,nn uprohlbltion under paragraph 4(bxi) ii coni"in"a, it-apparenuy rs beyond the scopeor such gurderines. prohrbrtion oi carrying on'or ririntng attiritv '"i iic-avationactlvity which is otherwise p.ermrtted uy ttre-wouniation ofioo6 cahnoi ut-oone uvan..9fflce order, because 
' it wourd 

"bpi."ntrv 
'run 

contra to the provisrons ofNotification of 20o6. In other worus, suE[ iestriJtioi is not onry beyond the scope ofthe power vested ln MoEF but in ract imfosttion #ausotute .".trr.iioiiln eiir'irse ordelegated power is not permissible. simllarly, the office Memorandum dated z4thDecember, 2013 in so fai as.rt decrarel tn"i iirjeisana ,nr"i"s ;i;iiii;'J.Iilr r"".than 5 hectares wourd not be considered foi grara or rnviionrnentar-ci"ii"i." i"again violatrve of the above settled principles. i.ro sucrr ."ri.i.tion'tJ, 6ei-nlu.eaunder the Notifrcauon of 2006 or under if,u p.ori.ion. of the Act and the Rures of1986 ' The executive therefore, .cannor. take l*iv irre ,igtti *niii ls r:mpinm'issiureunder the principle or subordrnite legislation, or ior.s", part or the samd eaiJgraptr2(iii), in s.o far as it categorizes '82' 
-projects, 

cor".ing lne mtne rease area equar toor more than 5 hectares but ress ttran z5 heclares is c-oncerned, the same ian-lrot oefaulted in view of the facr.thar it onrv proviAeiicriteria ;;';;u;;i;; iicior rordetermining..the_ categorization of proilcts- ri n"iirre. vests any substanHve right.nor any obrrgation in rera-uon to ani matter that is not sqr'a.erv o.'eliictirervcovered under the Notification. This only furahe6 t-he cause of fair classiflcation ofprojects, which is the primary purpose of the Notification. ro. itrese .eisin", ,,re
!.u11h Oaragrlql..+(Ultil of the Office Memorandum dated z4rh :une ZOrj 

"nO 
p"*or. paragraph 2(iii) in so far as it prohibits grant of Environmeniar Cr."-.*.e'[o u,emine area of ress than s hectares'as ueing iiorative-of the Noirfriation *"ztoo anathe Rules of 1986. The M.EF tras no ;uriso-iction-in elercise .rlii 

"ieiuti"*"-fo,-wer 
toissue such prohibitions, impose resirictions and/or create substa;flre rrint 

"no
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obligatrons' rt ex facie !: Jr.gt o.trry in_excess of powers conferred upon them, but, isalso in vioration or the NoHficatio; oriooo. ai lrready ;"tinalHi!-rvbiii.l-catron hasbee.n iss-ued bv M.EF in-exercise or po*"o .inLrrea upon ri-rJnd". cil;; s of subsection 2 of section 3 of the Act of i986 read with sro?iie i oi rut"'ii?il,u nrr",of 1986, Vide thts Notification, the Ce;tr;iGovern ment subsHtuted item no. 1(a)and entries retaHns thereto, A ctause stating ltrat tfrJ piGiG i"i;;"s il non-coatmine tease and where the mining r.ea *"r-reis trran'sdnJ;t;;il; or morethan 5 hectares was to be. treated 
"i 

Gtego.y ;g, proJects, in addruon to that, theminor minerar rease projects, where thernt-n" ier." area was ress than so hectares,were also to be treated..as cate-gory 'e' projecti, arso, the s"n".ii ionditions withprovisos were arso subsututed, II is'signthc;niio note here that the Notiflcafion of2006 had been amended bv the centrai cor"rn."nt uv risuing i -r,iJtiril"iron 
a"t.al't December, 2009 rn exercis_e of its deregated regisra ve powers. whire issuingthis No_tificailon, the.:entrat covernment-f,aj-iorro-*"u-U.,"";;;;;;;";."scribed

under sub Rure 2 and 3 of Rure s or Rures 
"i rgeo.'iiiJ;Jil;;;j;#ons fromthe publlc and considered thosg objectioniai'ii eviaent rrom ttre verv'rec*rtar of theNotiflcation where it recorded "ana wnerJas aI objecHon una-srsl;Jtio-nl recervedin response to above mentioned oran ruoiincation rrlve aeen orrv"Jo],?jeieo ov tt uCentral Government......,. " and ttren it pJoriiried the flnar Noflficafion, vrde theNotification dated lst December, 2009, the centrar Government had substituted

Lt!f'- lo. 1{a) and the entrles reliting thereto oi ttre scfeaui" lo ir.t. rvotiircation of2006 besides making other amendm6nts as *ell in different entries. nowever, wnitemaking further amendments vide Notification dated 9th Septembei, zors, tt 
"central Government did not folow the prescrrbed procedure ;;d;; Rr;. E, on tt,"contrary it substantially altered, and in fact substituted, as well aj -.0" "oaltion,of a substantial nature in clausi 4 and clause i of the Noufrcation or iood, wnere,for the. first time, rt added minor minerar mine reases of ress than so nectires, anoalso added'generar conditions to appry except for the projects *r,"." tt,. ur"" *..less than 5 hecrares in reration to'irihor mine.ar b*6;;nd;;riil" ii,-"i"to. rn"period for applying for renewar of mine rease of one year was thanged to [*o y"uo

under the Notification dated gth September, 2O13.,,
87. There could be a case of executive instructions b€ing derogatory to the principalstatute.or a statutory notification, still there could be casis of 6xe"ritivl initructionsoetng utta vires or violative of the statutory notification and sull further there could becases of conflict between the two. In either of them, the court have not titteJln ravourof sustalnlng such executive instructions, In the case or o.o,a.7,-sogi;i;; s. Mongat(2oo4) 2 scc 297, the supreme court held that only in a case wher6 a confltct arisesbetween a statute and an. executive rnstruction, inciisputably, ttre ror-"i *iir prevairover the latter. ExecuHve. instrucflons can supplement'a statute, but they cannot runcontrary to statutory provisions or whittle down thelr effect. In oihe. *o.ds, executiveinstruction which as in conflict of and which whittles down the effect oi fne main actwould be liable to be struck down. when an execuHve lnstrucflon ts ueyonu-tne powe.of the a.uthorlty issuing the same, it would be ultra vires and whenevei ihj instrucuonls found to. be beyond the inherent jurisdiction, it woulo oe *t oriv ,6iri. ri.ll'ilt"grt".can act only wlthin the scope of delegation. Tire llmitations a.e itt ,riit' .e!a.O to tt"resubstance, procedure and form,
88. Another contention raised on beharf of the Respondent whire rerying upon the

iyqqT."lt _of Supreme Court in the case of Vineet Narain v. tJnton oi tiai pOtl,(1998) 1 scc 226 and other cases, is that executive lnstructions are enforieaote ifthey do.not change the essentiars of raw. rnG-iontention ."nnoi ue 
-aiieptea 

ro,reasons that are recorded in this part of the Judgment. By whatever nomenllalure it isaddressed, whether as executive instructioni, poticy' oectiio, oi 'rnui"iv 
orn."

9Y
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Memoranda issued ln exercise of administrative power, their lnfirmitles and lacunas oflaw would not alter. Favour of constitutionali ty ls to be construed for such executiveinstructlons. It is also the contention that these instructlons do not dllute the effect oflaw but make it more rigorous. Fufthermore, it being a policy decision of the MoEF, theTribunal should not interfere in it. we are also unable to appreciate as to how theseOffice Memoranda fill up the gaps in the NoHflcation of 2005. An instrument whichprovides for dlsobedle nce of law and indlscrimina tely condones the vlolatlons of thesubstantlve law in force, it cannot be termed as an lnstrument made to flll up thegaps. It would be an admlnistrative order contra ry to the statutory provislons. In facissuance of such klnd of orders received judicial caustlcism and was deprecated by theSupreme Court in the case of M.C, Mehta (supra)
89. The impugned Office Memoranda are not only ln confllct with the NoHfication o2006 but ln fact run contra thereto. what is not on ly intended but ln fact ls prohibltedto be done, is being permitted by the Impugned Office Memoranda. They have beenissued without refe rence to any power or source of law and are nelther pronounced norauthentlcated in the name of the prescribed executive authorlty, Besides thls, we havealready noticed in great detall the various infirmlties and defects from whlch theseOffice Memoranda suffer ln fact and ln law. Thls beln g the positlon of law in relation toissuance of executive instructions in exerclse of executive power or delegatedlegislation, these Office Memoranda having b€en issued in exercise of adminis trativepower, in any case, cannot withstand the legal scrutiny and resultantly, would beable to be guash ed.

tr

li
Discusslon on Issue No. 3:

3' whether thrs Trrbunar has no jurrsdrction to quash both th€ rmpugnedOffic€ Memoranda?

- _ _ 
90. Except the intervener Appricants namely M/s spR and RG constructions andM/s Dugar, none of the Respond'ents have .iGla any objection to tne lurriaictton orthe Tribu.nal and competence of the Tribunar toaeat wittr imprs""i diE.t- rq-".o.ano"in accordance wrth law. According to these nrojJJt Rroponenti, ttrri iriorn"r has nopower or jurlsdictlon to quash the office Memorandaj tney navtnl ueen'lssuea inexercise of the Execuuve power of the union and formrn! 

" 
pd.t Jr J ioii.v decisron. Insupport of their contenrion, the.v reried upon the juogfienl ;i ihJ 5;;;il; court inthe case of Madras Bar Asiociaiion v. union oi niir,"lzotii ro icCi iii unton orIndia (.UoI) v,. R. Gandhi, president, Madras aar A,isociition, izOf Ol if SCC-1. On theother hand, 

-the Appricants.have piimariry contended i" tnd,irJ" ,jpp-n.iIiin g,ut tt"impugned offlce Memoranda are 
'aomlnistrattve 

oioers ano would be suuleii to merltreview by the Tribunal and such a situatlon would not alter even lf lt was in €xerclse ofExecutiv€ Power of the union/state. This Tribunal has been vesteo-witrr'originat,Appellate and special jurisdiction_ in regard to ur.eiting payment oi-iompensation ro.damage to and for restltutlon and restoiation or tne eniiionm"nt, itr" iegi"la[ure tn itsyvis-tm-lv.ord9d the provisions relating to the Jurisdtction or th!-rituunii(-iiitrons t+
lg,.l1._"-t-tl,:.lct of 2010) very widetyf and witii a ctear tntent to p.oriOe t[is rriUunat
ylT].,r].^9,^.._91 or.u..r"y wide.magnitude. Upon reading the variius provtsircns of theAcr or zuro cumurativerv .and in light of the underlying scheme of the Act of 2010,including the definrtion of 'environnient,- in-i"..i? section 2(c) of the Act of zo1o, itis quite clear that this Tribunal.is having all the trappings or a tou* and is-conferredwith the twin powers of judiciar as weil as .eiii.uriew] rrreie ls no pi6vlsiin in ttreAcr of 2010 which curtaiii the jurisdiclio;-oi*," iirrnat to examinl ltri'rltioity anacorrectnels of a deregated. regisraHon and/or administraHve or executde oiaer passeoby the Government rnc.ruding any of Its iniirumentariHes or authoriHes, Thefundamental.princrpre for invoking tnL lurisaiaion-oi tt,t. r.ibrnur rs that, the guestionraised should be a substantial qu;stion-relating to environment and should arise out ofthe imolementation of the enactments soecified ln schedule I of the Act of zo1o. It
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Before the Nationaa Green Tribunal, Principal Bench, New Delhi
(BEFoRE SWATANTER KUMAR, CHAIRPERSoN AND U.D. SALVI, J.M. AND D.K. AGRAWAL, E.M.,

P.C. MISHRA, E.M. AND R.C. TRIVEDT, E.M.)

Prafu lla Samantara
Versus

Union of India & Ors.
Original Application No. 123 of 2013

Decided on January 24, 2Ol4
Present:

Applicant: Mr. Raj Panjwani, Sr. Advocate & Mr. Rahul Chaudhary, Advocate
Respondent No. 1: Ms. Neelam Rathore Advocate along with Ms. Syed Amber,

Advocate.
Respondent No. 2: Mr. Shibashish Misra and Mr. Suvinay Dash, Advocates.
Respondent No. 3: Mr. Pinaki Mishra, Sr. Advocate, Ms. Sangeeta Mandal Advocate,

Mr. Ramnesh Jerath, Advocate and Ms. Vineeta Bhardwaj, Advocate.
ORDERS OF THE TRIBUNAL

We have heard the Learned Counsel appearing for the parties at some length.
The applicant has filed this application with the only prayer that prohibitory orders

be issued against the Respondents to stop work, including tree felling in the forest
land until the provisions of the Forest (Conservation) Act, 1980 (for short the 'Act of
1980') are complied with and appropriate order in that regard is issued by the State
Governments.

It is not necessary for us to notice the facts in any greater detail in view of the
order we propose to pass and the only prayer made in this application. The short
question that needs to be answered by this Bench is whether the order contemplated
under Section 2 of the Act of 1980 is to be passed by the State Government or not.

Section 2 of the Act of 1980 reads as under:-
Restriction on the de reservation of forests or use of forest land for non
forest purpose:- " Notwithstanding anything contained in any other law for the
time being in force in a State, no State Government or other authority shall make,
except with the prior approval of the Central Government, any Order directing,:-

(i) That any reserved forest (within the meaning of the expression "reserved
forest" in any law for the time being in force in that State) or any portion
thereof, shall cease to be reserved;) or any portion thereof, shall cease to be
reserved;

(ii) That any forest land or any portion thereof may be used for any non-forest
purpose;

(iii) That any forest land or any portion thereof may be assigned by way of lease
or otherwise to any private person or to any authority. corporation, agency or
any other organization not owned, managed or controlled by Government;

(iv) That any forest land or any portion thereof may be cleared of trees which
have grown naturally in that land or portion, for the purpose of using it for
reafforestation.

Explanation:- For the purposes of this section "non-forest purpose" means the
breaking up or clearing of any forest land or portion thereof for-
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(a) The cultivation of tea, coffee, spices, rubber, palms, oil-bearing plants,
horticulture crops or medicinal plants;

(b) Any purpose other than reafforestation, but does not include any work
relating or ancillary to conservation, development and management of forests
and wild-life, namely, the establishment of check-posts, fire lines, wireless
communications and construction of fencing, bridges and culverts, dams,
waterholes, trench marks, boundary marks, pipelines or other like purposes.

The above provisions of the Act of 1980 are to be read in conjunction with Section 2
(A) of the Act of 1980. Section 2(A) empowers any person aggrieved, by an order or
decision of the State Government or other authority made under Section 2 of the Act
of 1980, to file an appeal before the Tribunal. It is thus, only the order of the State
Government passed under Section 2 of the Act of 1980 or the decision of the authority
oF the State Government that becomes appealable under Section 2(A) of the Act. The
words'other authority' have to be construed ejusdem generis to the expression, 'State
Government'. The other authority thus would be an authority appointed by the State
to discharge such functions as spelled.out under Section 2 of the Act of 1980. Such
authority would have to necessarily be a part of the State-

The only embargo that the Legislature has placed upon the exercise of such power
by the State Government is that this order must essentially be preceded by a prior
approval of the Central Government. The expression 'prior approval' clearly connotes
that the Central Government must accord its approval which must then be followed by
an appropriate order of the State Government in terms of Section 2 of the Act of 1980,
permitting any of the activities to be carried on in the forest area as stated in that
provision.

Approval of the Central Government is a sine qua non to the passing of an order by
the State Government. It is only when the State Government passes a reasoned order
or an authority appointed by the State takes a reasoned decision allowing the activities
of non-forest nature in the forest area or declares reserved forest as non-reserved
forest, that an order as required under Section 2 of the Act of 1980 comes into
existence. On the cumulative reading of these provisions it appears to us that the
approval granted by the Central Government is neither an order nor a decision as
contemplated under Section 2 of the Act of 1980 nor is it appealable under Section 2
(A) of the Act. The State Government is expected to apply its mind and examine its
original proposal sent to the Central Government in light of the approval granted and
then pass an order which has to be implemented in terms of the provisions of the Act.
The approval granted by the Central Government merges into the final order by the
State Government. According of approval by the Central Government to the initial
proposal submitted by the State Government would include variations, addition or
subtraction of conditions stated in the said proposal. That approval then must convert
itself into a final order to be passed by the State Government. Due application of mind
by the State Government is contemplated under the legislative scheme of the Act. It
can pass an appropriate order in terms of the approval granted by the Central
Government. The State Government can further impose conditions or vary the same
but without changing in any way the structure and spectrum of the essence of the
approval granted by the Central Government. The State Government would be well
within its jurisdiction in referring the matter back to the Central Government if in the
considered opinion of the State Government the conditions imposed with the approval
granted unreasonable. The are not approval acceptable granted by and/or the are
Central Government technically loses its independent existence upon passing of an
order under Section 2 of the Act of 1980. However, the legality and correctness of the
order passed by the State Government under Section 2 of the Act of 1980 can always
be examined by the appropriate forum. Approval by the Central Government is not an
order in fact and/or in law as contemDlated under Section 2 of the Act of 1980. Everv
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State Government is obliged and essentially must pass an order under Section 2 of the
Act of 1980 and which must be a proper admanistrative order in terms of requirements
of the provisions of the Act.

This question also came for consideration before a Bench of this Tribunal in the case
of Vimal Bhai v. Union of India in Appeal No. 7 of 2012 dated 7th November, 2012.

In addition to the aforestated, we do concur with the Judgment of Bench of this
Tribunal in Vimal Bhai v. Union of India (supra) to the extent that the State
Government is obliqed to pass an Order then alone non forest activity can be carried
on in the forest area in terms of section 2 of the Act of 1980.

The Learned Counsel appearing for the parties have also brought to our notice a
reply in the form of information to a RTI query raised under Right to Information Act,
2005. In this it is recorded that the State Government does not pass any order under
Section 2 of the Act of 1980. This reply is contrary to the requirements of law and we,
therefore, specifically set-aside such view and direct that all State Governments shall
pass an appropriate order in accordance with law in terms of Section 2 of the Act of
1980.

Having answered the above question, nothing survives in this application and
accordingly Original Application No. 123 of 2013 is disposed of. The Respondent No. 3
(Project Proponent) is at liberty to approach the State Government for appropriate
Orders in accordance with law.

Till such Order is passed by the Competent Authority. Respondent No. 9 would not
carry on tree cutting/felling in the forest area.

In view of our above Order we consider it unnecessary to go into any other
questions raised in this application, which are specifically kept open.

Copy of this order be sent to Secretary MoEF and all Chief Secretaries of the States
for compliance.

Di..r.id.: White every effod ls mad€ to avold any mistake or omrssion, thr. casenot€/ headnote/ iudgme.V act/ .ule/ regulatlon/ cl.cular/
notifjcation is being .ir.rrared on th€ condrtion and understandino th.t tne publi.her would not te llable an a.y manner by reason of a.y mlstake

ron taken or omitted to t'e taken or advi.e rendered or a..epted o. the basrs of thrs c.senote/ headnote/ judqmenv act/
rule/ resulation/ .ircrr../ norifrcatlon. all drsputes will be subje.t erclusively to lu.lsdrctron of.ou.ts, tnbunals and fo.ums at Lu.*now only. Ihe
aurhe.tic.ty of thrs te[ must be v€.rfaed from the original so!r.e,
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National Green Tribunal New Delhi
(Prancipal Bench)

(BEFoRE A.S. NAIDU, A.C. AND G.K. PANDEY, E.M.)

1. Vimal Bhai Convener. Matu Jansangthan D-334l10 Ganesh
Nagar, Pandav Nagar Complex, Delhi - 110092

2. Bharat Jhunjhunwala Lakshmoli, PO Maletha. Via Kirti Nagar,
District Tehri, Uttrakhand - 2491GL... Appellants;

Versus
1. Union of India Through the Secretary Ministry of Environment

and Forests Government of India Paryavaran Bhawan, C.G.O.
Complex. Lodhi Road. New Delhi - 110003

2. State of Uttrakhand Through the Principal Secretary (Forests)
Civil Secretariat, Dehradun - 24AOOL, Uttrakhand

3. GMR Energy Limited Through Managing Director Mira Corporate
Suites Block D, Second Floor, Plot 1& 2, Ishwar Nagar, New
Delhi - 110065 ... Respondents.

Appeal No. 7 /2012
Decided on November 7 , 2Ot2

Counsel for Appellants:
Shri Ritwick Dutta, Advocate along with
Shri Rahul Chaudhary, Advocate

Counsel for Respondents:
Ms. Neelam Rathore, Advocate for R. 1 (MoEF)
Mr. Abhishek Atrey, Advocate for R. 2 (State of Uttarakhand)
Mr. A.D.N. Rao, Advocate for R. 3 (GMR (Badrinath) Hydro Power Generation Pvt.

Ltd.
,UDGMENT

A.S. NatDu, (Acting Chairperson) DR. G.K. PANDEY, (Expert Member):- Shri
Vimal Bhai claiming to be the convener of a social organization called Matu
Jansanghthan and a social activist working for decades on environment and social
issues in the middle of Himalaya region has approached this Tribunal, along with
another, invoking jurisdiction under Section 16(e) of the National Green Tribunal Act,
2010 (hereinafter called as NGT Act) and seeks to assail the communication dated 8th
November, 2011 issued by the Government of India, Ministry of Environment and
Forests (MoEF) according, Stage-I approval under Section 2 of the Forest Conservation
Act, 1980 (hereinafter called as FC Act) for diversion of 60.513 hac. of forest land in
favour of GMR Energy Limited for construction of Alaknanda Badrinath Hydro Electric
Project in Chamoli District of Uttrakhand, subject to fulfilling of certain conditions of
environmental safeguards. The said letter (Annexure A - 1) was addressed to the
Principal Secretary (Forests) Government of Uttrakhand, Dehradun. According to the
Appellants, the Stage-I Forest Clearance granted by the MoEF is palpable, illegal and
suffers from following infirmities: -(i) The approval was granted without taking into consideration the

recommendations of the Forest Advisory Committee (FAc). It is averred that the
Forest Advisory Committee after considering all the facts and circumstances had
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came to the conclusion that prior approval under Section 2 of the FC Act, 19aO
should not be accorded in favour of the project for use of forest lands for non-
forest purpose.

(ii) Relying upon the report submitted by the Wildlife Institute of India (WII), it is
averred that the diversion of forest land in the proposed site, would lead to
severe fragmentatiori and degradation of the important wildlife habitats as well
as habitats of RET species. The WII report it is stated reveals that the project in
question is located in the buffer zone of the Nanda Devi Biosphere Reserve and
the same will seriously hamper the movement of RET species like Snow Leopard
and Brown Bear existing in the vicinity. The project shall also pose adverse effect
on the ecology and bio-diversity and would cause irreparable and irreversible
impact on the environment.

2. It appears that Appellants are aggrieved by the Fact that the MoEF relied upon an
interim report submitted by H.N.B. Garhwal, University, which was prepared at the
instance of the project proponent so as to suit its purpose. It is averred that the said
report was prepared by the expenses paid by the company and was in the nature of a
critic to the report submitted by the WII.

3. In course of hearing a further affidavit was filed indicating that ln the meanwhile
the WII has submitted its final report recommending therein for exclusion of the forest
lands from the project mainly on the ground that the same are located within
Alaknanda III sub-basin and the habitats of more than 250 birds including Indian
white-backed vulture would be affected. Further, case of the Appellant is that the
report prepared by the EIA Consultant Group of HNB Garhwal University and the report
of IIT was not sent to the Forest Advisory Committee by the MoEF, thereby causing a
dent in the decision making process. In short, according to the Appellants the decision
to grant Forest Clearance without seeking any opinion from the Forest Advisory
Committee is a clear case of bias and exhibits arbitrariness on the part of the MoEF.

4. After receiving notice, Respondents filed their replies, strongly repudiating the
allegations made in the Memorandum of Appeal. In the respective replies the
Respondent took the stand that the provision of the FC Act and Rules framed
thereunder were sacrosanctly followed by the MoEF and submissions made to the
contrary are unfounded. According to the Respondent the MoEF is the final authority to
grant or refuse approval. The Forest Advisory Committee, as the name itself indicates,
is required to advise the MoEF, which may be agreed or disagreed by the latter. It is
submitted that the report submitted by WII was only an interim report. The said
report as well as the subsequent report submitted by WII has not been accepted by
the MoEF as yet and as such it has not attained finality. Respondents further submits
that the decision was taken by the MoEF after due consideration of the prevalent
circumstances and topography, thus the allegations made contrary are without any
basis and deserves no consideration.

5. The last but not the least contentions raised by the Respondents, is that the
present Appeal is not maintainable under Section 16(e) of the NGT Act and on that
ground alone the same should be dismissed. A prayer is also made to consider the
question of maintainability of the Appeal at the first instance, before going to the
merits.

5. Heard Learned Counsel for the parties at length. As we propose to dispose of this
case on the question of maintainability we refrain from entering into the merits of
controversies raised by different parties and leave it open for the parties to raise the
same if contingency arises.

Before entering into the arena of controversy, it would be proper to discuss relevant
provisions of law on the point. Realising that rampant and indiscriminate
deforestation, was the cause for ecological imbalances and the same would lead to

Xh ,ra ryb lq.l 'e,.1!-
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environmental deterioration, the Legislature in order to check Further deforestation
promulgated FC Act, 1980. Section 2 of the said Act imposes restrictions on diversion
of forest and restricts use of forest land for non-forest purposes. The said Section
reads as follows:

Section 2: "Restriction on the de-reservation of forests or use forest land for non-
forest purpose.
Notwithstanding anything contained in any other law for the time being in Force in a
State, no State Government or other authority shall make, except with the prior
approval of the central Government, any order directing-

(i) that any reserved forest (within the meaning of the expression "rese.ed
forest" in any law for the time being in force in that State) or any portion
thereof, shall cease to be reservedi

(ii) that any forest land or any portion thereof may be used for any non-forest
purpose;

(iii) that any forest-land or any portion thereof may be assigned by way of lease
or otherwise to any private person or to any authority, corporation, agency or
any other organisation not owned, managed or controlled by Government;

(iv) that any forest-land or any portion thereof may be cleared of trees which
have grown naturally in that land or portion, for the purpose of using it for
reafforestation- Explanation - For the purpose of this section, "non-forest
purpose" means the breaking up or clearing of any forest land or portion
thereof For-
(a) the cultivation of tea, coffee, spices, rubber, palms, oil-bearing plants,

horticultural crops or medicinal plant;
(b) any purpose other then reafforstation;

but does not include any work relating or ancillary to conservation, development
and management of forests and wildlife, namely, the establishment of check-posts,
fire lines, wireless communications and constructions of fencing, bridges and
culverts, dams, waterholes, trench marks, boundary marks, pipelines or other like
purposes" .

It is evident that the FC Act, 1980, imposes a strict restriction upon deforestation
and use of Forest lands for non-forest activities. It mandates that no State
Government shall accord permission for use of any forest land for non-forest purpose
without obtaining prior permission of the Central Government.

7. In the event a Project Proponent desires to use any forest lands for non-forest
purpose, he has to file an application before the concerned State Government.

The said proposals are disposed of as under:-
(i) All proposals involving diversion/de-reservation of forest land up to 40 hectares

and proposals for clearing of naturally grown tress in forest area or portion
thereof shall be sent by the concerned State/UT Government to the concerned
Regional Officer of MoEF.

(ii) Chief Conservator of Forests of the concerned Regional office shall be competent
to fina y dispose of all proposals (including decision regarding violation of Act)
involving diversion/de-reservation for forest land up to 5 hectare, except in
respect of proposals for regularization of encroachments and mining (including
renewal of mining leases). Similarly, proposals involving clearing of naturally
grown trees in forest area or portion thereoF for reforestation shall also be fina y
disposed of by the Chief Conservator of Forests of the concerned Regional Office,
subject to guidelines/instructions issued in this regard (refer to para 1.8) and
any other instructions issued from time to time.

(iii) In the absence of Chief Conservator of Forests, these powers shall be exercised
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by the concerned conservator of Forests of the Regional office in case the post of
Chief Conservator of Forests is vacant due to transfer, long leave, etc.

(iv) .A list of cases finally disposed of and a list of cases rejected along with reasons
thereof for rejection would be required to be sent every month t6 the Uoff by
the Regional Office.

(v)(a) In respect of proposals involving diversion of forest area above 5 hectares
and up to 40 hectares and all proposals for regularization of encroachments and
mining up to 40 ha., the proposals shall be examined by the Regional Chief
Conservator of Forests/Conservator of Forests in consultation with the Advisory
Group consisting of representatives of the State Government from Revenue
Department, Forest Department, Planning and/or Finance Department and
concerned Department whose proposal is being examined. The views of the
Advisory Group shall be recorded by the Regional Chief Conservator of Forests
and along with the same, the proposal shall be sent to Secretary, MoEF for
consideration and final decisions. It is to be clarified that views of this Advisory
Group in no way shall be binding while deciding the proposal- The meeting of the
Advisory Group may be held at the State Capital. The proposal wilt not be
deferred for want of quorum.

(b) The meeting of the State Advisory Group (SAG) will normally be held once in a
month at concerned State Capital. The Regional Chief Conservator of Forests
shall act as Chairman of the Advisory Group and Nodal OFFicer may be nominated
to work as Member Secretary of the State Advisory Group.

(c) State Government may take immediate steps to nominate representatives of the
State Government not below the rank of loint Secretary for the Advisory Group-
Nodal Officer may be nominated to work as Member Secretary of the State
Advisory Group.

(d) The details of the olficers along with addresses, telephone number, etc. may be
directly communicated to the concerned Regional Chief Conservator of Forests
under intimation to this Ministry to facilitate early processing of the proposals by
the Advisory Group.

Forestry clearance will be given in two Stages. In 1st Stage, proposal shall be
agreed to in-principle in which usually the conditions relating to transfer, mutation
and declaration as RF/PF under the Indian Forest Act, 1927 of equivalent non-forest
land for compensatory afforestation and funds For raising compensatory
afforestation thereof are stipulated and after receipt of compliance report from the
State Government in respect of the stipulated conditions, formal approval under the
Act sha issued ."
The decision for granting approval by the Central Government are taken in exercise

of the powers conferred under Section 2 of the FC Act.
8. Section 2(A) of the NGT Act stipulates that if any person aggrieved, by an order

or decision of the State Government or other authority made under Section 2, on or
after the commencement of the NGT Act, 2010 (19 of 2010), has an option to file an
appeal before the National Green Tribunal established under Section 3 of the NGT Act,
2010 (19 of 201O), in accordance with the provisions of that Act".

9. The parameteria provision to Section 2(A) of FC Act is Section 16(e) of the NGT
Act. The said section stipulates that any person aggrieved by an order or decision,
made, on or after the commencement of NGT Act, 2010 by the State Government or
other authorities under Section 2 of the FC Act, 1980, may within a period of 30
days from the date on which the order or decision or direction or determination is
communicated to him prefer an appeal to the Tribunal.

The sole contention raised by the Respondents in the case in hand is that the
impugned order dated 08th November, 2011 having not being passed by the State
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Government nor by any authority cannot be assailed in this Appeal.
1(,. Perusal of the impugned order reveals that after careful consideration of the

proposal of the State Government of Uttrakhand, the Central Government by order
dated OBth November, 2011, accorded in-principle Stage-I approval under the FC Act,
1980 for daversion for 60.513 hac. of forest land in favour of GMR Energy Limited, for
construction of Alaknanda Badrinath Hydro-Electric Project at Chamoli District of
Uttrakhand subject to fulfillment of other conditions stipulated in the order.

In the aforesaid scenario of facts the mute question which arises for consideration
is, as to whether an Appeal lies against the order of the MoEF granting Stage - I Forest
Clearance, under Section 2(A) of FC Act or Section 16(e) of the NGT Act.

11. Mr. A.D.N. Rao, learned Counsel appearing for Respondent No. 3 drew attention
of this Tribunal to Section 2(A) of the FC Act, 1980 as well as Section 16(e) of the NGT
Act, 2O1O and submitted that an Appeal is prescribed under those two Acts only
against an order or decision passed by the State Government or other authority.
Expanding his arguments Mr. Rao submitted that under the provision of the aforesaid
two Acts, a person aggrieved by the order passed under Section 2 of FC Act by the
State Government or any other authority can file an Appeal. Further according to Mr.
Rao neither Section 16(e) of the NGT Act, 2010, nor Section 2(A) of the FC Act, 1980
provide for or contemplates an Appeal against an order passed by the Central
Government. The Legislature on its wisdom having consciously and specifically omitted
the word "Central Government" in both the Sections i.e. Section 2(A) of FC Act and 16
(e) of NGT Act, 2010 and such intention of the Legislature being clear and
unambiguous, no contrary view can be taken by this Tribunal which is a creature under
the Statute.

12, A cogent reading of NGT Act as well as FC Act, reveals that the word "Central
Government", "State Government" and "other authority" has been distinctly used in
different Sections. Thus the words Central Government cannot include within the
words 'Authoraty'. Relying upon G.S.R. 94(e) dated 3.2.2OO4, Mr. Rao submitted that
sub-rule 2 clauses (c)(d) under Rule 6 (III) of G.S.R. contemplates that'or the other
authority" should be substituted by words'or the Union Territory Administration'
as and where required. In the light of the above Rule, it is submitted that the word
'other authority' used in Section 16(e) of the NGT Act and Section 2(A) of the FC
Act, 1980 can be referred or substatuted by words "Union Territory Administration". In
short according to Mr. Rao both Sections 16(e) of the NGT Act and FC Act, 1980
provide for an Appeal to the Tribunal only against an order passed by the State
Government or Union Territory Administration and thus no Appeal is contemplated by
the Legislature against any order passed by the Central Government or MoEF. The
order impugned, having not been passed either by the State Government or the Union
Territory Administration, the same cannot be assailed by filing an Appeal before this
Tribunal and this Appeal is liable to be dismissed as not maintainable, on that ground
alone.

13. Provisions of Indian Forest Act and FC Act, 1980 read together leads an
irresistible conclusion that the permission for carrying out any of the activities
mentioned in Sections 5 and 26 of the Indian Forest Act can be granted by the State
Government only upon the formulation of Rules contemplated under Section 32 of the
Indian Forest Act. Though the activities mentioned in Section 2 of the FC Act, 1980
can be carried only after obtaining prior permission of the Central Government, the
authority for granting such permission still continues to be the State Government and
not the Central Government. That apart a cause of action accrues upon an aggrieved
party only when the necessary orders to transfer forest lands are issued by the State
Government and not before that, Thus, according to Mr' Rao an Appeal under Section
2(A) of the FC or Section 16(e) of NGT Act can be filed before this Tribunal only
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against an order passed by the State Government and not against the order granting
in-principal approval, which is commonly called as Stage - I approval, granted by the
Central Government or Stage - II approval granted after compliance of the conditions
imposed in Stage - I approval. In other words the Central Government is only a
sanctioning authority, whereas the actual power to accord approval for conversion of
Forest lands for non-forest purpose still lies with the respective State Government.

14. Ms. Neelam Rathore, learned Counsel appearing for the MoEF supported the
stand taken by Respondent No. 3. According to her the provisions of Section 2 of the
FC Act makes it clear that the role of the Central Government is limited only to
granting a prior a pproval/permission. The Legislature has clearly defined the role of
[he Central Government and as there is no provision to assail any order passed by the
Central Government by filing an Appeal before this Tribunal, the present Appeal
cannot be entertained. In other words, according to Ms. Rathore, Section 2(A) of the
FC Act cannot be interpreted to include "Central Government" within its ambit and
scope and that the words other authorities do not engulf the Central Government
within its scope and ambit. Section 16 of the NGT Act more particularly Section 16(e)
also envisages and grants opportunity to any person aggrieved by an order passed
under Section 2 of the FC Act by the State Government or other authorities, to file an
Appeal before this Tribunal. The said Section excludes the sanctions/approva ls granted
by the Central Government from the purview of Appeal. The approval of the Central
Government under Section 2 of the FC Act, 1980 is precursor to passing of an order by
the State Government or other Authority and if a person is aggrieved by the said latter
order, he can approach this Tribunal either under Section 16(e) of the NGT Act or
section 2(A) of the FC Act. 1980.

15. Repudiatang the contentions raised by the MoEF and Respondent No. 3, Mr.
Ritwick Dutta, learned Counsel appearing for the Appellant submitted that under the
provisions of FC Act the only decision making authority is the Central Government.
Bereft of an order of approval passed by the Central Government, granting forest
clearance, no diversion of forest land can be made. It is submitted by Mr. Dutta, that
the powers of the State Government is limited to submission of proposals only,
whereas the, decision making power for granting forest clearance completely lies with
the Central Government and therefore the State Government or other authority cannot
be called as the decision making body within the meaning of Sectlon 2 of the FC Act
and an Appeal under Section 2(A) can only be filed against the decision of the Central
Government permitting diversion of forest land, the intention of the Legislature cannot
be otherwise.

16. Further, according to Mr. Dutta the Courts have the power to iron out the
creases and to remove ambiguity and give full effect to the intention of the
Legislature. In support of such submission he relied upon the decision of the Supreme
Court in the case of Nathi Devi v. Radha Devi Gupta, (2005) 2 SCC 27L. In the said
decision the Hon'ble Supreme Court observed as follows:

"The interpretative function of the Court is to discover the true legislative intent. It
is trite that in interpreting a Statute the Court must, if the words are clear, plain,
unambiguous and reasonably susceptible to only one meaning, give to the words
that meaning, irrespective for the consequences. Those words must be expounded
in their natural ordinary sense. When a language is plain and unambiguous and
admits of only one meaning no question of construction of statute arises, for the Act
speaks for itself. Courts are not concerned with the policy involved or that the
results are injurious or otherwise, which may follow from giving effect to the
language used- If the words used are capable of one construction only then it would
not be open to the Courts to adopt any other hypothetical construction on the
ground that such construction is more consistent with the alleged obiect and policy
of the Act. In considerinq whether there is ambiquitv, the Court must look at the
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statute as a whole and consider the appropriateness of the meaning in a particular
iontext avoiding absurdity and inconsistencies or unreasonableness which may
render the statute unconditional."
17, In the case in hand, the Legislature has used the phrase "state Government

and any other authority" in section 16(e) of NGT Act and section 2(A) of the Fc Act,
for the purpose of providing an Appeal against the diversion of forest land for non
fo.esi ries. According to M r-. Dutta since the decision to divert forest land has to be
taken by the central Government, on the basis of the recommendation of the Forest
Advisory committee, the purpose of the said section would become nugatory if the
appeal is confined only to the orders passed by the State Government which are more
less ministerial in nature and are consequential to the orders passed by central
Government. Further, the State Government has the power only to make a proposal to
the Central Government for diversion of forest land and cannot take a decasion under
section 2 of the Fc Act, the permission granted or clearance accorded by the central
Government would be binding upon the state Government, thus, the decision that has
to be assailed is that of the central Government and not of the state Government. In
other words according to Mr. Dutta the State Government is only a recommending
authority whereas the central Government is the authority vested with the power to
accord approval, as such if the final order granting approval by the Central
Government is not assailed the purpose of the Act would be frustrated.

18. The NGT Act, according to Mr. Dutta was constituted to provide a full-fledged
redressal to a person who is aggrieved by any Act, commission or omission of the
authorities by which the environment is effected. Diversion of forest land for non forest
uses has severe effect on the ecology/bio-d iversity and the environment, therefore,
the Legislature has provided the remedy of an APpeal against an order passed under
Section 2 of the FC Act, dealing wath diversion of forest land. Since the Central
Government is the primary decision making authority, under no stretch of imagination
it can be argued that against the decision taken by the Central Government no Appeal
lies. Such an argument according to Mr. Dutta would not only be contrary to the letter
and spirit of the NGT Act and FC Act, but also contrary to the interest of general
public. Such a narrow construction would also render the decision or orders passed by
the central Government. virtually non assailable thereby vesting an unbridled power
upon the said Respondent.

19. We have heard learned Counsel for parties at length. We have also perused
different provisions of NGT Act and FC Act meticulously. We have considered the
pleading of the parties consciously. It is well settled law that while interpreting a
Statute effort should be made to give effect to each and every word used by the
Legislature. It should be always presumed that the Legislature inserted every word in
the Statute for a purpose and legislative intention is that every part of the Statute
should have a meaningful elfect. A construction which attributes redundancy to the
Legislation should not be expected, except for compelling reasons such as obvious
drafting errors (see State of U.P. v. Viay Anand Maharajt AIR 1963 SC 946)

20. In the case of P.K. Unni v. Nirmala Industries (1990) 2 SCC 378. the Hon'ble
Supreme Court held: -

"Where the language of the Statute leads to manifest contradiction of the apparent
purpose of the enactment, the Court can, of course, adopt a construction which will
carry out the obvious intention of the Legislature

creases".
on the touchstone of the legal position enunciated above and admitted facts, we

proposed to answer the question posed, i.e. whether an Appeal lies against the
impugned order passed by the MoEF granting in principle Stage - I Forest Clearance.
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Rightofappealisstatutoryandnooneinheritsit.whenconferredbystatuteit
becoires a ueiteO right. In this regard there is essential distinction between right of
-ppeal anO right to s;it. Where there is inherent right in every person to file a suit and
for its maintainability it requires no authority of law, appeal requires so'

21.Section2(A)oftheFCActaswellassectionl6(e)oftheNGTActclearly
stipulates that an order or decision made by the state Government or other
iuihority passed under Section 2 of the FC Act 1980 can be assailed by filing an
Appeal before this Tribunal.'section 

2 of the FC Act, 1980 deals with restrictions or de-reservation of forest or
use of forest land for non-fbrestry purpose. The said section starts with a non-obstante
itiuse and stipulates that notwithstanding anything contained in any other law no
state Government or other authority shall pass, except with the prior approval of the
central Government, any order directing de-reservation of any forest land for any non
Forest purpose, lease out any forest land to a person or authority, corporation, agency
etc. and/or permit deforestation of any forest land for the purpose of using it for
cultivation of tea, coffee, spices, rubber etc' or for any other purpose other than
reafforestation. The said Section therefore curtails the power of the State Government
from leasing out or otherwise permitting use of forest land for non forest purpose,
without obtaining prior permission of the central Government.

22. The questions now arises as to whether the approval granted by the Central
Government under Section 2 of the FC Act granting in-principle sanction can be
assailed by filing an Appeal, the said order not being the final allotment order. The
language of the Section stipulates that before permitting user of forest land for non-
forest purposes, the State Government has to obtained prior approval of the Central
Government, thus there is no ambiguity that the State Government is the authority to
grant permission for use of forest land for non-forest purpose, but then such
permission can be granted only after the Central Government accords approval.
Further a right to use the forest land for non-forest purpose accrues only after the
State Government passes the order and not from the date of granting Stage - I or
Stage - II Clearance.

There is no ambiguity in the proposition that a person aggrieved by any action of
the instru menta lities of the State or Central Government should have a right to assail
the same before competent forum.

23. It is no more res-integra that an Appeal is a creation of a Statute and it cannot
be created by acquiescence of the parties or by the order of the Court. The findings of
a Court or a Tribunal becomes irrelevant and unforceable/inexecutable once the Forum
is found to have no jurisdiction, as doctrine of nullity will come into operation (see
State of Gujrata v. Rajesh Chiman Kal Barat (1996) 5 SCC 477. Further, there is also
no quarrel to the legal proposition that right to Appeal is neither an absolute nor an
ingredient of natural justice and the Legislature can put conditions for maintaining the
same. In the case of Vijay Prakash D- Mehta & lawahar D. Mehta v- Collector of
Customs (Preventive), Bombay, (1988) 4 SCC 402 : AIR 1988 SC 2010, the Apex
court held as under: -

"Right to appeal is neither an absolute right nor an ingredient of natural justice, the
principles of which must be followed in all judicial or quasi-judicial adiudications.
The right to appeal is a statutory right and it can be circumscribed by the conditions
in the grant-...-.The purpose of the Section is to act in terrorem to make the people
comply with the provisions of law".
24. In the case of Nand Lal v. State of Haryana 1980 Supp SCC 574 : AIR 1980 SC

2097, it was held that "right of appeal is a creature of Statute and there is no reason
why the Legislature, while granting the right, cannot impose conditions for the
exercise of such right so long as the conditions are not so onerous as to amount to
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Legislature..,An intention to produce an un-reasonable result", said Danackwerts,. L-l - in
Ai.ii"i v. procopiou (1966, 1 QB 878), "is not to be imputed to a statute if there is
some other construction available".

28. "Appeal", is defined in th,e Oxford Dictionary, volume I, page 398, 
- 
as the

transference of a case from an inferior to a higher court or tribunal in the hope of
iereising or modifying the decision oF the former. In the Law Dictionary by Sweet, the
term i.af,peat,, is defiied as a proceeding taken to rectify an erroneous decision of a
-ourt Uy'suUmitting the question to a higher Court or Court of appeal and it is added
tnat ine term, therEfore, includes, in addition to the proceedings specifically so called,
ih. .u."r stated for the opinion of the Queen's Bench Division and the Court of Crown
cases reserved and proceedings in error. In the Law Dictionary by Bouvier an appeal is
jefined as the removal of a case from a Court of inferior to one of superior jurisdiction
ioi th. prrpore of obtaining a review and re-trial and it is explained that in its
technical sense it differs from a writ of error in this, that it subjects both the law and
the facts to a review and re-trial, while the latter is a common Law process which
involves matter of law only for re-examination; it is added, however, that the term
..appeal,, is used in a comprehensive sense so as to include both what is described
technically as an appeal and also the common law writ of error.(see - shiv shakti
Coop. Housing SocietY v. Swaraj Developers (2003) 6 SCC 659)

The discussions made above leaves no doubt in our mind that an Appeal flows from
a Statute and if the Statute does not provide an Appeal against a specific order, no
Appeal can be entertained.

29. Cumulative reading of Section 2(A) of the FC Act and 16(e) of the NGT Act,
leads to an irresistible conclusion that under the said sections an Appeal is provided
for only against an order passed by the state Government or other authorities. In
other words, the Legislature in its wisdom has kept the order of a pproval/clea rance
passed by the Central Government under FC Act beyond the scope of Appeal.

3(). However, a party cannot be remediless, a person who as aggrieved by the
Approva l,/Clea rance granted by the Central Government has to avail an opportunity to
assail the same. In the aforesaid scenario it can safely be concluded that after
receiving a Stage - I andlor Stage - II Clearance, thereby granting a consent to permit
use of forest land for non-forest purposes, from the Central Government, it is
incumbent upon the State Government to passa reasoned order transferring and/or
allowing the land in question for being used for non forest purpose. It is needless to be
said that bereft or such order no forest lands can be put to use for non-forest purpose.
Further, all activities done without such orders would be ab initio void' An Appeal can
be filed against the said order of the State Government under Section 2(A) of FC Act
and/or under Section 16(e) of the NGT Act. In the event such an Appeal is filed it
would be open for the person aggrieved, to assail the order/clea ra nces granted by the
Central Government under Section 2 oF the Act which forms an integral part and sole
basis of the order passed by the State Government.

31. We are surprised to find that most of the State Governments do not pass
separate orders in the light of the basic requirement of Section 2 of the FC Act as
explained above thereby creating an embargo and depriving a person aggrieved from
filing an Appeal. Section 2 oF the FC Act, mandates that as and when the State
Government decides to permit use of the Forest land for non forest purpose, it has to
pass order to that effect. The said order along with the conditions imposed by the
Central Government according Stage - I and Stage - II Clearance ismandatorily
required to be displayed in the website. A copy of the order should also be sent to the
MoEF forthwith. After receiving the copy of the order MoEF is also required to upload
the same in its website so as to make the entire transactions transparent and bring it
to public domain or Government portal and to enable any person aggrieved by the
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order passed under the provision of section 2 of the Fc Act, to approach this Tribunal
in consonance with Section 2(A) for FC Act or Section 16(e) of the NGT Act.

32. Apart from the said action the state Government should also insist that the
Project Proponent should publish the entire forest clearances granted in verbatim
along wlth the conditions and safe-guards imposed by the central Government in
stage - I Forest Clearance in two widely circulated daily newspapers one in vernacular
language and the other in English language so as to make people aware of the
permisiion granted to the Project Proponent for use of forest land for non-forest
purposes. The cause of action for filing an Appeal would commence only from the date
when such publication is made in the newspapers, as well as from the date when the
forest clearance and permission to use the Forest land for non-forest purpose is
displayed in the website of the concerned State Government or the MoEF, as the case
may be. The copies of the Forest clearance should also be submitted by the project
proponents to the Heads of local bodies, Panchayats and Municipal Bodies an addition
to the relevant offices of the Government who in turn has to display the same for 30
days from the date of receiPt.

33. In view of the discussions made above and reasons assigned we come to the
conclusion that the order dated 08th November, 2oLL (Annexure A/1), according
Stage - I Forest Clearance cannot be assailed by filing an Appeal at this stage and as
such the present Appeal is premature and has to be dismissed' Liberty is however
granted to the Appellants to prefer an Appeal as and when the State Government
passes the final order, permitting the Project Proponent to use the Forest land for non-
forest purpose, if they feel aggrieved. In the event such an Appeal is filed, it would be
open for the said Appellants to raise all the points which have been raised in the
present Appeal and also other points which would be available to them in law and also
bring to the notice the infirmities/omissions and commassions committed by the MoEF
(Central Government) while granting Stage - I and Stage - II forest clearances.

34. The MoEF is directed to issue necessary Notification, stream lining the
procedure to be adopted by the State Government and other Authorities for passing
orders/decision for granting Forest Clearance under Section 2 of the Fc Act. as well as
the modalities for communicating the said order in the Public domain on Government
portal.

With the directions and observations made in the preceding paragraphs the Appeal
stands disposed of. Parties to bear their own cost.

Di*t i.ig: whlte ev€ry effort is made ro avord any misrake or omissron, this casenote/ headnot€/ judqmenv act/ .ule/ regllatio./ ci..ula./
notaficatton rs telng circutated on rhe condtron and understandlng $at th€ plblishe. would not be liable f any mistake
o. omissio. or fo. any acrion raten or omitt€d to b€ take. or adllc. rende.ed or a..epted on the basis olthis casenot€/ headnote/ rudgm€nt/ act/
rure/ requialon/ .j.cutarl notirication. arl dispute. wirr be srbr€ct excrusrvely to rurisdi.tlon or courts, tribunals a.d rorums at Lucr.o* onry. The
authenticity of this text must be verlfr€d from th€ or'oinal source.

@ EBC Publishing Pvt Ltd , Lucknow
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Office MemPrandum

sub: Environrhsntal clE:rance for expanslon of coal Minlng Projects -

Exemption from Puirlic. hearing - reg.

ln qrder to facilitate grant of Environmental Clearance (EC) to the expaflsion

proiects oi coal mines, Offiie Memorandums have been issued by this Ministry irom

time lo time providing exernption fronr public headng.

2. Ministry of coal in or<ier to allow rapid expansion in coal production has rnade

request for iurther dispensation in pUblic hearing to expedite Environmental

Clearances.

3.' The request of Ministry of Coal was consideled by the Expert Appraisal

Commisee (EAC) in the Ministry constituted far appraisal of projects relating to

Thermdt ancj Coil sectors. The Committee has recommended for exemption from
public hearing while considering grant of envir9nmenlal clearances to the expansion
projects of c6al mines, involving increase in produc{ion capacity up to 407o in 2'3
phases after the due dilQence and sub,iect t9 fumhent of certain requirements as
under:-

F. No.J:'1 1 01 5f224201S1A'll
Government of lndia

Ministry of Environment, Forest and glimate Change
(lA'll Section)

lndira FarYavamn Bharvan,

Jorbagh Road, N Dehi - 3
Dated: 15h S€Ptember' 2017

Predieted air quality parameters are within lhe prescribed nor*. I
Coal transportatiori is through conveyQr $ystem up. to the silo ahcj then
loading to railway rvagons, involving no trandportation through roads.

Coal mining is done through deplayment of surface miners, replacing three
dust genelating operations of the canventional mining systeln namely
drilling, blasting and crushing in one 90.
Public hearing already conducted for the total mine lease area involved
and no more area is required for the proposed expansion.
Compliance status of EC conditions monitored by.the concerned Regional
Oltice of this Ministry is found te be satisfactory.
Other statutory requlrements like Consent to Eslablish/operate, clearance
from CGWA, appn)val of Mining Plan and the Mine Closure Plan, Mine
Closure Status Report as applicable, Forest Clearance, etc are
satisfactorily futfilled. 

t
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4. ln view bf tire aforesaid recommendations by EAC' the Ministry has decded

tO consider the proposals 161.grant of EC to the eipansion of coal mining proirets

;;o;irg-"i;iiioi-ito, pu'blic hea4ng, in the manner and/or subjeat to the

conditions as unden-

(a) The proposed expansion can go Up to a maxirnum of 40olo of capacity'

wherein the.last public hearing was cqnductbd.
(b) There is no incr€ase.in area ior the proposed expansion vis-a-vis the area' 

in EC, wherein last public hearing was conducted.
(c) Coal iransport is through conveyor system up to the silo and loading ts

railway wagons, and not by road. .. .(d) The EAC s-hall carry oul th-e due diligenoe on all lhe parameters mentioned

in para 3 above, srld.make its recommendations accordingly.
(e) EAC may considcr 

'the 
need 'for a third party study through an sxpert

agency in a time b:und manner, after grant of EC,

5.
under:

6

(i) OM No. J-11015/30/2004-14.ll (M) dated 'l9u December, 2012
(ii) OM No. J-110151302004-lA.ll{M) dated 7th January, 2014
(iii) oM No. J-11015/304004-lA.ll (M).dated 30'h May, 2014
(iv)OM No. J-11015/3q2004'lA.ll (M) dated 28'h July, 2014
(v) ol1ll Ne. J-110!58020U4-lA.t!.(M) dated 2d Qeptember,2014'

This issuss with approval of lhe competent authority.

@,,1"'.,
(S.K.SrivasGva)

Scientist E

(-

\.r

This OM shall be jn supersession of the earlier OMs issued by the Ministry as



F. No: &&50fl109(Env)

To

qt{fr 1r{6]t
GOVERNMENT OF INDIA

trqtdrur, rc gffis{rgqMq{.'lllEm
MINISTRY OF ENVIRONMENT, FORESTS

& CLIMATE CHANGE

RegionalOflice (WCz)

Ground Floor, East Wing

New Secretariat Building

Civil Lines, Nagpur - 440001

aocclcsntrahootlpf @oov.in

Dated: 4ttt November, 2016

P TI,

\4,

r,,4he Scientist'E'
lA Division (Coal Mining),
Ministry of Envircnment, Forest & Climale Change
Vayu Wing, 3rd Floor, lndka Paryavaran Bhawan,
Allganj, Jorbagh Road,
New Delhi-110003

(Kind Attention: Shrl S. K. Srivastava)

Sub: A report on the status of compllance of condlflons stipulated ln the envlronment
clearance dated 12.02.2013 read wlth letter dated 0.02.2015 to Dlplo Erpamlon OC of the
SECL ln Korba Dlstrict ln the State of Chhattisgarh -regardtng.

Ref: Project proponent's letter no. SECUGM SECUGM/DATENWI6/OSZ dated 18,08,2016

Sir,

I am directed to refer to he above subiect and letter under reference above whereln the project
proponent has lqueqte! this oflice to issue a cefllficate on the nonitoring of the complianoe of
conditiom stipulated in Environment Clearance dated 12.02.2013 read wlttrletter dated'6,02.2015
accorded by the MoEF&CC to Dipka Expansion 0C of the SECL in Korba District in tre State of
Chhattisgarh an{.lo- sgy that monitorlng of the condilions stipulated ln fire EC was canlod out by the
undersigned on 11.09.2016. a monitoring report in the matter is enclosed, Foilowing observations were
made during the site inspection:

1. specific conditions no,(i), (ii), (viii){x), (xii), (xiv)-(xxi) and all generalconditions stipulabd in he
environment clearance dated 6.05.2015 are being complied witr bltre Project proponent in accordance
with lhe stipulations made in the environment cleanance towards he ion*rvation, protectbn and
development of envirpnment in the lease area as well as area sunounding coal mine.

2. spedfic conditions no. (iii), (iv) (vi), (vii), and (xi) are being omplied wth partially by tre pp as tre
measures taken by lhe PP needs to be furlher strenghen to ensure complete cohpfance of the
conditions.

3. Specific conditions no. (xiii) was observed to be not complied with by tre PP as ltre efforts of tre pp
towards lhek compliance are still in the nascent stage,

4' Court case and Show cause notices; PP has submitled that following oourl cases are pending against
the SECL:

i. Case NO, 12171N07 in the matter of Regional Officer, Chhatlisgafi Environment Conservation
Board, Korba Vs' Gevra and CGM, Dipka area for increase of coal production wlthout EC and year of
violation was 2001-02,

ii, Case No. CRMP 859/2009_in the matter of Chhaltisgarh Environment Conseryalion Board, Korba vs.
Shri Debasls Chatedee, CGM Dipka are_a. The appeal has been filed in High Court againsl the order
for increase in coal production without EC and yeai of violalion was 2OOZ-0d.
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5. The PP has submitted and declaration stating that m show notirles issued by the chhattisgarh state

Environmenl Conservation Bffi ; pe;iid"against the Dipka Expansion Proiect, Dipka area of South

Eastern Coalfields Limited tlll 2,10'2016'

This issues with the approval of lhe Mdl, PCCF (Cenkal), Regional office (west central Zone)

MoEF&CC, NagPur'

Encl: as above

Yours faittrfullY,

A-b
Charan Jeet Singh

Scientist'C'

Copy to:

1. Dhector RO HQ, Ministry of Environment, Forest & climate change, Govemment of lndia, lst
FloorAgniWng, lndha Paryavaran Bhawan, &rbagh Road, New Delhi' 110 003.

2. Member Seqetary, State Level Environment lmpact Assessrrent Auttod$ & S€crotry,

Housing and Environment Department, Govemment of Chhaftisgafi, Manhalay Mahanadi

Bhavan, New Raipur, Chhattisgarh

3, Dhector (Monltoring Cell), Ministry of Environmenl, Forest & Climale Change, lndira

Paryavaran Bhawan, Aliganj, Jofi4h Road, New Delhi-110@3

4. General Manger, Dipka Area, SECIL, Ko6a, Chhattisgahr.

5. Guard File.

__r/--
Charan Jeet Singh

Scientist'C'
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Mtnutes of rhe 46 meettng.of the Ena *,o1"1o;r-oi"rrJanuary, 2017 tor Thermal.& goal Minlng

A" The 4h meeting of he Expert Appraisal Committee (EAC) for Thermal & Coat mining projects was

held on 30.31 January, 201? in he Ministry to consider the proposals relating to coal mining seotor. The list

of participants and the project proponents are at AnnBxure-l & ll respectively.

B, Details of the proposhls considered during the meeting, deliberations made and the

recommendations of the.Committee, are explained in the respeolive agenda items as under'

4.1.1 Tha proposal is for grant of environmental glearanQe to the expanslon prdecl of Parsa East and

Kar a Basan Opencast Coal Mine from 10 MTPA to 15 MTPA and expansion of Pit Head Coal Washery

from 10 MTPA to 15 MTPA; promoted'by M/s RaJasthan Rajya Mdyut Utpadan Nigam Ltd, In a total area of

2711.034 ha located in Hasdeo-Arand Coatfields in District Sarguja (Chhaftisgarh).

4.1.2 lhe details of the project, as per the documgntg submitted by the project proponent, and also as
presented durlng the meetlng, are as unden-

0 The Environment Clearance fbr the Parsb East Kanta Basan OCP of 10 MTPA was aocorded vide
letter dated 21d December, 201'1, whioh was further reyalidated/amended vide letters dated 25m June, 2015
and 29h December, 2015.
(ii) EC amerdment for p€rmlsslon to.set up lnterim washery was granted on 4q March, 2013.
(iii) The Tems of Referance (ToR), for the proposed expan'slon of the OCP and the washery was
granted by MoEFCC vide letter dated 10t September, 2014.

(iv) The latlhde and longitude of the project site are 22q 47'39"rand 22"51"12'N and 82'46'38: and

82'50'51" E respectively.
(v) Joint Venture: no joint venlure
(vi) C,oal Linkage i

Sl. No. Name of specified enri uie pt'Jni '
Unlts Gapacity

I Chhabra TPP Unit -3 to 6, District- Bafan, Rajasthan
2 x250 MW
2x660Mw

'1820 MW

Kallslndh TPP Unlt - 1 &- 2;- Dlitrict- Jhalawar:
Raja$han

2x600MW 1200 [4vV

3 Suratgarh Supercritical TPP, 'Unit- 7 & 8, District
Shriganganagar, Raiashan

2x660MW 1320 MW

(vii) Employment generated/to be generated:.About 1805 personb will get dlrect employm€nt ln various

services till 5th year of mine operation (target achieving year), which will develop due to the poject and the

Pago I ol 66

Aoenda 4.1

Expanslon of of lParsa East anit Kanta Basan' Oponcasl Coal Mlne from l0 MTPA to 15 MTPA and

expanslon of Plt Head Coal Washery ftom 10 MTPA to 15 MTPA of M/s Raiasthan Raiya.'Vldyut

Utpadan Nigam Ltdr located in Hasdeo.Arand Coallields in Dlstrict Sarguja (Chhattlsgarh) . For

Conslderation of EC 
'

pereonb employed in the project
MOM dI EAC 30-31 Jan, 2017 Coal

2.



) Black topping of all the intemal roads within in the washery area

D Green belt covefin! 3.2 ha will be developed using local species all. elong the perlphery o{ the site'

along.thB roads and.ln vacant space and transfer and loadlng polnts'

(v) The locstion of the pmposed Tasra coal washery is at the abandoned slte of Bihar Stats

Superphosphate Factory (BSSF), and lies in the Sindri lndustrial area, which is about 26 km south of the

Dhanbad town. The 132 KV Sub-station is located adjaoent to pioposed wsshery site in the southern side.

Whereas the Btr Sindri and Patherdih Township are located in South-East and. North-Wst dkection

respectively. The expec.ted'air quality at these receptor locations have been predicted-through.Air Quatity

Modelling studles.

. The technolog{ so chosen for the washefy should confarm to 'Zero Uqutd Dhcharye'.

. Thitck green belt.of 3045 m wldth to be provlded oround the wdshery to mitlgate/ched< the dust
pdtution. A 34ir avenue ptantation should a/so .be developed along vacant areas, storiage yards,

badingltransfer poinls, and also along intemal roads/main approaah roads.
. Washery shall be as per palectreporl submitted and prosented to tho EAC.
. iransporl d aw coal, alean coal, middling.and rcjects by t"il with wagon loading through sib,
. Drsposa/ of washery rejeds shall be in'accordance wilh the ertafi pollcy and guldelinas, and

environment fiendly.

Aqonda 4,5

Expansib|r:af Dipla Opgri.6aslicoal.-M:nq from 31 MTPA to 35 MTPA ln an ML area {999.?93 ha of M/s
South Eastern Coalfields Llmlted In Distrlct Korba (Chhatishgarh) . For conslderatlon of tOR

4:$:L::' :Ihe proposat is for grant of Terms of Reference tqr F,itiIffict!*testdlq6liEoBiP.Ejb-Et ftom gl 
rO0

MTPA to 35.00 MTPA ln an ML area '1999.293 Ha.of lvt/s South Eastem Coalfieid Llmited at dlstrlct Korba
(Chhatlshgarh).

5z-

4.4.4 The EAC, after detailed detiberations, found the claifications to the eadier observations as

satisfactory, and recommended the proposal fot gant of Envhonmental clearance to the proposed Pia Head

Coktng Coal Weshary of 3.5 MTPA in Tasr,a Coal Block ol M/s Steel Authorily ol Indla Ltd. located ln

Jharia Coatflelds, District Dhanbad (Jharkhand), subjoct to the compliance ol all geneic condilions

applicable for washery as well as fulfillment of other conditions as under

4.5.2 The details of t[e poject, as per lhe documents submitted by ttre project projonent, and also as
lnformed during the meaing, are repsted to be.as under.

(i) The project was ealier accorded EC vide letter no, J-11015t48?l2l67.lA.ll (M) dated 06.02.20't5 for
the sxpansion from 25 MTPA to 30 MTPA [n an Area of 1999.293 ha under 7(ii) pf EIA Not'fication, 2006.
(i0 The 

.projeot 
was accoided amendment to the Eq vide letter no, J-11015148712007iAll (M) tlated'

06.02.2015 for incremental difference in the irroduqtion capacity i.e. from 30 MTPA to 31 MTPA ln
accortlance to the OM J-l 1015/30/2004-lA.ll (M) &ated 19m December, 2012 which inter-alia stipulated an
upper llmlt of 5 MTPA, was frirther amended viOe OM J11015/30/2b04-lA.lt (M) dated 2{ September,
2014.
(iii) The latitude and longitude of the project are 22018'59" to 22019'43" N and 82030'47" to 82033'34'

MOl,t 4r'EAC 30-31 J6n, 20t7 Coat
tugo l3 ol 55



E respedlvely.
(tu) Joht Venture:.no Joint V€nture
(v) Coal Linkage : NTPQ Sespat & varthrs ott!9r- por,\,er Dlants

(vi) Enploy,mont gonerated lto b€ generated: ?994_perco!9 '
(vil) Benefls gl the pr.oiect Projed will considereory mprgve he sodcscongmic stah$ of the adjoining

areas. This will result in bllo*ing bonefits:'

. ContributiontglhbErcbequer

. - 
Meet enerby requirem€nt

. Post mininq Enllqnoement of Green Cover

(viit) Ths land usage of tle projgct wiil be as followsl-
Pre,Mining;

Activity rypes or tana ai6 (Xa) Total Area (Ha)

Forest Te nancy/ Agricultr.i rat
'' 

Govt.
Nit 409.056 1409.244' 180.993 1999.293

Post- Mining:

Core area :

SN Particu,arE Foresl
Land

feniricV
Land

Govgmment
Land

Grand
Total

othe ls
1 'Quarry Area 52.889 858.314 90.850 1002.053

2 Extemal OB Dump 54.718 125.212 .26.070 206.00
lnfrastructure, wodGhop,
administrative building

atc.

279.242 313.518 41.114 633.874

4 Safety Zone 22.207 85.200 
-

22.959',. 130.366

5 Green belt 23,00 23.00

6 4.00 4.00

Total land already Acqulred 409.056
'140s.241

180.993 1999.293

(ix) The total geological rsserve is 617 MT. The minaable re$erve 359.19 MT, exbactable resewe is
359.19 MT. The per cent of extraction would be 100 %.
(x) The coal grade is E /G10. Th€ stripplng ratio.ls 1:20 Cum/tonne. The average Gradlent is 3.37-6.34

degree. There will be 03 seams with thickness ranging (E&F Scam- 12.70- 19.05 mi Upper Kusmunda-

MOM 4l' EAC 3S31 Jan, 2017 Corl 
pa96 14 0,66

S

No
Pattern of utllization Area (ha)

986.001 Reclaimed Extemal and tntemal dumps

Green belt 23.000
? Final void Mater body 222.053
4 633.874Brlilt up area (lnfrastrucfure, colony, roads, R & R site)

130.3665 Satety zone: Undisturbed arpa

b Roads 4.00
Total 1999.293I

53
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24,69- 35.82 mi Lower Kusmunda (Top $plit) - 34'70'44'85 m; Lower Kusmunda (Bottom Spli0' 2'1$24'50

lii Tie total estimated water requlrement 
't^4*3':11-the 

level of gmund water ranges (cGM

i#r"- lw ezzs.m; Prsgati Nagar' Shallow Avg-3'125 m & Deep Avg'19'17 m)'

(xii) tne Method ot mlning wogld be Open cast mining'

(xiit) There is 03 extemat OB d;;; wtth Ouanry ot Oi.Oo-ubom in ariarea of 2Q6.00 ha wih height of 50

m€tels above he surface levet and'Os intemat dump with Quanw of 534'00 Mbcm in an area ol 780'00

ha.

i;U The final mine void would be in ?2?,Q53 Ha with depth 80m and the total quarry area is 100'l '929'

iitmrr.o quarry. area or I gz.oo1a shall be rec{aimed tvith plantation' A void of 222'053 ha rrrrith depth uptq

80.h txhlch is proposed to be cbnverted.into I water body

(n ) Tha llle of mine is 11 Yeals.

(xvl) I raRsponauon: coat trais'iortation From face to ln pit crusher: By Trucks. surface to siding: By

Trucks ; Siding to &nsumer : Rail

lxrii; trrare is R& R involved-Ihere are 1660 PAEs'

irrriif rouiopiar cost of he proJea is Rs. 1980.80 Crores. QgR Cost According to New CSR polic$ the

irrid fo, tn" CSh should be altocaied based on 2% of the average net prbfit of the Company for the three

immgdiate preceding financial years or Rs. 2.00 per tonne af ooal p|oduclion of previous year wtrlchever is

higher. R&i CA$ R;. 51.49 Crores. Environmental Management.cost Rs. 11?49220'00 for the FY (2015-

16).

Eii) .naso"o river about 8.0oKms. Litaoafi Nadi - Kholar Nalla &-small channels ioinilg Hasdqq river'

iuj 
'crouno 

water claarence lssued on 25.03.2004. Baard's approval obtalned on 13:05'16' Mtning plan

hur b".n 
"pp.rtd 

on 13.05.16. Mine closure plan is an lntegralpart of mlning plan'

()o(i) There are no national Parks, wildlife ianctuarv, biosohere reserves foirnd inthe 10 km buffer rone

ioiit t"Ut f"fgrt End 409.6-56 na $atus bf Forest clearanqe: ln process, Stage'1 FC awllable for

409.056Ha of forest lan0

lxriif-Totat atrorestation plan'shall be implementod oqvering an area of 248,51ha at the erd of mining

inctuding green Belt over an area of 23 ha. Density oftree plantation 2500 trees/ ha of plants'

(xxiv) There are court cases/violation pehdlng with the project proponent as per the followng detailsi

Case
No.

Coun s Briel Presont !tatus

't2't7120.
07

Judicial Magistr.rte C lass

l, Korba trahsferred. to
Bllaspur HC, criminal

revision in the year 2010.

iRegiona

Officer, CGEPB
Vs Gewa &
CGM Dipka
Area

.lncrease

ot
produatidn

without
EC,

Pendin0

26t2049 T-) JMFC, Katghora Case

no.-2612009

E, Kbrba

.Vs Debasis
Chattedee, Ex
CGM Dipka.

lncrease
of
prodiLtion
wlthout

Lec

Case dlsposed.
' Appeal prefened

by CECB, Korba
agalnst order in

Bilaspur High

I Court. Case No.

I cRrae asslzoos

4.5.4 During deliberations, the EAC noted the following:-
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(tu). The
conditions were reoo

Conservation Ptan)l

ried as beln{ pomDlied, oa(lallv 0l)mplied or. not coEplid formation Wildlire

-w{fifr
Ii, @o,-soz and Nox at the monltored locatlons vetu
prescribed norms with adequate miligElmdffiFu-fnrFEcl'

(vl) Dlfferent works taken up under the csR during last throe years were satlsfactory:-

for to ttle expansion ot DiPlgL

of EINEMP blic s
op encast coal mine from 31 to 35 MTPA.sllLfoinre'oantion

subJ'scl to complia

mfriltp,ofecE
nce of all conditions as specifed and notillxl in the standa applicqble-lor oal-

White consideing the requsst for gnnt of EC to the proieat without the requirement of frcsh ToR and the

public heaing, fhe EAC suggested for a of

lho of impacts includ so d to o be

undertaken through 'y other expert agency identified .bY the Miniitry.

MOM 4" EAC a&3,| Jah, 201 7 Co€l

Expansian,oficevrd:OF6nchiicoal mine from 4l MTP,A to 45 MTPA ln'ML area of 4184.486 ha of MIs

South Eastern Coatfields Limited at distrlct Korba (Chhatlshgarh)- For considdration of TOR

CQ.t, fne proposal is for grant of Terms of Reference for expansion of GeWd Openeabf coat mine

pAi.itt r"* at 
'Mfpelo 

45 
-MTPA 

in ML area of 478'l .788 ha if ti4/s Soirth Eastern Coalfields Limlted in

District Korba (Chhatishgarh)

Psg6 16 ol 66
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(i) .T-hqProPosal is for grant of ToR to the exDansion Proiect of Dipka

MTtrA in the existing mrne lease area

forest clealance has been obtained for total forest land of 409.056 ha. For of the

land of 0.093 ha, request has beqn made:'

(ii) the EC was lssued for of

dated 1 Public

datod JulY, 2014. The caPacitY of the coal mine was further
ln terms of the subsequent OM dated 2d

lssued on 6h FeHuary, 2015, again exemptlng from Pubilo hoaring

4.5.5 lho EAC; afier delherations, recommended tbe

coal mine from 31 to 35

Ministry's OM

fr6sh EC was

I

or

ioenda 4.6



,6

4.6.2 The details cf the projeot, as per the documents submifted by the project proponenl and also as

lnlormod durlng the meeting, are reported to be as unden-

(i) Earlier, the expansion project of Ghewa open cast from 35 MTPA to 40 MTPA was accorded EC

,id" lutt"r no. J.11015/85/2Ol O-lA.ll (M) {ated 31,01.2014 for the expansion Fom 35 MTP,q to 40 MTPA in

terms of para 70i) of EIA Notiflcation, 2006 and subsequent oM lssued to fhcllitate one ime capacity

expansion without public hearlng.

(iD The project wa$ accorded amendment in the EC vide letter No. J-11015/85/201GlAl! (M) dated

d6.OZ.ZOl S io, in.remental ilifferenc€ in the production capacity lrom 40 MTPA to 41 MTPA as proMded in

the OM dated 2d September, 2b14.
(liD The Gerna OC projeci is a running projed cunently producing 41 MTPA but has tha potential to

produce and dlspatdt 45 MTPA wih.lhe existingi infrastructurg. Hence, expansion has bosn planned for 45.

iirl The la$tude and longitude'-of the project sfte aie 220 18'oo' lo 22o 21'42' N and 820 3200' to 820

39' 30' E respectively.
(v) Joint Venture: no
(vi) Coal Linkage : NTPC & Various hemal power plants

(vii) Employment generaled / to be generated: 4391 Persons
(vilii Beneflts of the projecL Proiect will considerably lmprove the socio-economio status of the adJolnlng

areas. This will result in benefits such as lmprovements in Physical lnfrastrucfure; lmprovements in Sooial

lnfrastructure; lncrease in Employment Potential; Contribution to the Exchequer; Meet energy rEquirernent ;

Post-mining Enhancement of Green Cover.
(ix) The land usage of the broject will be as follows:

Pr+Mining:

sR.
NO. LAND USE

WTHIN MLAREA

'(HaJ

OUTSIDE.ML
AREA (Ha.)

TOTAL
(HaJ

ALREADY
ACQUIRED

ALREADY
ACQUIRED

I Agricultural:land 1273.426' 't247.145 2520.571
2 ' Forest land 441.410 575.002 10;16.4't2

Waste Land , 6.000 0.000 '0:@0

4 Gray'ng Land
' 

0.000 0.000 0:000.,
5 Surface Water Bodies

' 
7.000 0.000 : 7.000

6 Settlements 0.000 0.000 :: 0.m0

7

Others (Specify) Govt.

Land (lncludin! Waste
Land & Grazing Land)

325.089 '&t0.503

TOTAL 2017,250 4184.486

SNo Pattem of utiii n Area (ha)

Raclaimed Extemal and- tnG'maiilmpC 1858.00

2 Green belt 5.670
? Final void Mater body 659.250

4. Built up area (lnfrastru roads, R.

& R slte)
1243.392

MOM 4t EAC aG31 Jan, 2o't? Coal

Post- Mining:
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(x) Total oeological reservp is 1378'22 MT,the mineable resQn'e 1240'40 MT and extractable resdrve

Liz+O.lo run. Th; per cent of extraction would thus bo 90%'

(x0 The coal grade is cro, tt," ,iippins ratio is 1.30 cum/tonne; The. average gradlent ls 1 in 6 to 1 in

i?having 6 seams with thickness ranging 3'14 m to 5786 m' 
.

(xii) Total.estimated wdte, ,"qui[i"i't ir 26000 KUday. The level of ground water ranges froili 2.31 m

tri 9.90 m;
(xili) The method of mlnlng would be Opencast'

(xiv) There are 7 a1emat oe iu;; ,ig, qu",rtitv qr 147.6ol,rbam in an area of 480.ha w1h helght of s0

il 
"L"* 

,t 
" 
s*ru tevet, ana ointemal dumps with quTntity of t119.40 Mbcni ln an area of 1378 ha.

0o) The finat mine vola wouta'ue in 659.2!0 ha with deplh 40 m which is proposed to be conveded into

a water body. Bacmlled q,.''v ,'"" or szo.6o ha $hall bs reolairned with plantation. A Void of 659.250 ha

with d6pth of40 m
()ryi) The life of mlne is 12 Years'

(xvii)Transportationofcoal:.Fromfacetolnpltcrushe'bytruck!.lnpitbeltconveyoris.under
construotion & wllt be completed within Dec:'2016; $urfa9g to siding: ey conveyor System through Silo;

siding at loading bY Rail & MGR

Mo[r 4!'EAc 30.31 Jan, 2017 co;l Psgs l8ot66

418.1 1
fety zone: n ed area

4184.486otal

s
N Particulars

TenancY
tand (ha)

Forest
land (ha)

Land 6a)

body
Others Total

land land

Grand
Total
(ha)

1 Ouarry area 1285.888 441.410 0.000
-0.ooo

7:000 297s52

Eit6rTop
Soil in
quarry

0.000
' 0.000 0.000 0.000 0.000 5.000 5.000 5.000

3

--E-xtehal

dump
291.310 0.000 0.000 0.000 188.690 188.690 480.000

4 504.509 0.000 0.000 0.000 88.839 1102.782

5 Roads 6.000 0,000 0.000 0.000 0.000 0.000 0.000 6, 00

o
-Reai=dAritial

Colony I
65.000 0.000 0.000 Q.000 0.000 0.000 0.000 65.000

7 -R-aRsite --6*280 0,000 0.000 0.000 0.000 69.280

I rve

magazine
0.000 6"000 0.000 0.000 0.000

I
ffi

Diverclon, if
any:

0.000 0.000 0.000 0.000 0.000 0.000

1

0
Safety Zone 3'rl .046 59.568 0.000 0.000 0.000 47.560 418.174

ota n (ln

ha)
2533.033 0.000 628.04',| 4184.486

Core area :

5.

0.000

lnfrastructur
e, etc

509.434 88.839

0.000 0.000

0.000 0.000 6.000

0.q00 0.000

47.560

1016.412 0.000 7.000 635.041

..''-1



(xviii) There is R & R involved. There are 2420 PAFs' .' ,r^^. 
^^^^r,{rrr^ 

r^ Naw c-sFl D

(xtx) Totat capltat aast of th. pri;; i.-. iialo.+o c.r".. c-sR Cast Accordlng to New csR pollcv' the

fund for the CSR should be attqcaied based on 2% of the average net profit of the Company for the three

immEdiate preceding flnanciat y.]i];fi;]}lg io Lnn" or *-rr produaten of prerious Y!{.lttichever is

higher. R&R cost Rs. soa.g crlr"s 6r p"i"pp**o pR of 70.00 MTPA). EnvironmBntal Management

Cost Rs. 184.38crores.
(xx)Hasdeo'iveristhemalndrainageofthsareE.The-studyarealnoludesa,numberofseasonalnallah
& tributaries of Hasdeo river rk. eiiiri,i fu,oL.,ruirrn. Litagai rtuer also flows through the study area of

pro,iect.
(xxil Ground water clearance obtained on 18.06.2004' Mlnlng plan has been for the lntended capaclty of

H"rri,i"r.ri[;; ilil; Board of SEc; on 25s July, 2016. Mine closure plan ls an intogral part of

58

mlning plan.

toiii'" in* 
"r" 

no national ParkS; wildlife sanctuary, biosphere reservss found in the lolan buffer zone'

ioiiil fot"f forest ar@ tnvolved i016.+t2 ha, the status of diverbion of forest land for non - foresry

purposes is as under-

(xxfu) Total afforestation plan shall be implemented Qgvering an area df 2438'672 ha at the end of mining'

breen Belt over an area of 5.670 ha. Density of tree plTntalion 2500 trpes/ ha of plants.

(xx-vj. il;;;i cases/violation panding with the oroiec't proponent as perthe tollowing detailsr

ri: ,:..i ri:::rilt:.ii:ii11:!l|ilt\ntiEsr$llsE5li$,,llJl':-L i i;lllt:'I9i'nii'
so:sr. .elte*{+rl.t*.r/xi'!!'n:' ,:,'r3

I

sl
No

Year of
Violation

Production Cas
eNo

court

-Palties

Brief Present
Stiatus

1 2001-02
to

2004{5

More than

1OMry
12 7
t20Q

c
, Glass
I,

Koha

, Korba.

Vs. CGM

Qipka
Extension

9ewa area
SECL

Regarding Cr.

Complaint filed
under Sec.15 &

17 of EP Act.

Pending for
examination
of pioposed

accused

MOM 4t EAC a&31 Jsn, 2017 coal

Status and Valldity pedod of FCiFinal FC issued vlde

letter no. & date
Regi onrstage-lArea (in

ha)

vide MoEF Clearance L no.8-33/2005-FC

Otd.: 05,05.2008

vide MoEF Clearance
Dtd:20-0/h2015

-FCL no.8-81/

vide MoEF Clearance L no.8-77/2006 -
FC,Dtd: 2GO4-2015192.046

vide MoEF Clearance L no.

Dtd :20-0+20'15

c,6-8-

Total f6rest land Stage-llfor which fi
Foreslry904.027

Online applioation was submitted on 11{&
2015. Reglstered vide

RetFPiCG/MlN/1 31 99/201 5

r 12.385
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Statust Finaust9ge'll Forestry

Clearance obtained,.

Valldity: Co.terminus with the

Mining Lease or 20 Years'
whlciever is less

'r00.898

46.'198

564.885

Clearance obtalned

Stage 1 approval awaited .
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2 11-7.20 I

00

C6nsent
not
renBwed
and
capacity
expanded
from 10

MTY

61il
20a7

HC of
BSP

cEeB, Korua.
Vs. SECL

Gevra Prg,ec{

Regarding Cr.

Complaint liled
under Sec15 &
't7 0f EP, 't986.

Criminal
revislon.

Pen

(fu) The compliance status of earlier EC conditions was not much satisfactory bs many of these

conditions wdre reported as being coniplied, par{ially complied or not compli6d' '

(ii) Earlier, the EC was lssued for expansion of Gevra opencast coal mine from 35 to 40 MTPA vide letter

dated 31'lJanuary, 2014 with the exemption from public hearing as proMded under the Minisfiy's OM dated

July, 2014. The capacity of the coal mine was further enhanced to 41 MTPA, and the fresh EC was issued

on'6s February, ZdtS, igatn exempting ftom public hearing in tenns of the subsequent OM dated 2"d

Seplember,2014.

(iii) ln additlon'to the request for grant of ToR to the abov€ expanslon'projecL the projed ploponent has

also requested for grant of EC to the said project without any ToR.ahd fresh public hearing. The'Committee,

in the flrst instance; observed the proposal not admisslble in terms,of the the edant provisions contained in

this Ministry's OMs in this regard.

I
I
I

I
:

I

l
I

t
t
t
I
I

:

a

(v) Ambient air quality values for PMro,. SOz and NQx at the mQ-nitored locations' were within the

presuibed norms with adequats mitigative measureQ put in place,

(vi) Different works taken up under the cSR during last thre6 y€ars wero satisfactoryi

4.6.5 Itre EAC, afrer detibentlons, recommended the proposal lor grant ol ToR to ths expansion of Gevra

opsncast coal mine from 41 to 45 MTPA, and lot prcparction of ETNEMP repofis with public @nsultation

MOM 4ll EAC 3S31 Jan, 20t7 coal Pag6 20 ol 66

ac,, liH-r_ffi

(xxvi) Gertified EC Compliance Report: The Regional Otfice of MoEF&CG at Nagpur has carried out the

Iit i,'rrp.rtl.r ., 11h November, 2016 to verig the status of compliance of EC conditlons for Gevra

epencast,e.Xparibio[ pfo]EA from 35 MTPA to 40 MTPA, and then 41.00 MTPA. The monitoring report was

forwarded to this Minlstry vide thsir letter No. 3-28f2014(Env) dated 46 November' 2016, which was

dellberated ln the EAC meeting. The project proponent presentod the action taken on each of tha

observations made by Rsgional Ofiice during the site visit.

4.6.3 During deliberations, the EAC noted the following:-

I

0 Ttle proposat is for grant of ToR to he expansion project of Govra opencast coal mine ftom 41 to 45

MTPA in the existing mine lease area of 4184.486 ha. Out of the total forest land of 1016'412 ha, Stage'll

forest clearance has been obtained for 904.027 ha. For divefsion of the remaining forest land of 112.385 ha'

request has also been made.

;
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Aqenda 4.7

o

,

Expahslon of: Bermo Coit Mine proiebt fram 0.4 MTPA to 2.62 MTPA of l!l/s D_amodar Valley

corporatlon in a total area,.of 269.094 ha located in District Bokaro (Jharkhand) ' For further

conslderatlon of TOR)

4.7.1 The proposal ls fbr grant of Terms of Referenco for expansion of Bermo Coal Mine Project ftom 0.4

MTPA to 2.62 MTPA oF M/s Damodar Valley Cgmoratlon (DVC) in a total area of 269'094 ha located in

Oistrlct Bokaro (Jharthad).

4,1.2 fh|proposal ! as l;st considered in the 58rh EAC meetlng held lot.23'24 June, 2016, wherein

observatlons of the Commlttee wera as unden:

(li) The nearby coal.mine of M/s c6rital goalfields Ltd may be:utlllzed for'dumplng of oB, and the

option needs to be oxplored.

(iii) ln case this optlon not foundrfeasible, .the prgiect pmponent may go for restftting their expansion,

ind exploro the posshility for OB dumping within the existing min6 lease area with reduction in production.

4.7,3 ln response to the abova observations of EAC, the details 'submltted by the project- proponent

and/or as informed during the earlier me8ting, are as unden-

(i) The transportalion and dumping of oB to nearly 5 km away not. being economically and/or

envlronmentally sustralnable, studies !-ere undetlaken lor other viable opuons:

(ii) DVC had approaohed Central.Coalfield Limited (CQL) r€questing th€m to identfy areas which could

le given to 6rem for OB dtimping. M/s CCL caried out an exerclse for'the same and infonned the DVC that

no area could be made avallable to DVC for the 0B dumping.

(liD The permutations and combin3lions of excavation and dumping were canled out for accommodating

in. Oa Wtin the exlsting ML area,..but not feund feailble to accommodate the OB within the ML area. by

multiple re-handllng ot *r1 OA. A total of 101,75 Moum (B) of overburden ls eslimated tb be generated

during life of mine.but of this, 15.53 Mcum (equivalgnt to about initial 3 and haff years) OB generated trom

the N} comer of area will be accommodated. (temporary dump) over the SW comer of the X-X area within

ii" fr,fi in. OB from 2d half ol 4u year onwards will be disposed ofi (in temporary dump) over Y'Y area

MOM 4r' EAC 30.31 Jan, mi7 Coal page 21.of 66

6

ouQieot to compllance of all conditions as specitied.and notifred in the standard ToR applicable tor coal'

mining prolects. . .

whlte considering fhe requesl for granl ot EC to the prciect without the requirement ot fresh ToR and the

pubtic hearing, the EAC sug6tesle J for a third party assessmenl of baseffne envircnmdnlal panmetors and

the predidion ot tikety im4ats, includtng so;iaa,Ex1nomic, due to the satd expansiofl. The same may be

uniertaken thtough NEERT or any other experl agency ldentifred by the Mlnistty'

(i) The proposed OB dump area of 100 ha.ls at a distance of nearly 5 km.(ln non-coal boarlng area)

from the coal mine whiih may not be gconomically and/or environmentally sustainable.
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A. The 9e meeting ofitre Expert Appraisal Co.mmittee (EAC) for'Thermal &.Coal mining

proi..tt *"i held on iZ-ea April, 2Ot7 lh'ttre Minislry to considei the proposals_ relating to coal

liiriing r""tor''The list of p'articipants and thd proioct proponents are at Annexure-l & ll
rospectively.

B. Confirinalionofininutgs

The Committee conhrmed minutes of the gs meeting held on 27'28 April, 2017'

c. Details of the proposals onsidered during the meeting, deliberations made and the

recemmendations of thi Cbmmitteo, are explained in the respective agenda items as under:-

Aqenda 11.1

I
Coal Washery ot 2.5 MTPA ln an area ol 6.50 ha by M/s lllnd Energy and Coal B.eneffclation
(lndia) Llmlted at Kirarama village Lakhanpur Tehsll, jharsuguda District (Odisha) - For
canslderatlon for TOR

1l.1.1 The proposal is for grant of ToR to Coal Washery bf 2.5 MTPA in an area of 6.50 ha by

M/s Hind Enorgy and Coal Beneficiation (lndia) Limited at Kirarama village Lakhanpur Tehsil,

Jharsuguda District (Odisha).

11,1.2 The details of the project, as per the dQcuments submitted by the proiect proponent' and

also as informed during the meeting, are reported to be as underi

Minutes of the 11s meeting of the EAC held on 30th .31"t May, 2017 for Thermal & Coal

Mlnlng Sector proiects

(i) lt is a green field project.
(ii) The latitude and longitude of the project $ite are :

Point No. Latitude Longitude

1 21%5'55.23',N' 83:52''t 1.39',E

2. 2't"45',54.10'N

--B3.52z1Jo"E
3 21"45'46.55"N 83"52'17.97"E
4 2't "45',46.87',N '. 83"52'9.88'E

I

(iii) Joint Venture: There is no Johrt Venture.
(iv) Coal Unkage: Coal will be sourced from Mahanadi Coalfields Ltd.
(ri Employrnent generated / to be generated: Direat employment - 75 nos. lndirect employment
- 150 nos.
(vi) Benefits of the i:roject: The management is committed to uplift the standards of living of the
vitiagers by pmviding'em-ploym6nt to local people & taking up CSR activities in consultation wilh

locaT gram-pinchayat Oased bir need based assessment to be canied out.with village panohayat.

Pao. I o[6li
MOU ot I lri EAC liiey, m17-Co.l
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2 Poiirt
No 3(ii)

latitude an 1

the projegt site are 23" 12'

40'to 23u 14' 10" N and Blo
40'20' to 810 43' 20' E

12 1 to 2 4

,11'10.3 lhe EAQ, afrer deltberatlons, recommended for amendmentln lhe .ToR as reguasled Dy

iiiiil*t:pirynent in respect of S. No.2 above. For the eniry af S. No./,'rt was desired not to'riio[iii, 
ioa't.nspoilation'by road (trucksltippers), and thus there mql be no change in the

irfiir, ,rco^*rndaiions in thti regard.' Att other terms and conditions stipulated therein remaining

unchanged.

j

S.
No,

Para No. As per ToR EdG$A;amenament n ttre ron

1 Subject Expansion of DiPka
Opencast Coal Mine from
31 MTPA to 35 MTPA in
an ML area 1999.293 ha of
Mls South Eastem
Coalfields Lintited in
Diskict Korba
(Chhaftisgarh) - TOR reg.

pencast Coa Mine from 2 1

an ML area 1 999 ,4 7 ha of
Expan
MTPA

,o I

n 1

M/s South Eastem Coalfields Llmited in District
Korba (Chhattisgarh) . ToR reg.

Justiflcation:'
After submissiqn'of Form-'l the total land area
hqs under gone a slight change and has been
modified as 1999.417 Ha. Thls fact has been
brought out in the Basic lnformation/ Check list
and Presentation made by SECL during EAC
meeting on 31.01.2017.

2 2 The Ministry of
Environment, Forest and
Climate Change has
considered the application.

I lt is noted that the prpposal

[is for grant of Terms of

TFtMfiiEWof Environment, Forest and Climate
Ghange has considered the application. lt is
noted lhat the proposal ls for grant of Terms of
Reference to the project for expansion of Dipka

openqast Coal Mine frirm 31 MTPA to 35 MTPA
of Mls South , ceq$dds_Llrnjte!_ilMLEastern

lroM ot 1{s EAc Moy, 2ol7-coal
Peg6 34 ot 60

North
Longitude 81041'28" to 81043' 20'
East

Aoenda 11.1 {

Expanslon.of Dlpka O$hcirslcoaltliiine from 3{ MTPA to 35 MTPA in an ML area 1999:293

ha'of M/s south East'Jin ioalfielc! Umited ln Digtrlct Korba (Ghhattisgarh) - Amendment in
ToR

11.11"t Ministr! granled ToR to the above propg$al on 28th Fetruary, 2o17' P-ro.lect proponent vide

letter no.SgCfASpENWDipka OC/17l6611 dated 8m March, 2017 requested for

conection/amendment in the TOR'

1l.i.l.2During the meeting, the projeotJroponent requested for amendmenUcorrectbn in certain

oonditions stipulated in the TOR dated 8s March, 2017 as per the following detailsi
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(Chhattisgarh)

Justlllcation: After submission of F6m'1 the

total land area has under gone a slight change

and has been modified as 1999.417 Ha. This

fact has been brought out in the Basic
Information/ Check list and Presentation made

ha .in1area of 1

meetin on 31.01.2017.durin

for. expansion of 9ipka
Opencast Coal Mine from

31 MTPA to 35 MTPA of
Mls South Eastem
Coallields Limited in ML
area of 1999;293 ha in
Distrlct Korba

ectnce to e prq

Chhatti aih

Jusllfication:
After submission qf Form-1 the total land area
has under gone a slight change and has been
modified as .1999.417 Ha. This fact has been
brought out in the Basio lnhrmatignl Cheok list
and Presentation made by $ECL during EAC
meeti on 31 .01. 17.

3
Qrms 9f lsfgrsn66 tq the
expanslon of Dipka
Openaast Cqal Mine from
31 MTPA to 35 MTPA in
mine lease area of
1999.293 ha

ofe proposal is for grant3

6.34 degre. There will be 03 seams with
thickness ranglng (E&F Seam- 12.70- 19.05 m;

Upper Kusmubda- 24.69- 3$.82 m; Lower
Kusmunda fiop Split) - 34.7Q44.E5 m; Lower
Kusmunda (Bottorn Split) - 2.19-24.50 m)

1 e ocoa e sad pp ngThe s 'ln is eent,l,| ne The vea Gradi o0Cqm/to rag9

Justificatian: .

Typographlcal mlstake.

The stripping ratio is 1!20
Cumltonne. The average
Gradient is 3.37-6,34
degrg. Thero will be 03
$eams with thigkness.
ranging (E&F Seam-
12.70- 19.05 m; Upper
Kusmubda- 24.69- 35.82
m; Lower Kusmunda Oop
Split) 34.70-44.85 m;

Lewer Kusmunda (Bottom

G10.e Sdga

S -2.19-24.5 m

with height of 90 meters above fhe surface level
and 03 internal dumps with Quantity pf 534.00
Mcum in an area of 780.00 ha

0,

tne 'wou

a rnal BT ere extehmln re 30 0ng
anlnt m a reao I 0uo Mcuantity

3 i)xI

t:

ilgM ot 116 EAC M6y, 2017-Qoal
Pag. 35 ol 60
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ThG pEFosA ii'for $iahi ot terms ol reference to
the expansion of Dipka gpencast Coal Mine
from 31 MTPA tg 35 MTPA in minq lease area of
1999.417 ha

5. The Methbd of.mining
would be Open cast
mining, There . is 03
extemal OB dump with
Quantity of 81.00 Mcum-in
an area of '206.00 ha with
height of '50 meters above
the sUrface level and 03
intemal dump Wth
Quantity of 534.00 Mcum
in an area of 7E0.00 ha

Justific?tlon: -
This fact has,been hraught out ln the Basic
lnformation/ Check llst and Present6tion made
by SECL during EAC meeting on 3'1.0'1.2017.
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3(xiv)
-The 

[na] mlne void woukj
be in 222.053 Ha with
depth BOm and the total
quarry area is 1001.929.
Back filled quarry area of

i 187.00 .Ha 
' shall be

reclaimed with plantation.
A void of 222.053 ha with
depth up to 80 m which is
proposed to be converted
into a water body

Tnal-min6 void wouio Oe in 222053 Ha with
depth 80m and the totalquarry area is 1002.053.
Back fllled quarry area of 780.00 Ha shall be
reclaimed with plantation. A void of 222.053 ha
with depth up to 80 m which is proposed to be
converted into a water body.

Justification:
This fact has been brought out in the Basic
lnformation/ Check list and Presentiatlon made
by SECL during EAC meeting on 31.01.2017,

e6

Total forest land: 409.056
ha, Status of Forest
clearance: ln process.
Stage-l FC available for
409,056 ha offoresl land

Total forest land 409.{49ha, Status of Forest
clearance: Stage-l FC available for 409.056 ha
of forest land. For 0.093 ha of forest land
reglstration has been done for Stage-1. FC
vide FC Registration No, 20'13/028, dated-
04.04.2013.

Justification:
Afler submission of Form-1 the total land area
has under gone a slight change and has been
modifled as 1999.417 Ha. This fact has been
brought out in the Basic lnformationi Check list
and Presentation made by SECL during EAC
meeting Qn 31.01.2017.

7 3(xxii)

I

pert Appraisal Committee in its meetlng
held'on 30-31 January,2017, has recommended
the proposal for grant of Terms of References.
Based en the .recommendations of the EAC, the
Ministry of Environment, Forest and Climate
Change hereby accords Terms of References to
.the pro,iect for expansion of Dipka Opencast
Coal Mine from 31 MTPA to 35 MTPA of Mls
South Eastem Coalfields Limited in mine lease
area of 1999,417 ha in District Korba
(Chhattisgarh) for preparation of EIA/EMP
reports with public consultations, under the
prgvisions of the Environment lmpact
Asgessment Notification, 2006 and ubsequent
amendments/circulard thereto, subject to the
compliance of the following terms and condltions
and environmental safeguards mentioned below:

Justlfication:
After submission of Form-1 the total land area
has under gone a slight dtange bnd has been

1999.417 Ha. This fact has beenmodified as

q 4 The Expert Appraisal
Committee in its meeting
held on 30-31 January,
2017, has recommended
the proposal for grant of
Terms of Relerences.
Based on the
recommendations of the
EAC, the Ministry of
Environment, Forest and
Climate Change hereby
accords Tenrs of
References to the project
for expansion ot Dipka
Opencast Coal Mine f.rom

31 MTPA to 35 MTPA of
Ivlls South Eastem
Coalfields Limited in mine
lease atea of 1999.293 ha
in District Korba
(Chhatfisgarh) for

aration of EIA/EMP

lrotrd ottls EAc May,20i7_coal

I
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reports with public
consultations, under the
Provisions of the
Environment lmpact
Assessment Notification,
2006 and subsequent
amendinents/ circulars
thereto, subject to the
compllance of the following
terms and conditions and

lenvironmental safeguards
I mentioned below:

brought out in tha B;s'rc infbnllaiioni Check |ist
and Presentation made by SECL during EAC
meeting on 31 .0't.2017.

9 3(ix The usage
proJect will be.as follows:'-

of the itiE-ffi- utage of the projeci 'wiil be as
followq:""

Justiflcatlon:
After submission of Form-1 the total land area
has under gone a slight change and has been
,e6med as 1999,417 Ha. This fact has been

' brought out in the Basic lnformauon/ Check list
and Presentation made by SEGL during EAC
meetins on 31 .01.2917-

t* Point as written ln ToR
ftrd End usage ol the projectwill be as fgllows:

i, Pre.mlning :

Activity lpeiof land are (Hi) Total land (Ha)

Forest Tenancy/
Agrlcultural

Govt,

Nit 409.056 1409.244 181.993 1999.293

ii. Post Mining:

Pattern ot uii Area (ha)

1 ffifdtum'pd 986.00

Green belt 23.000

J. Final void Mater body 222.053

4 .Built up area (tnrrastructure, eiiiony, roaOs, ti&R site) 633.874

Safety zone: Undisturbed-area 130.366

Total r999.293

iii. Gore area:

s,
No

Actlvity Forest Land ienaiicy
Land

Govt Landl
Others

Grand Total

1
.Quarry

Area
52.889

-ris8.314
90.850 1002.053

Pags 37 of 60

ltoit ol l'tr' EAc May, 20't7-coal

S.No

2.

5.

4.00b. Roads
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requested in the ToR

206.00- 
125:21254.7i{t 'ffimel

OB Dtrmp
633.874-vT.114-3i3.516-'- 2is.z42liiiasfiibtur'

€ etc,
3

130.36622.959- Bs.2o0--il207Safety
Zone -- 2smo0.000G16en belt5

4.0b00.000Roads6
I 3{ 80.9931409.2M

0.000

0.000

409.056Total land alreadY
Acquired

of the proJect lbeas owse land usage.

ing:i. Pre.m

a).Types of and are Total lan
(Ha)

Govt.Tenancy/
rlcultural

Forest

Activity

1SS9.417181.024140409.149il

, Podt Minin
Area (ha)Pattern of utilizationS.No
986.124a dumpsReclaimed External and

23.000Green belt2

222.053Final void Mater bodY

633.874It up area (lnfrastru re, s, R&R0nyB
site

4

130.366areaSafety zone: Undistu5

4.00A

1999/417Total

ili. Core area:

Grand TotalGoW
Land/

Others
Land
enancyForest LanActivityS.No

.1002.19032tQuarry

Area
1

206.0026.070,| 21254.718External OB2

41.114 633.874I242lnfrastructur
e etc.

a

130.49022.95922.331Safety Zone4
23.0000.00000:000Green belt5

Page i8 o, 60

, .,'*s$rs silfi.::.rl:ll1F ..qr11*siNnfJ]i::1

' 
26.0702.

4.

23,000

4.000

olii ol 1 1!' EAC ir!y, 2ol7-Coal
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6 Roads 0,000 4,0 0.000 4.000
Total land 409.149

'1i409.2u is1.024 1999.417

11,11.3 Ihe EAC, after deliberations, recommended for amendmant rn fhe fOR as roguested by
tho projeat proponent on the above lines, with all othor torm$ and conditlons stlpulated therein
remaining unchanged.

//,'Aoafida11,12

ejeaa$johi cevr',aeqF,EfCa*t0*r-@iiiefrom 41.00 MTPA to 45.00 MTPA ln ML area of
4184.486 ha in ML area of"4781.788 ha of M/s South Eastem Goalfleids Llmlted at district
Korba (Ghhattlsgarh) - Anendment'tn TOR .

'11.12.'l Ministry granted TOR to the above propesal qn 28th Febru-ary, 2017. Project proponent vide
letter no. SECUBSP/ENWGevra OC_70/17I661Q dated 8h March, 2017 requested for
conection/amendment in the TOR.

S
No

Page/
Para

As per ToR neqq6sfffr emendment in the t6R

1 SubJect Exp nsio
Opencast Coal mine from
41 MTPA to 45 lv[PA in
ML area of 4'184.486 ha. of
M/s South Eastern
Coalfields' Limited at
district .Korba
(Chhatishgarh) - TOR reg.

a n of G6ia-Oe Eipanslon proJect trom 41,00 MTPA to
45,00 MTPA (Phase:{) In ML arsa of 4'184.486 Ha
and 70.00 MTPA (Phase-2) ln ML area of 4781,788
Ha of M/s South Eastem Coallields Limited, dist.
Korba (Chhattisgarh).

Justlffcatlonl
As per aggnda item no. 4.6 of 4th EAC mee$ng
dated 30/31.01.2017, our mvtring letter & uploaded
Form-1.

Page-1;
Para-l

This has reference to your
lettor no.
SECUBSP/ENVTIDIPKA
oc/l6lEtA-EMP t6521
dat€d 08.11,20i6 along
with onlinE proposal No.
rr/cc/cMtN t60267t2016
daled 21 .1 12O16 .

T6ii has refeience to - yout
SECUBSP/ENWGevra OC_70/f6/
28.11.20{6 Orllne ,Proposal no.
/60655/201 6 dated 28.1 1.20{ 6.

letter rio.
6541 dated
IA'CG'CMIN

Justiflcation:
. Our letter No. SECUBSP/ ENVT /Gewa OC_70

116 16E41 dated 28.1 1,2016
. online Proposal no.'Ila/cc/ cMtN /60655/2016

dsted 28.11.2016

Page-l;
Point no.-
2.

The Ministry of
Environment, Forest and
Climate Change has
considered the appllcation.
It is noted that the proposal
is for grant of Teims of
Reference to the project
for expansion of Gewa

The Ministry of Environment, Forest and Climate
Change has considered the applicatlon. lt is noted
that the prqpgsat is fgr grant of Terms of Reference
to the projed for expansion of Gevra Opencast Goal
mlne from 41 MTPA to 45 MTPA (Phase-l) ln ML
area of 4184.486 ha and 70.00 MTPA (Phase.2) ln
ML of 4781,788 haof Mls South Eastern Coatlields
Limited located in District Korba {Chhatishgerh).

Prg€ 39 ot 60

1'1.12.2 During the meeting, the project proponent requested for amendmenVcbnection in certain
conditions stipulated in the fOR dated 28m February, 2017 as per the following details:-

MO otrr6 EAC t ry,20i7-Corl



EEncaS-CAi miiiti fiom
.41 MTPA to 45 MTPA of
Mls South Eastern
Coalfields Limited ln ML
arca of 4184.486 ha

I located in District Koba
(Chhatlshqarh).

Justification:
As per agenda ltem no. 4.6 of 4th EAC meetlng

dated 30/31.01.2017, our covering letter & uploaded
Form.1.

4 Pag+i;
Point no.
3(i)

S6Iroir,iisalls for grant of
'terins of referenge to the
expansion of DiPka
Opencast 'ooal Mine from
41 MTPA to 45 MTPA in

mlne lease area of
4184.486 ha

al se propo9 s
expan Gevra Opencas Coa

to th e

on of t m ne from 4I 1

MTPA to 45 MTPA {Phase.t) ln ML area of
4184.486 ha and 70.00 MTPA (Phase.2) ln ML of
4781,788 ha.

Justification:
As per agonda item no. 4.6 of 4th EAC meetng
dated 30/31.01.2017, our covering lefier & uplpaded
Form.1.

5 Page'
1; point
no.
3(iD I

-ECi{ibi, ihe erpansion
projed of Ghewa open
cast from 35 MTPA to 40
IVITPA wag accorded ECyido letter no. J-l
10151851201 0-1A.11 (M)

dated 31,01,2014 for the
expansion from 35 MTPA
to 40 MTPA in terns of
para 7(iD of EIA l

Notification, 2006 and
subsequent OM issued to
facilitdte one time capagity
bxpansion without public
hearlng

e expans of open cast
from 35 MTPA to 40 MTPA was acaQrded EC vide
letter no. J-1 1015/85/201 0-1A.11 (M) dated
'31.01.2014 for the expan$lon frqm. 35 MTPA to 40
MTPA in terms of pan 7(ii) qf EIA Notmcaflon, 2006
and subsequent OM issued to facilitate one time
eapacity expansiqn without public hearing'

Justification:
Proposal is for Gewa Oponcast Coal mlne.

6 Fage-3;
point na
3(xvii)

TEfr-$o[at"_ion oi' coCl:
From face to ln pit.orusher

by trupks. ln Pit belt
convoygr ii under
constnJctign & will be
campleted within
Dec.'2016; Surfaqe to
siding: By Conveyor
Systdm through Silg;
siding at loading by Rail,&
MGR

Transpo
trqcks. ln pit belt 0qnvsyqr is under gonstruc{lon &
will be completed by OotoberlT; Surface to siding:
By Conveyor System through Sllo; oldlng at loading
by Rail & MqR

Justilicationr.
As per Baslc informatien/9heok llst submltted to
MoEF&CC point nq. 36..

u From ce ta np I

po t n0
3(xviii

s
There are 2420 PAFS

Tfeitis R & Rintolved'ThCre ar6 3a28 PAFs

.lustification:

As per Basic. informatign/Qhec* list subrnitted tq
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lYtot{ ot liil EAc lilay, 2o'l?-corl

Committee in its meeting
held on 30-31 JanuaM
2017, has recommended
the proposal for grant of
Teims of References.
Based on he
recommendations of lhe

EAC, he Mlnlstry of
Envlronment, Forest and
Climate ' qhange hereby
accords. Terms of
References to the project
for expansion of Gevra
opencast Coal mine from
41 MTF'A to 45 MTPA of
Mls Soulh Eastem
Coalflelds Limited in ML
atea of 4184.486 ha
located in Diskict Korba
(Chhatishgarh) for
preparatlon of EIAIEMP
reports wi& public
consulhtions, under the
provisions of the
Envlronment . lmpact
Assessment NotifiEatlon,
2006 and subsequ..ent

amendments/cirorlars
thereto, subject to the
compliance of the following
terms and' conditions and
envlronmental, safeguards
mentioned below:

Environment, Forest and Climate Change hereby

aocords Terms .of ,References to the prc{ect for
expansion of Gevra Opencast Coal mlne from 41

M'i"A to 45 MTPA (Phase-1 ) ln ML area o14'184'486
ha and 70.00. MTPA (Phase-2) in NIL of 4781.788 ha
tocaled ln Distrlc,t Korba (Chhatlshgarh) for
prgparation of EIAIEMP reports wilh Public
consultaliohs, under the provisions ol the
Enviionment lmpact Assessment Notirication, 2006
and sublequent amandmsntdcirculars lher€to,
subisct to the compliance of the following terms and
canditions and environmental, safeguards menlloned
below:

J ustificatio n:
As per agenda itom no. 4.6 of 4th EAC meeting
deted 30/31.01.2017, our covering letter & uploaded
Form-1.

itsnItteem 0sart Appral
thedmmen edcoreashI0 72n1no 30-3 uary
onBasednces,eT ofrms Referefor ran ofosal cprop

M nthe ofthe EACof istryndatioe nsthe recomm

Point no.
4

age-4;

Page-
3(ix):
Table for
Core area
land use

is given below "
ToRT as showtr n

Justlflcatlonl
As per Baslc inforinationlCheck list submitted to
MaEF&CC point no. 34(iii)

ts n belowin the Tntmeen req

s
N,

Partlculars
Tenancy

land
(HaJ

Forest
land
(t{a.}

'' 
Govemment Land-(Ha,) Grand

Tolal
(HaJ

Grazlng
land

Waste
land

Water
body Othars Total

1 Quarry area 1285.888 441,410 0.000 0.000 7,000 297.952 2032.250

2
Area tor Top
Soil ln quarry 0.000 0.000 0.000 0.000 0.000 5.000 5.000 5.000

3 External dump 291.310 0.000 0.000 0.000 188.690 188.690 480.000

4
lnfrashucture,

sic
504.509 0.000 0.000 s8.839 1102.782

Poqr,ll ot 60

o

* I3!!9-99-g!g-!89&]@, Gore area;-

304.S52

0.000

509.434 0.000 88.839
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o

Roads 6.000 0.0c0 0.000 0.000 0.000 0.000 0.000 6.000

"*Amendmentresuesledj.nlh9,Js,B-i Corearea:

s
N.

Partlculars
Tenancy
land (Ha.)

Fotest
land (Ha.)

Govgrnment Land (Ha.) Grand
Total
(HaJ

Grazing
ladd

Waste
land

Water
body

Others Total

1 Quarry area 1285.888 441.410 0.000 0.000 7.000 297 ,552 304.S52 2032.250

2
Area for Top
Sollin qudrry 0.000 0.qq0 0.000 5.000

Extemal dump 291.3'.10 0.000 0.000 0.000 188.690 480.000

lnfrastruchre,
etc

504.509 509.434 0.000 0.000 0.000 88.839 88.839 1102.782

5 Roads 0.000 0.000 0.000 0.000 0.000 6.000

6
Residential

Colony
65.000 0.000 0.000 0.000 0.000 0.000 65.000

7 R&Rsite 69.280 0.000 0.000 0.000 0.000 0.000 0.000 69.280

Explosive
magazine

0.000 0.000 0.000 0.000 0.000 I 6.000

NalaOfusrslon,
if any

0.000 0.000 0.000 0.000 0.000 0_000 0.000

10 Safety Zone 298.564 59.568 0.000 0.000 0.000 60.022 418,174

Total Land (ln Ha) .t 0't 6.412 0,oii0 
''

0.000 7.Q00 640.503

11,12,3The EAC, after deliberations, opined that the ToR was ,ssued for tha expansion'proiect of
Gevra OCP only from 41 to 45 MTPA; and as suc,tt amending the ToR'for the proposad expansion
in phase-! & ll would not be logi@l and Justified, Tho Qommittee rearpmended for amendment in
the ToR ln respecf of S;trJo. 2, 5, 6;, 7 &9 of the fible at pqra 1 1 .12.2 abQve, wfth all'other tetms and
conditions stipulated therein remain lng unchanged.

0.000 0.0000.000 0.00065.000 0.0J0
- RtiJdaitidi

Colony
6

69.2800.0000.0000.000 0.0007 R&Rsite
6.0000.000 0.000 0.0000.0006.000I - EiptosiVe

maqazine
0.000

0.000 0.0000.@0 0.000 0.0000.000 0.000Nali DiYorslon,
if any

418.17447.560 47.5600.000 0.000$afety Zons 311.04610

635,0/tl 4184.4867.000 628,041
. 1016.41,

2
0.000Total Land (ln Ha) 2533.033

llolil ot llu EAc M.y, 201?-coal
Page 42 of 60
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0.000 0,000 5.000 5.000

3 0.000 188.690

4

6.000 0.000

0.000

I 6.000 0.000

9 0.000

60.022

2520.571 647.503 rt{84,486

65.0000.000

0.0000.00069,280

0.000

0.000

0.00059.568.
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Flnal minutes of the 22nd meeting of the EAC held on 27th November, 2017 for appraisal of

Coal mining projects

A. The 22"d meeting of the Expert Appraisal Committee (EAC) for Thermal & Coal mining
projects was held on 27'n November,2017 in the Ministry to consider the proposals relating to coal
mining sector. The lists of participants and the project proponents are at Annexure-l & ll
respectively.

B. Confirmation of minutes

There being no comments from any of the members of the Committee, minutes of the 21"t
meeting of the EAC held on 27th October. ZOIZ werc confirmed.

C' Details of the proposals considered during the meeting, deliberations made and the
recommendations of the Committee, are explained in the respective agenda items as under:-

Aqenda No.22.1

funadand open Gast coal Mine expansion project from 2.15 MTPA to 5.4 MTpA ln ML area
ot 1443.O2 ha by M/s South Eastern Coalfieids-Limited tocated in Oistrict Anuppur (Madhya
Pradesh) - For ToR

22a1_.1 The proposal is for TOR for Amadand Open Cast Coal Mine expansion project from 2.1S
MTPA to 4.0 MTPA Normative/S.4 MTPA Peak in a total land area 14r';i.O2 ha (illL'area 1382.22
ha ) of by M/s South Eastern Coalfields Limited located in District Anuppur (Madhya pradesh).

22.1.2 rhe details of the project, as per the documents submitted by the project proponent, and
also as informed during the meeting, are reported to be as under:-

(i) The Project was accorded EC vide letter no. J-1101514612002-tA.ll (M) dated 18th March,
201 5 fot 2.15 MTPA capacity for an area ol 884.7 t ha.(ii) ^ The latitude and longitude of the project are 230 o7'2g'N to 230 09'46' N and B2o 0, 04" E
to 82004 53'E respectively.
(iii) Joint Venture: There is no joint venture.(iv) Coal Linkage : Thermal power Stations(v) Employment generated / to be generated: 2zl4 Nos
(vi) 

. . Benefits of the project: This coal Mine will go a long way in fulfilling lhe demand nation's
electricity and other coal based industries, apart from elrning revenui for the govemment.
pgportglitv of employment for the project affected villagers and allied industries.(vii) The total land area is 1443.02 ha ha. Mining l-ease area as per approved Mining plan is
1382.22 ha.

(viii) The land usage of the project will be as follows:

s.N LAND USE Within ML Area (ha.) Outside ML
Area (ha.)

Total
(ha)

1 ricultural Land 1303.84 0 1303.84
MOM22 EAC 27'n Novomber,2017_Coal
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(iii) Mitigative measures shal! be undeftaken to control dust and other fugitiye emisslons ail atongtle roa.ds by providing sufficient numbers of water sprinklers. Adequate iorrective measures shall
be undertaken to control dust emr.sslons as presented before the iommittee, which would include
mechanized sweeping, water spinkling/misi spraying on haul roads and loading iites, long range
mistinglfogging arrangement, wind barier wall anct vertical greenery systei, green bett, dist
suppressron arrangement at railway siding, etc.
(iv) Efforts shall be made to explore the possibitity of providing wind shietd/breaker anangement
with creepers and climbers.
(v) Thick green belt of 50 m width at the finat boundary in the down wind direction of the project
site shall be developed to mitigate/check the dust poltution.
(vi).. Persons of neafuy villages sha//te given training for their livelihood and skill development.(vii) To ensure health and welfare of nearby vitlages, regular medical camps shall be oiganized at
least once in six months.
(viii) The predominant Sa/ species in the forest area shatl be protected, and in case of coal mining
operations inevitable therein, compensatory afforestation of ihese specles shatt be canied out in
consultation with State Forest Department.
(ix) ln view o.f th.e mining pote.ntial of the area and the pollution concems, canying capacity of the
eco-sysfem shall be studied through $ome expeft agencies lo assess optimai mlning operations
with minimal impact on ecosystem serylces.
(x) 

. A. su.stainablg mining practice shalt be devetoped in the mine, cateing to attributes of
ecological, societal and economical dimensions.

Aqenda No.22.3

lxpqlsion of Dipka opencast Goat Mine from 3i MTpA to 05 MTPA In an ML area 1999.293
ha of M/s south Eastern coalfields Limited in Dishict Korba (chhattisgarh) - For EC

311.1 lh:..ppposal is for grant of EC for Dipka Opencast expansion Project from 31MTpA to 35
IttllPA in Mining lease area of 1999.293 Ha of M/s South Eastem Coalfield Limited at district Korba
(Chhaftisgarh).

22-3.2. The details of the project, as per the documents submitted by the project proponent,
and also as informed during the meeting, are reported to be as under:_

Page t3 ol 50

(i) Earlier, the Environmental .9lgqrance for Dipka opencast coal mine granted by this
Ministry vide letter no. J-1101_518712003-lA.ll(M) dated 04.10.2004 for producti6n capacity of
20 MTPA in an area of 1461.51ha.
(]i)^ 

. _ lurther, the project was accorded Environmental clearance vide letter no. J-
11015148712007-lA.ll (M) dated 03.06.2009 for expansion from 20 MTPA to 25 MTPA in lease
areas of 2000.642 ha based on the public hearing held on 05.09.200g.(iii) .Further, EC for expansion from from 25 MTPA to 30 MTpA in an area of 1999.293 wasaccorded vide letter no. J-1 1015/487t2107-lA.ll (M) dated 12.02.2013 underclause 7(ii) of EIANotification, 2006 (in accordance with oM 'J-11o1st3otzoo4.tA.il(M) 

aatii ls.lz.zolzl
exempting public hearing.(iv) ln accordance to the oM J-t1o1s/30/2004.1A.il(M) dated 2.9.2014 further, Ministry
accorded amendment in rhe EC vide lefter No. J-11015i48712007-lA.ll (M) da6d 06.02.2015
for incremental difference in the production capacity from 30 MTPA to st urirn.(v) Further to meet the country's demand of ioal, a proposal was made for expansion of

MoM 22d EAC 27'h November, 20i7_Coal
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project from 31 MTPA to 35 MTPA within the existing infrastructure and leasehold area. for
same the ToR was accorded vide lefter No. J-'11015/487/2007-lA-ll(M) dated 28.02.2017 and
the revised ToR dated 10.07 .2017.
(vi) To verify the status of compliance of EC conditions for Dipka opencast expansion project
31 MTPA, the Regional Office of MoEF&CC, Nagpur has caried out the site inspection on
1 1 .09'2016. The monitoring report was fonrarded to this Ministry vide their letter No. 3-
2812o14(Env) dated 04.11.2016, which was deliberated in the EAC meeting. The project
proponent presented the action taken on each of the observations made by Regional Office
during the site visit.
(vii) Meanwhile, OM No. J-110151224120'15-lA.ll, dated 15/09/2017, was issued for production
capacity expansion up to 40% of PH capacity without Public Hearing with certain conditions. On
the basis of the above said OM the proposal has been submitted for grant of EC for expansion of
Dipka opencast mal mine from 31MTPA to 35 MTPA without public hearing in the existing mine
lease area of '1999.293 ha.
1vi1) The latitude and longitude of the project are 22018"s9" to 22019"43" N and Bf3o"47' to
82033"34'E respectively.
(ix) Joint Venture: No I(x) Coal Linkage : NTPC Seepat and various other power plants(xi) Employment generated / to be generated: 2694 persons
(xii) Benefits of the project: Project will considerably improve the socioeconomic status of
the adjoining areas. This will result in following benefits:. Contribution to the Exchequer. Meet energy requirement. Post-mining Enhancement of Green Cover

(xiii) The land usage of the project will be as follows:

Pre-Mining:

Activity Types of land are (Ha) Total Area (Ha)
Forest Tenancy/ Govt.

Nit 409.056 1409.244 180.993 1999.293

Post- Mining:

MOM 22* EAC 27* November, ZO17 Coal

s
No

Pattern of utilization Area (ha)

1 Reclaimed External and lnternal dum S 986.00
2 Green belt 23.000

Final void Mater bod
Built up area (lnfrashucture, iolo ,roads,R&Rsite ) 633.874

5 zone: Undisturbed area 130.366
6 Roads 4.00

Total 1999.293

Page l,l of 50
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Core area:

SN Particulars Forest
Land

Tenancy
Land

Government
Land

others
1

*Quarry Area 52.889 858.314 90.850 1002.053
2 External OB Dum 54.718 't25.212 26.O70
3 lnfrastructu re, workshop,

administrative building etc.
279.242 313.518 41.1',t4 633.874

4 Sa Zone 22.207 85.200 22_959 130.366
Green belt 23.00 23.00

6 Roads 4.00 4.00
Total land already Acquired 409.0s6 1409.244 180.993 1999.293

MOM 22* EAC 27" Novemb6r. 20.t7 Coat

(xiv) TI,"-!ol4 geological reserve is 617 MT. The mineable reserve 314.04 MT, extractablereserve is 314.04 MT. The percent of extraction would be 100 %.(xv) The coal orade is E/G10. The stripping ratio is 1.20 Cum/tonne. The average Gradient is3.370-6,340. rheie wir be 3 seams witn'tiric[ness ;r;ft iiii'6ffi-'i5.#:it.Os m; Upper
Kusmunda-24.69 - 3s.82 m; Lower Kusmunda gop s[titl - sa .70 - 44.8s m; r_ower Kusmunda
(Bottom Split) - 2.19 - 24.50 m).
(xvi) The total estimated water requirement is 80.10 m3/day.
(xvii)^ TJle level of ground water ranges (cGM otrice- Avg g.27s m; pragati Nagar- shaflow
Avg-3.125 m deep Avg-19.17 m).
(xviii) The Method of mining would be Open cast mining.(xix) There is three external OB dump with Quantity of 81.00 Mbcm in an area of 206.00 ha
with height of g0 meters above the surface level and three internal dump *itn Or*tity of 534.00
Mbcm in an arca of 780.00 ha with height of go meters above rhe surface lever(xx) The final mine void would be ii 222.0s3 Ha with depth Bom and the total quarry area is
19919t1 Backfilled. qua.rry area of 780.00 Ha shall be ieclaimed witn ptaniatiin. A void of
zzz_.uc3 

.na wtn depth upto g0 m which is proposed to be converted into a water body(xxi) The life of mine is l0 years as on O1.04.2017.
(xxii) Transportation: Coal transportation from face to ln pit crusher: by trucks. surface to siding:
by trucks ; siding to consumer : rail
(xxiii) There is R & R involved. There are 1690 pAFs.
(xxiv) Total capital cost of the project is Rs. 19s0.86 crores. csR cost According to New csRpolicy, the fund for the csR should be allocated based on 2% of lhe 

"r"og" nEt prorit of thecompany for the three immediate preceding financial years or ns. z.oo "plr ionne of coalproduction of previous year whichever is higher. R&R Cost Rs. 51.4g Crores. invironmental
Management Cost Rs. 198.1 3 Lakhs for the FV eO16- 17).
(xxv) Ha-sdeo river flows approximately at a distance of 18 km from the project site. There are
number of seasonal nallah and tributaries of Hasdeo river like Kholar nallah and Lilagar river.(xxvi) Ground water crearance has been obtained for the project o n 2s.03.2004.
(xxvii) Mining plan for the 35 MTpA was approved uy sEci Board on 13.05.2016 and mine
closure plan is an integral part of mining plan. 

'

(xxviii) There are no national Parks, wildlife sanctuary, biosphere reserves found in the 10 km
buffer zone.

Page 15 of 50
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Total

206.00
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(xxix) Total forest land 409.056 ha, Status of Forest clearance: ln process. Stage-1 FC available
for 409.056 ha of forest land.
(xxx) Total afforestation plan shall be implemented covering an area of 1009 ha at the end of
mining including green Belt over an area of 23 ha. Density of tree plantation 2500 trees/ ha of
plants.
(xxxi) There are court cases/violation pending with the project proponent as per the following
details:-

Case No. Court Parties Brief Present status
121712007 Judicial Magistrate Class

l, Korba transferred to
Bilaspur HC, criminal
revision in the year 2010

Regional
Officer, CGEPB
Vs Gevra &
CGM Dipka
Area

lncrease
of
production
without
EC

Pend ing

26t2009 1) JMFC, Katghora Case
no.-2612009

CGEPB,
Korba Vs
Debasis
Chatterjee,
Ex CGM
Dipka.

lncrease
of
production
without
EC

Case
disposed.
Appeal
preferred by
CECB, Korba
against order
in Bilaspur
Hinh Cnr rrf

Page l5 of 50
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22.3.3 During deliberations, the EAC noted the following:-

The proposal is for environmental clearance to the expansion project of Dipka Opencast coal
mine from 3'1 MTPA to 35 MTPA in the existing mine lease area of 

-1 
999.2g3 ha of M/s South

Eastern Coalfields Ltd located at District Korba (Chhattisgarh).

Total mine lease area of 1999.293 ha includes 409.056 ha of forest land. Stage-l Forest
Clearance for the entire forest land has been obtained in stages for its diversion for non-forestry
purposes.

llt1iry_qtan for the proposed expansion from 31 to 3s MTPA has been approved by the Board of
M/s SECL in its meeting held on 13h May, 2016. Mine Closure Plan is an'integral part of the mine
plan.

Earlier, Dipka Opencast coal mine for its expansion from 20 MTPA to 25 MTPA in mine lease area
of 2000.il2 ha was accorded environmentral clearance vide letter dated 3d June, 200g based on
lne oqb]ig hearing held on Sth September, 2008. Later, the environmental clearanie for expansion
from 25 MTPA to 30 MTPA in mine lease area of 1999.293 ha (after reconciliation of land area
and excluding Revenue forest.patch of 0.093ha)vas granted on'12h February,zo13, exempting
the expansion project f.rpT the requirement of public hearing as per the'provisions of this
Ministry's oM dated 19m Decembei, zol2. The'said oM proiiara't* isiL'"ip"nsion in the
production capacity subiect to a ceiling of 5 MTPA if the transpoftation is proposed by means of a
conveyor and/or rail transport.

The project was granted another expansion from 30 MTPA to 31 MTPA by the Ministry vide letter
MOM 22* EAc 27* Nov€mber, 2017_coal
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no. 6th February, 2015 without insisting for public hearing, but now in terms of the provisions of this
Ministry's OM dated 2d September, 2014'providing exemption from public hearing subject to the
ceiling of additional production of 6 MTPA.

The present proposal for expansion from 31 MTPA to 35 MTPA seeks environmental clearance
without conducting the public hearing in view of this Ministry's oM dated 1sfr septembe\ 2017.
The said OM provides for exemption from public hearing rn cases where the expansion in
production capacity up to 40% is envisaged in 2-3 phases, subject to fulfitlment of ceftain
parameters of environmental concem. ln compliance of the said OM, the status is reported to be
as under:

S.
No

Requirement of the OM Status

1 Predicted air
parameters are
prescribed norms

quality
within the

Air quality impact prediction for incremental coal
production (35 MTPA) was conducted in October
20'17 and air quality parameters were found within
the prescribed norms.
Additional mitigative measures like
o Mobile long range mist spray system.
. Sweeping machine to remove dust from roads.. Wind shield/breaker arrangement with creeper

(potential to arrest dust pollution)
. 50m wide green belt has also been taken in to

consideration.

2 Coal transportation is through
conveyor system up to the silo
and then loading to railway
wagons, involving no
transportation through roads.

The incremental coal produced is proposed to be
transported through conveyor system up to the silo
and then will be loaded to rail wagons.

Coal mining is done through
deployment of surface miners,
replacing three dust generating
operations of the conventional
mining system namely drilling,
blasting and crushing in one
go.

Coal production is by deployment of Surface
Miners.
The incremental coal production will also be done
through deployment of surface miners.

4 Public hearing for 25 MTPA was conducted for the
entire land area of 2000.642 ha on Sth September,
2008 and no additional land is required for
proposed expansion.

uoM zz* eAC zz'November, 2017_coal

3.

Public hearing already
conducted for the total mine
lease area involved and no
more area is required for the
proposed expansion.
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The ambient air quality data for PMlswas found varying from 92-g7 ug/m3 1g8th percentile values)
whereas the incremental concentration due to the proposed expansion was estimated to be
between 0l-5.42 uglm3. With the proposed additionai measures to control particulate emissions,
predicted GLCs would be in the range of 83-90.19 ug/m3 and thus complying with the NAAe
standards in this regard. These additional control measures include mechaniied sweeping, water
sprinkling/mist spraying on haul roads and loading sites, long range misting/fogging anangement,
wind barrier wall and vertical greenery system, green belt 1so m wiae),-tuit supfression
arrangement at railway siding, etc.

Different works taken up under the csR during last five years are reported to be as underi

5 Compliance status of EC
conditions monitored by the
concerned Regional Offlce of
this ministry is found to be
salisfactory.

Compliance status of EC conditions monitored b
the Regional Office, MoEF&CC, Nagpur on 4
November,2016.

th

6 Other statutory requirements
like Consent to
Establish/Operate, Clearance
from CGWA, approval of Mining
Plan and the Mine Closure
Plan, Mine Closure Status
Report as applicable, Forest
Clearance, etc are satisfactorily
fulfilled.

Other statutory requirements such as Consent to
Operate, CGWA Clearance, approved Mining Plan
and Mine Closure Plan for 35 MTPA, Forest
Clearance, etc. are fulfilled.

Year Total
Expenditure (Rs.

in Lakhs)

Works Undertaken

1

20't2-13 1073.60

Repairing
maintenan

& blacktopping of damaged roads, ,pump
ce, deepening of pond, community hall,

bridge construction samudhayikbhawan, borewell,
bou wall & furniture for school

2
2013-14 881.87

Approach road, samudhayik pond & beautification
village ponds, tubewell, submersible pumps, higher
sec.school

J
2014-15 1465.O4 Road black

roads & CC
topping, construction/repair of damaged

roads
4

2015-16 1207.45
Black topping of road, CC road, construction of class
rooms, boundary wall for primary school,
construction ir of toilets at schools.

2016-17 103.84

Consent to Operate for the Dipka Opencast coal mine with its present production capacity of 31
MTPA has been obtained from the Chhattisgarh Environment Conservation Board. The same last
renewed for a year, is presenfly valid up to 2gth February, 201g.
MOt"t 22d EAC 22* Nov€mb€r, 20.17-Coat
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22.3.4 The EAC, after deliberations, recommended the project for grant of Environmental
Clearance to the expansion of Dipka Opencast coal mine from 31 MTPA to 35 MTPA of lvt/s
South Eastern Coalfields Limited in an area of 1999.293 ha tocated in District Korba
(Chhaftisgarh), subject to the compliance of terms and conditions as applicable, and the additionat
conditions as under:-

(i) The environmental clearance for the proposed increase in capacrty shall be valid up to 31d
March, 2019. Further continuance of the project shatl be based on evaluation of the proposed
control measures and its impact on the ambient air quality by the EAC in tater half of the Fy 201B-
19.
(ii) To control the of dust genention at source, the crusher and in-pit beft conveyors shalt be
provided with mist type spinklers.
(iii) Mitigative measures shall be undeftaken to control dust and other fugitive emissions all atong
the roads by providing sufficient numbers of water sprinklers. Adequate Conective measures shajl
be undertaken to control dust emr.sslons as presented before the Committee, which woutd include
mechanized sweeping, water sprinkling/mist spraying on haul roads and loading sites, long range
mistinglfogging arrangement, wind banier wail and vertieal greenery system, green bett, dist
suppress/on arrangement at railway siding, etc.
(iv) Efforts shall be made to explore the possibitity of providing wind shield/breaker arrangement
wilh creepers and climbers.
(v) Thick green belt of 50 m width at the finat boundary in the down wind direction of the project
site shall be devetoped to mitigate/check the dust pollution.
(vi) . Persons of nearby villages shalt be given training for their livetihood and skilt development.
(vii) To ensure health and welfare of neahy villages, regular medicat camps shall be organized at
least once in six months.
(viii) The predominant Sal species in the forest area shall be protected, and in case of coal mining
operations inevitable therein, compensatory afforestation of these species shatl be canied out in
consultation with State Forest Department.
(ix) ln view of the mining potentiat of the area and the pollution concems, carrying capacy of the
eco-system shall be studied through some expert agencies lo assess optimai mlning operations
with minimal impact on ecosystem seryr'ces.
(x) . A.su.stainable mining practice shall be developed in the mine, catering to attributes of
ecological, societal and economical dimensions.
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The Regional Office of the Ministry at Nagpur has forwarded the monitoring report on compliance
status of the conditions stipulated in the last EC dated 6th February, 2015 (based on the site visit
carried out on 11th September, 20'16), vide their letter dated 4th November, 2016. Many of the
conditions were found to be 'being complied with' andlor 'partially complied . The project
proponent has informed the Committee about the actions taken in response to the observations of
the Regional Office. The Committee desired the action laken report should have been submitted
by the project proponent to the Regional ffice for examination at their end, and then forwarded to
the Ministry along with the comments.

MOM 22* EAC 27'November, 20.tZ_Coat
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Government of lndia
Ministry of Environment, Forest & Climate Change

lA-ll (Coal Mining) Division

'1'Jffii'fffL'JXlXl1l
Dated: 20u February, 2018

+q

pf MIs.South
hhattisgarh).

Ta,

J

The General Manager (W B P & Environment)
M/s South Eastem Coaltields Ltd,
W I P & Environment Department,
Seepat Road, P B. No.60
Bilaspur - 495 006 (Qihattlsgerh)

Email: gmenvtsed@smail.corl;
$=--

Sub: Expansion.of Di Open t Goal Mi 3 MTPA to 3s MTPA
oa Lim n area in Dis

2, The Ministry of Environment, Forest and Cl imate Change has considered the prcposal for '
environmental cl

earance.r0g,

(il) Furthe( the project was accorded Errvironmental Clearance letter no. J-

Sir,
This has reference to your letter No. SECL/BSP/ENWDIPKA OC/17IEIA-EMP/6771

along with online proposdl No.|A|CG/CMIN/7O4OOIZO17 Oated 181 Odober, 2017 and
subsequent letters dated 21.11.2017,08.11.2A17,27.11.2017,08.01.2018 and 25.01.2018 on
the above-mentioned subject.

to the oroiect for
tilE-SouihtsaElEiil

(i) Harlier, the Envkonmentat Clearance for Dipka Opencast coal mine granted by this
Ministry vide lctter no.J-11015/47/2003-tA.il (M) dadd 04.i0.2004 for production capacity of
20 MTPA in an area of 1461.81ha.

nsr0n
of elds Limited in mine lease area of 1999.293

ha in atisg-arh).

3. The proposal vras considered by the
for Thermal & Goal Mining Sector in its 22nd

Committee (EAC) in the Ministry
27th November, 2017. The details

Expert Appraisal
held on

atthru rYe?rigcar,g,Fd,the"p SU proi proponent, a a as info rmed

1 101 5t 487 t2007 -lA. I I (M) dated
areas of 2000.642 ha based on the public hearing held ol 05 8

liijl--TmFei, Er6r expansion from frort_ll9_.lUTPlJg-gg_n4lPAin_nn area of 1999.293 was
accorded vide Ietter no. J-11015148712007-lA.ll (M) daled 12.02.2013 under clause 7(ii)of
EIA Notification, 2006 (in accordance'with OM JJ1Q15/3072004.1A.11(M) dated 19.12.2012l

I

eremotino oublic heari.qg.
(lv) ln accordance to ttre OU J-11fi540/2004.tA.1t (M) dared 2.9.20i4 further, Ministry
accorded amendmenl in the EC vide letter No. J-11015t497t2a07-tA.ll (M) dated 06.02.2015
for incremental difference in the production,capacity from 30 MTPA to 31 MTPA.

Oirlta OCP eryn 3l - 35 MIPA ol SECL 487-200Z W
Pago t o,'lt

!r ir/l

!i

I



.,liiiiv*lrl:iit^..,-.* .l,iiiiiiiiiifi0iffil$i,Xi{?j'Xr*ilil{ii&S:;;

Further to meet the country's demand ol coal, a
projeir from 3'l MIPA to 35 MTPA wilhin the existing
samelthe ToR was accorded vide letter No. J-11015148
the revised ToR dated 10.A7.2A17,

,i

f. )(

B

P.oc 2 ol 1l

(vi) To verifY the staUs of compliance of EC conditio for Dipka expansion
prolect31 MTPA, rhe Regional Office of MoEF&CC, Nagpur as carried inspection
on 111p9.2016. The monitoring report wes fonrvarded to th Ministry their letter No. $
28201a(Env) dated 04.11.2016, which was deliberated in the EAC . The project

ns made by Regional Offce

lrun..,
orit the site

I
I

I
l.

t.
I

I
I

I
I

I

I
I
I

I

I

I

I
I

I.t

(vii) Meanwhile, OM No. J-11015n24i201$,lA.tl, da
pr9duc;[on capaci$ expansion up to 4070 of PH capacig

15nSno1f was issued for -
eadng with certain

been su for grant of
to35M

'N and 82030'

Jpint Venture: l,lo
CoalJ
Employment generatdl / to be ginerated: 2694 persons

Linkage : NTPG Seepat and various other power p nh
I

I

the socio+bonomic status of

(ix)
(x)
(xi)
(xiD Benefils of the proiect Project wiil consirJerably imp
the adjoining areas. This will result in following benefits:. .Contribution to the Exchequer

(xiii)

M,eet energy requirmen!
pbst+nininlg' gndancement of Green Cover
The land usage of the projed will bo as foltows:

Pie-Mining:

nPost- M ng

l
l

i

Dlrho OCP cpn ll -35MTPA orSECL487 N7

tivity
orestI I ralc

nla dof are
enan

Total Ahea

cdvt I
I

409.244i 056 180.99i l 1999.293

I
No

Pattern ol u{ilizatlon
I

Arda ha( )

11. Reclaimed External ind lntemaitnffitd- .986.00

Z. Green belt 23.000
3: Final void M/ater body 222.053
4tl 6q3.874Q{!! up {e{!'tastructure, colony, roads,

I5 Safety zona; Undisturbed area 13p.366
6i I 4.00Roads

Total 199p.2e3

I
I

I

r--+
r T

Ifor expansion of
leasehold. area. lor

without public

to z20tg"

28.02.2017 and

Public

propotent presented tho action taken on each of the
duringlthe site visit.

I

I
I

I &
I

I
I

I

I

I

I

1

1
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Core area:

.i
:'
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B

Particulars Fore6t
.Land

Tenancy
Land

oYernm9 G
Lan Totel

I '-Ouairy Area 52.889 ---658.314
2 External ump 54.718 - 125.212 .07 206.00

3 lnfrastructu re,
adminislrative building etc.

' 
2t9.242 -io.siB 1. 114 633.874i

4 Sifeg Zone' 22.207 85.200 22.sss 130.366

5 Green beit 23.00 23.00

6 Roads 4.00 4.00

409.056 1409.24 180.993 {999.293

(xiv) The total geological reserve is 617 MT. The mineable reserve 314'04 MT,'

extractable reserve is 314.04 MT. The percdnt of extraction would be 100 %.
(xv) The cqal grade is ElG10. The siiipping ratio'is 1.?0 Cum/tonne. The average Gradierit
is 3.370€.340. There will be 3 seams with thickness ranging (E&F Seam- 12.70- 19.05 m;

Upper Kusmunda-24.59 - 35.82 m; Lower Kusmunda Oop Split) - 34'70 - 44.85 m; Lower
Kusmunda (Bottom Sp[t) - 2.19 - 24.50 m).
(xvi) The total estimiled water requirement is 8010 m3/day.
(xvii) The level .of ground water ranges (CGM Otrig€- Avg 8.275 m; Pragati Nagar- Shallow .

Avg-3.125 m deep Avg-19.17 m).
(xviii) The Method of mining would be Open cast mining.
(xix) There is three external OB dump with Quantity of 81.00 Mbcm in an area of 206.00 ha
with height of 90 meten above the surface level and three intemal dump with Quantity of
534.00 Mbcrn in an area of 780.00 ha with height of 90 metes'above the surface level ,

(er) The fnal mine void would be in 222.053 Ha with depth 80m and the total quarry area is
'1002.053. Backfilled quarry area of 780.00 Ha shdll be reclaimed with plantation. A.void of
222.053 ha with depth upto 80 m vvhich is proposed to be converted into a water body
(xxi) The life of mine is 10 Years as on 01.04.2017.
(xxii) Tfanspofiation: Coal lransportation from face to ln pit crusher: by trucks. surface to
siding: by trucks ; siding to consumer : rail
(xxiii) There is R & R invillved. There are 169! PAE-.
(xxiv) Total capital cost of the prolect rs ns. 1950,86 Crores. CSR Cost According to New
CSR policy, the fund for the CSR should be allooated based on 2o/o ol lhe average net profit of
the Company for the three immediate preceding financial yeae or Rs. 2,00 per tonne of coal
production of previous year whichever is higher. R&R Cost Rs. 51.49 Crores. Environmental
Management Cost Rs. 198.13 Lakhs for the FY (201 6- 17).'
(nv) Hasdeo river flals approximately at a distance of 18 km from the project site. There
are number of seasonal nallah and tributaries of HAsdeo river in the study area.
(uvi) Ground water clearance has been obtained for the proiQcton 25.03.2004.
(xxvii) Mining plan for tlre 35 MTPA uas approved by SECL.Board on 13,05.2016 and mine
closure plan is an integral part of mining plan.
()ooiii) There are no national Parks,.wildlife sanctuary, biosphere reserves found in the 10 km
buffer zone.
(xxlx) Total forest land 409.056 ha, Status'of Forest clearance: ln process. Stage-1 FC
available for 409.056 ha of forest land.
(not) Total atforestation plan shall be implemented covering an area of 1009 ha at the end of
mining including gredn Belt over an area of 23 ha. pensity of tree plantation 2500 trees/ ha of
plants.
Did(e OCP alpn 3t - 35 MIPA r, SEC!.{Sr-2OOz & Ptge 3 of 1t
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I as r the follou,ing

4. The Expert.Appr.aisat Committee in its 22id meeting h on 2lh November, 2017 has
clearance. Based on therecommgnded the propbsal, for grant of environmental

recomm e EAC, the Ministry of Environment, F and Climate Change hereby
acrords clearanco to the. projoct fqr expansion .Olpka Oponcasl coal mine

mlted ih an arca of 1999.83
ns of the Envkonment lmpact

(iD To control the ofdust generation at source, th€ crusher
provided with mist tlpe sprinklers.

B-onont

from 3'l MTPA to 35 ItrTPA of MIs South Eastsm Goalfields
ha located in Distdet Korba (Chhattisgarh), under the provi

to the

up to
of the

. proposeo conrol-nieaoures and its impact on the atr by the EAC in later half of
'the t-Y zu18-lu.

in-pit belt shall be

(iii) Mitigative moasures shall be uridertaken to control dust other fugitive emissions all
nklers. Adequate conective

endations of tl
environmehtbl

along the roads by providing sufficient numbers gf water
measures shall be undertaken to control dust emissions as p

dareloped to mltigate/check
nearby villages shall be

developmeht.
(viD To ensure health and welfarB
organized at least once in six months.

which would include mechanized sweeping, rr/ater sprinkli spraylng on haul roads and

loading sites, long range misting/fogging arrangement, wind ba wall and vertical greenery

system, green belt, dust suppression anangement at railway , etc.
Efiorts shall be made to explore the possibility of ing wind shield/breaker(iv)

arrangement with creeperc and climbers.
belt of 50 m width at lhe tinal boundary in the down wind dkectton,of the

before the Committee,

their livelihood and skill

(v) Thic[ green
project sitelshall be
(vD Pe(ons of

lhe dust pollutipn.,

Oiven kaining $

(viii) The predominant Sal species in the forest area qhall be
mining operationi inevitable therein, compensatgry affore$tati
canied out in consultation with State Forest Department-

Oipkr OCP expn 31 - 35 MTPA ot SECL 49-2007

of nearby villages, regul r medical camps shall be

cted, and in case of coal
of these species shall be

concems, carrying caPacity

Page a ol ll
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a

(ix) ln view of the mining potential of the area and the pollutio
of the eco-syslem shall be studied through somq expert agenciEs to assess optimal miningI

Biiit Pre8ent statusCourtCiie tlo.
PendingirJcrease

rd

or[oduaion
without

Eb
ion in the year 2010 GM Dipka

Gevra &
, CGEPB

istrate

, Korba transfened to
HC, criminal

1217t20A7

Case
bisposeo.

h llar trl

I

by
Korba
order
I

26/2009
I

I

C'GFPB;
Korba Vs
pebasis
Chatteriee, Ex

Ceur oipxa.

case1)

no.-262009
hout EC

of

tsL

[ood) Thele ate court cas*/violatbri pending with trte poject

d,qtaibi

Notification, 2006 and subsequent thqreto subject
of the terms & conditions and environmental safeguarfls mentioned below:

(D

31d
entironmental clearance for the proposed increase

2019. Further continuance of the project shall be

parttes



.';:i-: r a -:i:.i..i. :,ii:jg;j:.i1,;-:;-^:il]di$;l i,

Bl

r aperations with minimal impact on ecosystem services.(x) A sustainable mining practice shall be developed in the minc-caiering.to attributes of

Eppgical, societal and economical dimensions.

4.1 The grant of EG is further subject to compliance of the generic cohditions as unden

(a) Mining

(i) Mining,shall be canied out under strict adherence to provisions of the Mines Ad 1952
and subordinate legislations made therc-under as applicable.

(iD No change in mining melhod i.e OC to UG, calendar programme and scope of work shall
be made without obtaining prior approval of the Ministry of Environment, Forest and Climate
Change (MoEFCC).

(b) Land reclamation and water conservation

(iii) Mining shall be canied.out as per the approved .mining plan(including Mine Closure Plan)
abiding by mining laws related to coal mining and the-relet/ant oirculars issued by Directorate
General Mines Safety (DGMS).

(iv) No mintng shall be canied out in forest land without obtaining Forestry Clearance as per
Forest (Oonservation) Act, 1980 and also adhering to The Scheduled Tdbes and Other
Traditional Forest Dwbllers (Recognition of Forest'Rights) Act, 2006 read with provlsions of
lndian Forest Act, 1927.

(i) Digital Survey of €ntire lease hold area/core zone using Satellite Remote Senging survey
shall be carried out at l€ast once in three years for monitoring land use pattern and report in
1:50,000 scale shall be submitted to Ministry of Enviionment, Forest and itimate
Change/Regional Otrice (RO),

(ii), The surface drainage plan including surface water cgnseryation plan for the area of
inffuence afiected by the said . mining operatiens,. considering the presence of
river/rivuleupondnake etc, shall be prepared and implemented by the project proponent. The
surface drainage plan and/or any diversion of natural water courses shall be as per the
approved Mining Plan/ElA/EMf report and with due approval of the concerned state/Gol
Authority. The construction of embankment to prevent any danger against inrush of surface
wat6r into the mine should be as per the approved Mining plan and as per the permission .of
DGMS. 

i

(iii). The linal mine void depth.should preferably be as per the approved Mine closure plan,
and in case it exeeds 40 m, adequate engineering interventions shall be provided for
sustenance of aquatic life therein. The remaining area shAll,be ba.ckfilled and dovered with thick
and..alive top soil. Post-mining land be rendered usable for agri'tulturalfforestry purposes and
shall be handed over to the iespectfue state ggvemment as specifred in th6 guiilelines for
Preparation of Mine closure Plan issued by thjMinistry of coal'dated zz6 nugJst, 2009 and
subsequent amendments.

(iv) The entire excavated area, backlilling, external oB dumping (including top soil) and
afforestation plan shall be in conformity witn lhe -during mining,t,ioslniining" taid-use pdttem,
which is an integral part. of the approved lvlining plin and-the EIA/EMP submitted to this
Ministry. Progressive compliance status vis-a-vis-the post mining land use pattern shall be
DirG ocP expn 31 - 35 MrPA ol SE.L {s*.o, 

W . . page G or I I
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e/Regional Qffrce qn six

(v) The top soil shall temporarily be stoted at earmarked s) only and shall not be kePt

unutilized for long. The top soil shall be used for land reclam nandp purposes.

Aotive OB dumps shall b6 stabilised with native grass species prevont e ion and surface

run off. The other ove rburden dumps shall be vegotated native species. The

area shall be backfilled and afiorested in line with t approved ne Closure Plan

Mon and management of rehabllitated areas shall until the etation becomes

self-su ing. Compliance stafus shall be submitted to the M try of Envkonment, Forest and

Climate Regional Office on six monthly basis.

(c)

(i)

sslons, off,uenb, and waste diepoeal

on of coal, to the extent permitted by road;

shall be
as haul'
shall be

veyors. Effec{ive. control measures such as regular
ution (with hnied out in qitical areas prone to ak poll

,loading/unloading and trdnsfer points. Fugitive d
led regularly. lt shail be ensured ihat the

conform ts tire norms presuibed by the Centra l/State Pollution lBoard:

(iD Grdenbelt consisting of 3-tier plantation of width not less an 7.5'm s ll be developed
a mix of nativeall along the mine lease area in a phased manner. The compris

spocies shall be doveloped all along the mijor approach/ coal tra spofiation

(iii) The transporlation of coal shall be. canied out as per the rovisions an route proposed

in the approved Mining Plan. Transportalion ol the coal thro the road passing

through any
should be so
mitigated.

dllage shall be avoftJed- ln case, it is proposed construct a 'bypass'road, it

construcled so that the impacl of sound, dust and a ents couldlbe appropriately

(iv) Vehjcular emissions shall be kept under control and reg monitored. All the vahicles
ning'PUC' certificate fromengaged io mining and altied activities shall operate only afrer

the aulhorized pollutior testing centres.

I

T

(v) Coal stock pile/ousher/feeder and breaker matorial
provideC with dust supplession system. Belt+onveyors shall
dust. Side cladding alt along the conYeyor gantry should be mad

be Ily
to

points shall invariably be
covered td avoid air bome
avoid air borne dust. Drills

shall be wet operated or fitted.with dubt extractors,

(vi) Coa! handling plant shall be operated with effective
or mist sprinkling system etc to check fugitive emiss

control measures viz. bag
from crushing operations,

mining operalions. Rainwater
n of ground water resources.

lilters/wate
c0nveyor . kansfer points, etc.

(vii)
harvesting

d water, excluding mine.water, shall not be used for
all be implemented for conservation and augmentatiq

K\
EubmitGd to the Ministry of Envirbnment, Forest and, Climate

monthly baois.

values of
emissions

out by covered
gun etc

all sources
parameters

\ green

(viii) shall he constructed around

the mine water ahd flow of eediments

directly be properly oonsolidated/
by providing adequate

channels shall be regulady de-

Ot*e oCP a,en
Page 6 of l,
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92(a)

(d) lllumination, nolse & vibration

siited particularly before onset of monsqon and maintained properly. gtlmp capacity shouH
pfovide adequate.retehtion period to allow proper settling of silt materiat The water so collecled
in lhe sump shall be utilised for dust suppression measur€s and green belt development.
Dimension of tha r8taining wall conslructed, if any, at the toe oi the OB dumps within the mine
to check run-off and slltation shguld be based on the rainfall data. The plantation of native
species to be made between toe of the dump and adjacent field/habitationfovater bodies.

(x) Adequate groundwater recharge measures shall be lakgn up for augmentation of ground
water. The project authoriUes shall meet water rqguiremenl of nearby village(s) in case the
village wells go dry due to dariatering of mine.

(ix) lndustrial waste water genemted from GHP, wqrkshop and gther waste water, shall be
properly collected and beated. so as to conform ts ttre standards prescribed qrder the
Environment (Protection) Act, 1986 and the Rules made there under, arid as amended from
time to time. Oil and grease trap shall be installed and maintained fully func'tional with effluents
discharge adhering to the norms. Sewage treatment plant of adequate capacity shall be
installed for treatment of domestic wasle.

(i) Adequate illumination shall be ensured in all mine locations (as per DGMS standards)
and monitored weekly. The report on he samE shall be submitted to this ministry & its RO on
six-monthly basis.

(iD Adequate measurss shall be taken for oontrol of noise lovels below 85 dB(A) in the work
environment. Workers engaged in blapting and drilling operations, operation of HEMM, etc shall
be provided with personal protective equipments (PPE) like ear ptugs/muffs in conformity with
the prescribed norms and guidelines in this regard. Adequate awareness programme for users
to be conducted. Progress in usage of such accessories to be monitored.

(iiD Controlled blasting tedtnigues shall be practiced in order to mitigate ground vibrations
and fly rocks as per the guidelines prescribed by the DGMS.

(iv) The noise level survey shall be carriod out as per the prescribed guidelines to assess
noise exposure of the workmen a! wlnerable points in thb mine premises, and report in this
r€gard 6hall be submitted to the Ministry/Ro on six-monthly basie.

{e) Occupationai health & saiety

oipla ocP oxpo 31 - 35 MIPA ot SECL ,t87-2007

d, P6ge 7 of 1l

(i) The project proponent shall undertake occupational healttr survey for initial and periodical
medical examination of lhe workers engaged in the pro,iect and maintain records accordingly as
per the provisions of the Mines Rules, 1955 and DGMS circulars. Besides regular periodic
health check-up, 2070 of.the workers identified. from workfolce engaged in active nlining
operations shall be subjected to'health check.up for oecilpational diseases and heafing

(ii) Personnel (including outsourcing employees) working in dusty areas shall wear
protective respiratory devices'and shall also be prpvided with adequate training and infonnation
on safety and healh aspect's.

(ii0 skill training as per safely norms specified by DGMS shall be provided to all workmen
including the outsourcing employees to ensure high jafety standards in'mines.
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(D Ecoeyslem and biodivercity conservafion

(i) ThB projec{ proponent shail take all precautionary m during mining gperation for
oonservation and protection of endange red flora/fauna, if any spottedfep ort€d in the study
area. The Aclion plan in this regard; if any, shall be prepared a implemented in consulbtion
with the State Forest and Wdlfie Deparlment.

(i} lrnplementation of the action phn on the issues raised d lhe.public hearlng shall be
onsured. The projed prOparnent shall undertake all the tas ures as per the action plan
submitted with budgetary provisions during th€ public hea ng. Land ousteos shall be
compensated €s per the norms laid down in the R&R olicy of the coinpany/State
GovemmentlCenkal Govorn menl, as applicable.

(iD The project propohent shall ensure the expend re towards socio-economic
developmbnt in and around the mlne, in ev€ry linancial year pursuance of the Corporate

135 of the Companies Act,Social Repponsibility Policy as per the provisions-Under
201o

(iir) The project prqponent shall fqltow the m itigation m
No.Z-1 1 013/5712014;lA.{1 (M) dated 29rh 0Qtober, 2Q14, titled lmpact of mining aclivities on
habitations-issues related tq lhe mining projects wherein habitati ns and villages are the part of
mine lease areas or habitations and villages are surrounded by mine lease area'.

(iv) The project propgnent shall make ne@ssary alternative .a , if gra:ing land is
inyolved in c9re zone, in consuhation with the State to provide altemate arcas for
livgstock gr?zing, if any. ln.this context, the project proponent sh Il implement the dkections of

8(

I

i

l

I

t.

il

I

il

I

I

Hon'ble Supreme Gourt with regard ta acquiring

(h) Corporateenvlrcnmsntrcgponslbltlty

grazrng land

(i) The Campany shall have a well laid down environment p cy duly apprgved by Board of
Directors. The environment policy should prescribe for standard rating procedures to have
propor checks and balances and to bring into focus any infri tuiolation of the
environmental 9r forest nomslognditions, Also, the oompany
reporting of non-compliancasfuiolations of environmental norms
shareholders/stakehcldeng.

ll have a defined system of
the Board of Directors and/or

(ii) The hierarchical system er Administrative Order of e ggmpany to deal with
nmental clearance @nditions

(iii) A separate envkonmental management cell both ,at
headquarter level, with suitable qualified personnel shall be sel-u
Executive, who will report direcuy to tho Head of the Organization,

(iv) Action plan for implementing EMP and environmenlal itions shall be prepared and
wise funds earmari<ed forshall be'duly approved by competent authority. The year

envkonmehtal protection me?sures shall be kept in separate a and not to be diverted for

Paoe 0 ol ll

environmeptal issues and for ensuring compliance with the e
should be displayed on website of the Qompany.

any qfier purpgse. Year wise prqgress qf imBlementation of act
MinistrylRegiqnal Qffice along with the $ix,Monthly Compliance

Dlpk. QCP expn 3l - 35 MTPA ot SEQL 187-200 , d .-v

(S) Public hearlng, R&Rand CSR

provided in this Ministry's OM

the projecl and company
under the control of a Senior

plan shall be rgpoFed to the



gv^
(v) Self environrpnbl audil shall trb conduct€d annually. Every three years third pany

ervironmental audit shall bs carried out.

(i) StatutoryObligations

(i) The environmental clearance shall be subject to orders of Hon'ble $upremo Court qf
tndia, Hon'ble High Court, NGT and any other Court of Law from time to time, and as applicable
to the poect.

(iD This envionmental clearance shalt be subjec{ to obtaining wildlife clearance, if
applicable, frorn the Standing Committee of National Board for Wildlife.

(iii) The projec,t proponent shall obtain Consent to Establish/Operate under the Air Act, 1981

and lhe Water Ac,t, 1974 from the concemed State Pollution Control Board.

(i) Monltoring of project

(iD The Ambient Air Qualig monitoring in the core zone shall be canied out to €nsure the
Coal lndustry Slandards notified vide GgR 742 (E) dated 25.9.2000 and as amended frorn time
to time by the Gentral Pollution Control Board. Data on ambient air qualig and heavy metals
such as Hg, lia, Ni, Cd, Cr and olher monitoring data shall be reguldily reported to the
Mlnistry/Regional Offlce and to the CPCB/SPCB.

4,

(v) Regular monitoling of ground water level and quality shall be canied out in and around
lhe mine lease .area by establishing a network of existing wells and constructing new
piezometers during the mining operations. The mqnitoring of ground water levels shall be
caried out four times a year i.e. pre-monsoon, monsoon, post-monsoon and winter. The ground
waler qualily shall be monitored once.a ),ear, and the data thus colleoted shall be sent regularly
to Ministry of Environment, Forest and Climate Change/Regional Oftlce.

Dbka OCP expn 31 - 35 MTPA ol SECL 487_2m7
P.{e9ofll

-7

(i) Adequate ambiont ak quality monitoring stalions shall be established in the core zone as
well as in the buffer zone for monitoring of pollutants, namely PMro, PMz.s, SOz and NOr.
Looation of the stations shall be decided based on the meteorological data, topographical
features and environmentally and ecologically sensitive targets ln consultation with the State
Pollution Qontrol Board. Online ambient air quality monitoring stations may also be installed in
addition to the rogular monitoring stalions as per the requirement and/or in consultation vrith the .

SPGB. Monitoring of heavy metals such as Hg, As, Ni, Cd, Cr, etc to be carried out at least
once in six months.

(iv) The project proponent shall obtain the necessary permission from the Gentral Ground
Water Authority (CGWA).

(i!) The effluent discharge (mine waste water, workshop gffluent) shall be monitored in terms
of the parameters notified under the Goal lndustry Standards vide GSR 742 (E) dated 25.9.2000
and as amended from time to time by the Central Pollution Control Board.

(iv) The moniloring data shall be uploaded on the company'S website and displayed at the
project site at a suitable location. The circular N1.J-2OO121aAO6iA.11 (M) dated 27.05.2009
issued by Ministry of Environment, Forest and Climate Qhange shall alio'be referred in this
regard for its compliance..



fu mishing the reguisite data I information/monitoring reports.

I(k) iilsfelhneous

(') Efdru shouU bo tyiads to reduce energy consumptio
improvements and use,of renewable energy.

I(ii) Thq pioject authorities shall inform to the Regional
mining operation$.

witrin 30 days.

(iv) Thel EC shall be uploaded oir trre comparry's website.
stipuhted Et conditions shall also be uptoaded by the proiect a

by conse n, efficiency

rned Pa'nchayat. A copy

ruatio

I

,Regional Office,
i,n Fublic domain

l

$eir website and

Board,

he compliance stalus of the
ties on

updated al least once eVery six monhs so as to bring the same in lic doma

(v) authorities shall advertise at least in two local
one of be in the vernacular language of the locallty
issue of the clearance letter informing that the project has b na

rnelproiea
whiah shatt

clearance and a copy of the
Board andl also at web site of
www.envir6nmentclearance.nic. i

clearance letter as availablo the
the Ministry of Envkonment, Forest and Clirhate Change at

n and a copy of thE same shall e forwarded to the Regional

nvironmenlal statement for each financial year en ing 31 March in Fom-V is
mandated be submitted by the poject proponent for the con rned

Oflice.

(vi) The l.
to lution Control

Board. as: prescribed under the Environment (Protection) les, as amended
State Fol

1s86J
also be uploaded on the Company's we ite along with the stalus of

conditions and shall be sent to the respe ive Regional Offices of lhe
l. Concerns raised during public hearing

ronmental protection, tf so

he provisions of the Water

ty lnsurance Act, 1991 along

subsequently, shall
compliance of EC
MoEF&CClby e-mai

I

and

(Vi) Monitoring ol water quality upstream and downstream
out gnQe in six months and reoord of monitoring clata shall be
Ministry of Environment. Forest and Climate Change/Regional

proponent shall submit six monthly on status 0f the
Forest

reports, data should be
of the years.

of the conditions.
(s) of the Ofiice by

shall be canied
submitted to the

regarding commencement of
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under
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B1

with their amendmeRts and Rules and any other grders pTsed by'the- Hon ble SuprefiE Court

;iil1;ji{[#;;;';fi',|v ;-dG court ot t-aw relatins to the subiect matter'

5.The.propongntshallabidebyaltthecommitmentsandrecommendalionsmadeinthe
ElAlEMp report and .r.o tt.t'ii,.il!-i;;i;riir ig h.: ffi All the commitments made on

the issues Iais€d ouring punric iJa;;g";nart arso u" impremented in letter and spirit'

6. The proponenl shall obtain all necessary clearances/aoorovals that may be required

betore the start ot the prcject. The Ministry or any other.compeiint authority may stiprlate any

furlher condition for environmeniir pioG.rtion.-ih" Ministry br any other competent authority

may stipulete any furthel condition for environmental protection'

7. Concealing fadual data or sud,mission of false/fabricated data and failure to curply with

any of itru onOitllons nrentioneO iboue *ay result in.wjthdra'val of this clearance and attract

acton under the provisionsof Environment (Prstection) Act, 1986'

g. Any appeal against this environmental clearance shall lie with the Natiotul Green

iribunal, if prifLneO, ftthin a period ot 30 days as prescribed under Section 16 of the National

Green Tribunal Act, 2010.

9. The coal company/project proponent shall be liable to pay the compensation against the

iltegal mining, if any,'anci is raisei by the respective State Govemments at any point of time,'in

terirs of tlie ord6rs dated 2il August, 2017 of Hon'ble Supreme Court in WP (Civil)

No,1142014 in the inatter of 'Common Cause Vs Union of lndia & othrs'.

tO. The project proponent, without prejudice td thi6 EC, shall ba bound to comply with any

othel interpretation of the ordsrs of Hon'ble Supreme Court also, in due course of time.

11. This'EG supersedes ttre earlier EC granted vide leter No. J'1't015/487200-F.ll (M)

dated 06.02.2015with a capacity 31 MTPA. 
fu1r1ra,(s'^.'sYfifl"J

Copy to:

1. The Secrelary, Ministry of Coal, Shastri Bhawan, New Oelhi
2. The Secretary, Depafiment of Environrnent & Forests, Govemment of Chhattisgarh,

Secretariat, Raipur
3. The APCCF, Ministry of Environmenl ForeSt and Climate Change, Regional Ofilce (Western

Central Zone), Ground'Floor, East Wing, New Secretariat Building.Civil Lines, Nagpur
(Maharashtra)

+. the Member'Sec1etary, Chhattisgarh State Environment Conservation Board, 1-Tihk Nagar,
Shiv Mandir Chowk, Main Road, Avanti Vihar, Raipur-Chhattisgarh- 49200't

5. The Member Secretary; Cenhal Pollution Contrql Bqard, CBD-cum-Oflice Compbx, East
Arjun Nagar, New Delhi - 32 :

6. The Member-Secretary, Central Ground Water Authority, Ministry of Water Resources,
Curzon Road Barracks, A-2, W-3 Kasturba Gandhitlarg, New Delhi

7. The District Collector, Korba, Government of Chhattisgarh.
B. Monitoring File 9. Guard File 10. Record File. 11. Notice Board

Atnts
(S. K. Srivastava)

Scientist E

oipka OCP expn 31 - 35 MIPA ot SECL 187_2007
PB0E tt ol t l
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q\
Air Quality Data near Kusmunda Mines, Korba

Kusmunda
Date PM 2.5 PM 10 AQI

01-Jan-19

379 877 429
02-Jan-19

273 598 41t
03-Jan-19

151 374 330
10-Jan-19

198 529 407
11-Jan-19

209 519 406
12-Jan-19

240 537 407
16-Jan-19

199 625 413
17-Jan-19

188 504 405
18-Jan-19

377 334
19-Jan-19

155 42t 3BB
20-Jan-19

173 473 403
21-Jan-19

136 377 333
22-)an-L9

r47 393 354
23-lan-19

t64 428 397
24-Jan-19

217 408
25-Jan-19

98 229 223
25-lan-19

125 284 303
27-Jan-L9

119 286 296
29-lan-19

103 293 243
30-Jan-19

t26 356 307
31-lan- 19

180 452 402
01-Feb-19

185 472 403

1s0 380 337
03-Feb-19

t57 392 351

I

t32

547

02-Feb-19



347388139
05-Feb-19

42t150

06-Feb-19

350351128

07-Feb-19

04-Feb-19
166 4L5

qt
381

3BB
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Malgon Village

Near Railway Siding

New Excv. Workshop

,: Pragati Nagar

Sl.No.
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Batari
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Total

2
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No. of sampl
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I
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2
3

24

8

0

:l
rl

C

1 IiiJ

I

I

Station

Workshop Effiuent

Mine Effluent after Settling

Total



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Environment Laboratory, Regional lnstitute-V'

Phone: {07815) 271646, email: rdriE.cmpd'l@Soalindia rn

website: www'cmpdi'co'in

*1"+
lttuq

rt No KU5/2018/01 04

elf-f

a

AIR QUALITY REPPRT

I Month
Repo

TN ame of the Customer South Eastern coalfieids Ltd, BilasPur Oate of lssue

Name of the Proiect DIP(A OC Sampl e Relerence No'

Parameter r

Residential zohe'(G '5.R' 82stEL

01.04.1996

et

1-Malgaon Village

0s.01,2018

1.01.2018

N02

56

38

9il 30

194 89 46

44

4!

589 j t91

B
I

I

Remark

Methpd of analysir

o Un(e.tain Ra e (!n mtl

19.5182

PARI

4:2005

i5-5182

PAR'T

23r2006

Station

calegory

oate of
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Dat€ of

anajysis

Ea{
=,--?E
l!!

j i, zoi:
2:r2006

i t19.04
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15.01.2018
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rs-5r82

PANT

6:2006io-
Station Name

: (Code)

station

cate80ry

oate of

*mplirig
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291LzZ24007.02.2!18

307

{9

9419707,02.2018

!1359019213I)2.20r811.02.1018

6913925317;01.201914.02.1018

354921.01.2018 19618D2,2018

29!9488419024.02.201821.02.2018

35385127.02.201821.022018

4-PragatiNagar B,

-,

"lf)

I 'o2la I
Month

5PN.l

120

I

60

Elt

ET,':T
6.518u
PART

2:2mlMethod of aralysis

Ren ark

0r01,2018

347

56

14.0?.1018

I

I

A-0

04.p2.2018

I09.01.2018

53

125211
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AIR QUATITY REPORT

g s*JI'l
Lab ln cha

llote; 11 li€ .eru,ts above rehte to the ialrlples iejled.

.2)Thitt€port(annolbereproducedinpanorfullwhhout$ewriuen.permisrionoftheHOo{tnyl,CMpotBib6pur,Rl-V.

byAna
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cENTRAL MINE FLANNTNG AND DESIGN tNsrl?urE LlMlrED
Environment Laloratory. Rggional tnstilute-V,

Phon€: (07E15) 27' 646, emait: rdris.cmpdi@@3J$!ig&.
websile: www.cmpdi.co. in

Ott'lN
I 116*4

r )2

Month Area DIP(A

5outh Eastern Coalfields Lt4 BilName afthe Customer Date of lssue

Report No

OIPKA OC

. Method ofranatysis

B 80

IAST

2

Unreda Ra t0 0687

80200 100 60

5-6

SPM

600

500

s02

tz0A-0

A,N

PMlO

300

250

Name ofthe Proiect Sample Reference No.

PM2,5

!0.{420

Parumet€r

02.04.19

!19.04

r,2013

N02

120

120

E{5S

rs.5182

ar200S

lndustrial zore .{GJ,R. 74ZlE),

dated 25J.2C{0}

Reiidential Zon€-(6S.R. 82G{E),

datedt5.11.2009 and GSR 116 {E),

rs-5i82
PANT

23:2006

ks

Station ilame
(Codel

Station

category

Date of
iampling

oate of

aralysis

0t.02J018 05,02r0r8 257 140 l5e 35

0s.02.2018 0t.02.2018 197 9l 32 35

08.02.t01t 12.02.20r,8 196 99 56 l7

reb:.:oir r5,02.:.018 156 !r7 | u :9 29

15,02.2018 19,02.20r8 196 9,1 58 34 36

19.01.2018 23,02.2018 196 91 54 3r"' 35

25.02.!018 193 99 30 34

5.Hardi8a:ar B

I 0L03,2018 174 151 57 l2

02.012018 05.02.t018 230 114 46 30

0502.2018 08,02.2018 1.95 98 {9 :s r12
08.02.2018 1L02,2018 106 45 l0

t6.02.1018 187 99 43 29 25

23,0J.t018 19.02.2018 192 96 45

19.02,2018 23.02.2018 209 89 4S '27

22.0:.2018 26.02.2013 186 90 49 29 ll

6Botori I

2i.a2.2018 01.03-2018 23S lZZ 31 35

+

!4

22.A2,20La

27.02.2018

55

12.02.2018

I
29

l^\

U



AIR ITY RT \r'l
Month Area DIP(A Report No

Name of the Customet South [astern Coalfields Lld, Bilas

DlPto 0c

Method ol arelysis

01.03,20u 181

CI

s.*.lh/' &"A
l,/ CheckCd bv

$v
l.ab ln

tJote 4Ihe resutti ebove tel.kto &e 
'rtnple.t€sted.2) This tepo( annot be.€Fodu6ed In pafl or{ullwithoul thc wrirten Nrnisrio'l ol lh€ Hf}oIEov}. CMPDI gil.spur, nl"V-

.t
'5-

gs 4 ol4

Date of lssue

(us/201

23.03.20

7-8Name of the Proiecr Simple Reference No.

so2 NO2SPM pM10 PM2,5Param€t€r

120600 300 120

t20 r20

a.o
A.N

lhduslrial zone .{6.5.R. 7421[),
dated 25,9:000) 500 250

.x?-L
+?i:t Rerrdential lone.lG,g.n.B25(E),

darcd 16,t1.1009 3nd GsR 175 (El,

02,04.1996) .

B 200 100 60 80

i!5181
PAiI
1i28!t

rs.5131

PATT

,11006

oc6 Yd'
r.l0l3

rs-9,181

PAST

2:i{ol

6.9r82
PAf,T

6:?t!6

uncertainty n'rng4in ffi ,l !0 0687 iOt,lrc

Remarks

rr93, i

Stalion Name

lcode)

statiolr

catagory

Drte of
iafipling

DitE of
analysis

I

i
!

I
t

03.02.2018 05i2.20r8 26 2EIE3 4S

05.02.r018 08.02.2018 243 r12 30 29

0s.02.2018 u.02.20r5 186 92 {0 l8 75

13-02J018 16.02.2018 198 34t9

16.02.1018 19-02.20U ,92 95 46 32 36

20.0:.t0r8 2t.02.2018 '260 128 32

23.C2.2018 26J2.20r8 168 89 l0 35

7-Jhabar B

01.01.2018 197 87 30

01.01.2018 0s.02.1018 r86 88
t4, 2! 31

06.02.20r8 08.02.?018 t79 6a ti6 29 30

09.022018
I

12.02,1018 2ls 123 56 r29
r3.02.!018 15.02.1018 178I

I
81 {9 29 3I

19.02.!01er5.02r018 104 sl 3{ 3:

20.02,20I8 23.02.t0t8 196 91 50 3S

23,02.2!18 25.02.2018 180 88 :9 z1

I I -flarrja I

2r.0r,:0r8 84

4l

49 30 26

n

88 16

,19

27,0:.20.18 48 25

FEBRUARY

CEHTRAL MINE i}LANN,NG AND DE$IQN INETITUTE LIMITED.
' Enuronment Laboralory. Regio sllnstflule-V,

. Phone (07815)271646, e rair: rdd5.Empd!Iq@a&gE.u.

website; wur,,v.cptpdi.co in '
I

,c

I



,

KSM/20rt N0RDIPKAFEBRUARY AreaMonth

I623.03.Date of lssuoSouth Eastern Coalllelds Ltd, BilasPurName of the Customer
N3Sample Reference No.DIPl(A OCName of the Projed

llutionThe Noise &

Ni ImeIime
?075lndust ial.rea
s565BCommercialarea
45CResidedtial&ea
4050DSilente Zone

R

Mo6eNtOIF Ler'elAmbienProtoc!lCPCBMethod of analpis

Value in d8(A)Value in dB(A)Date of
measurement

Station

category

Statiott {bde) Ststion

Nane
,442.6181

48.028.02.20 8
c1-MalEaon.VillaEe

lol
13.02,2018

61.6
A2-Near Railway Siding

44.845.5

50.060.7

'13.02.2018

A
28.02.2018

41.050.301J.U

36.946.328.02.201
4-Pragati Nagar

40.9 r4813.02:2018
5-Hardi Bazar

1813.

46.30 8
c5-Batari

48.8

28.02.2418
TJhabar

41.449.813.02.2018

39,147.028.02.2018
c8-Ratija

CENTRAL MINE bI-INIIrug NruO DESIGN INSTITUTE IIfuIITED

Envirooment Laboralory' Regional lnstitute'V'.

Phong: (0781 5) 271646, emait: 4[19-9!Ddi@coalindra'rn
website: www cmPdi co in

t
\\2

N0r5E QUALITY,FEPgRT

a

B9'"'t1-i tr
Ana dby

Nol€j I)'the tesults abow relate to the $mples tesled'

2)Iiri: repoh cannot be reEodur€d in pari or lul

Check Lab ln cha

b

lwithout the rvlitten permission of the HOD (€nv), CMP0I SibsPut' nl'V

P ge3of19

t'h

Parametet

55
l.imit (in dB(A)

lrq

38.8

48.6

5U.52S.02.2018

I

3-New Excv. Workhop

45.6:- 47.6- 28.0?.2018

42,4

41.1

h - ' 
42.8

I8

c

I

I

t
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ffi
dNTRAL M[rI ptANNTNG AND o€sreN rNsrrurE lrMtTED

tfl irorneht Lalrootory. f, egiooal los'itute-V,
SEclcompler. Setp.r Roed. Bilalpur lc.G.)- 49i m6.

Phons: (frr52) iil6}71, em.il reaSrr.tmpdl@8nail.€oo, websilsr i@llgEllq$E

EfFLUENT VJATER TEST REPORT

For the month af Febnrary'J018 i

DIPNA AREA

South €isrern Coaifieldi nd, Bila[pur Date of tisue

o|PKA Optll cAsT
oate ot

conpny , !

,8.0? tn 07 01le

ol lhe cusloher

Name of the ho.iect

Nrmeol tie Stations

oown-strearn ofUliBdr Nala alt€r

"tilr'""rt ine! etlluert aft8r:ettl

leivi.g mininE leale boenti

113.32.13 77

6,qi6
.1,W1

25.0

<25,9

<4.C

.4.0

E( oirdryF n

Po*iroa,

ield^ gfirdiai

,it Eddlla v!

9i* C.i. & ](. r56

6*-"
o.tidi

ir'rt

offiier

. C 0 t. r!^ ria

{5 ir23 rPirr r ir1A3.
fi 19!6 :l€dt:).8$l,letfi

.fA& 21" Edr,i.r, 4264, 09.'l &aa Tri-ai{.

l&D!

I

I

f.iCl i 6.591

8.0s9
$a:&14 a ii2i

4rtrtr'l.r,a 1:3,

d 1?2ac2

t-__ *9
<25i

:4!
<40 "..0

. lS l]?51Pd30li1s9{,

i. 20.J Pr.it F &erri*LM.trnd?trnc$rtE
<; a <).0 .il$?r$ e

!3 3l,lnrli
rl,:

.n

--c

a

t..-

\j4* -

1
ii

,{ote; IJ?lre re.sqlr o,love relrrre ro rne somplel eestel ns .rceivel.

2l'l'his rcport cun nfi be rcPrcdu.td ti Port .tt tl1!l A'itltutitit' *?rf rJ'r ;r'/) ]'r 
js:'trn 

', 
tfu l!l)f' ftinv)' CNPDL Rl'v'

Scientifid.AErt Ct'.r:tri,j gy

3) I'DL ttdicatei Lower tktectnn Ltmit & ilrL tnditat s Bclow ljete.h{t' I'it;ti!

t

No=02

f2du11'.Mar(

lilEF. . . ..

2".
ilm9lrnI*;r.- Dat. of A

L
15.02t015.01.18 18.0, to 07.03.1r1,. q3.02. : 17.0118up.str€am 0f tfasarh Nala b€fore e0tgring miring lease bornd3ri

18.02t007.0J.181 15.02t0 25.0118 '

0.].02.r8 i7.02.18 1102 to ?5.02.1ri l

15.02to 25.02.i8 18.02 to 07.0!. 184.

LCl 5.5!r9e i

t1) lEi
!

17

rs 3li5 (Prr 1: j,1ffI
R 1991 a{rtftdl ta.tr{

\

<.t5.0

;3

I
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crnpdi
Ai/lnr.|ta/lra|;onpany

ENVI RONM ENTAL I\XON ITORI NG REPO

A&NOTSEAETTWEXT

(DIPKA AREA)

Emvtrwnfirsffts
fififfm$furfnE

MARCH - 2O1E

souTr-l EASTERN CoALFIELDS LIMITED

1,a uirtnatna Company)

a0PYN6HT WtfH

CMPDI

A MINI RATNA

tso 9001qoMPANY

Central Mine Planning & Design lnstitute Limited

Regional lnstitute - V, SECL Complex,

a BILASPUR (C.G.)
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DIPKA, AREA -',MARCH',2018

\>

No. of sa ples

2

1

3

4

6

lhabhar

Ratija

Total

Name qf Noise.Sampling Station

Total

(

*$

7

I

n]

9

9

9

Nanre of Air Sampling Station

CONTENTS

Near Railway Siding

New Excv. Workshop

9Pragati Nagar

9Hardi Bazar

96 Bafari

9'7

7Z

No, of sam ples

I 21 Malgaon Village

2 Near Railway Siding

23 New Excv. WOrkshop

2+

2Hardi Bazar'

2Batarl

2Jhabhar

?Ratija

16

l',:l'll. .t

Sl.No,

ENVIRON M ENTAL MONITOR'ING REPORT

L('

Malgaon Village

(

9

SI,,NO.

Pragati Nagar



I3r

.- 0

o

'l 
-.t\r6

rplesNo, of sanSl,No. Name of Effluent Sampling Station

z1

7 )

U/S of Lilagarh Nala before entering minrng lease

boundary

D/5 of Lilagarh Nala afLer leaving nrining lease boundary

2' 
, Workshop Effluent

I

4 2

8

Mine Effluent after SettlinU

Total

.l

L{ir)

I

I

I

I
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CENTRAd MINE PLANNING AND DEsIGN INsiITUTE LIMITED
EnMronment Laboratory, Regional tnstitutFv,

Phone: (07E15) 271Mb, emEit: gllQ,gnpl!@ggfu(ia.in,
webstle: www.cmpdt co ln

AIR QUALITY RIPOfiT

DIP KA Re 11N0

Station Name

Icode)

mark

.l"v
0
Checked bV ln ch

a
Note: 1) The result5 ibove relare to thes3mples tested

$k+'\^"
edAna

MONth i MARCH Area r(u5/201

Name of the Customer South fiste.n Coa,fields I td, Bilaspur Dale of lssue 15.04,20
Name of the Project DIPKA OC !-2

Paramet(t PMlO PM2.5 s02 NO2

A-O 600 100 120 120
lndustrial Zone -(G,S.R. 742(E),

dared 25.9.2000) A.N 500 2s0 120 lu0
Retidentia I Zone.(G.5.R. g2G(E),

dated 16.U,2009 and GsR 175 lt), @B:
02.04.1

80 80

Methtid of analysis
r5.518:

EC
:i! :!

I PAi:
t.;lil5

ls-5182

PAII
CrCBVol

l, 20i3

rt518:
PA,q]

2:20C1

8.!r82
PART

6:2006

rC.0687 t0,1420

Sration

cateEory

Urce(ainty 1I9.0,

oate b,
sampling

0at€ ot
analysis

9703.03.2018 05.01,2018 201 96 16

05.03.r018 01.?018 191 95 59 32 33

08.0J.2018 12.03,2018 190 90 49 2A 25

12.03.2018 15.03.2018 197 99 50 35 30

15.03.2018 1X03.2018 56 71 z8

19.03,2018 22.03.2018 197 94 46

22.01.2018 26,03.2018 90 43 ll 31

r25.03.2018 29:03.2013 237 115 65 32 34

29.03.20r8 5"{ 29

03.03.20r8 05.0rJ018 599 s3 26

04,03,2018 07.03.2018 623 54

07.03.I0r8 56 25

29111.03.201E 14,03.2018

1I.03.2018 s97

55

,,1

lo

18.03.2018 30

18.03,2918 21.03.2018 591

69

54 28

6942s.0i,20r8 57 30 33

25.01.2018 28.03,2018 59{; 14,

2-Near Railway

Siding
A-A

21.0t,1018

2&03.2b18 31.03.2018 623 l4

?l rhig report cinnot be reorod4ed in part o. fullrNithoui tie written p€rmirsion of the HoD (Env), cMpDl Blhrpur, ft,v

igc I of4

t.

Sample Reference No,

60100 )

122

193

l.Maltaon Village 6

02.0{.2018 195

299

317

285

661

14.03.2018 589I

a 195
-A'),tr A

59

60



I

P.ge 2of4

CN

ES

Month

4-PragatiNagar

Parameter'

l duitial Zone -1G.5,R. 7al(E),

dated 2$

4rn'\"/ 11..r*' tr
Ana Checked Lab ln

3
Notej 1)The results abov€ relate to the s.mpht tested.

l)Ihir repoft tannot b€ reprodrrced in p0rt 0r full$iithout thevfittso permilson of the HL'C (EItv), CMPoI Bilaspur, Rl'V

\\9
A

CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Environmenl Laboralory, Re$onal lnstitute'V'

Pnone (0781 5) 27 1 646. email: rdris.c.Opd@!93$9!Cj[,
website: www.cmpdi co in 

i

(Report NoDIP(AMARCH Area

15.04.20Name of lhe Custqmer south Eastern Coalfields Ltd, 8ilaspur te of lgsu€

3-4Sample Reference No'DIPKA OCof the Proiect

N02502PM2,5PMlO

120120300

12012QA.N 250500

8060 80I 200

Eesidential?one{G.5,R. 826{E},

dated 15:11,2009 and GSR 176 (E),

02.04.19951
rs 5t82
PART

5;1006

t5.518!

PAf'

100

:s-514,
pAnl

is-!tE2
PART

,l:10C5

rks

j).068, :0.4420i19.c4Uncertairty IN

Date of
ani lysis

Station
category

Station N.me

lc,ode)

Dete ol
sampling

305805.03,2018 596

2052 320,{.01.2018 07.03.2018 565

t6 zl524 265 3811.03,2018

31

07,03.1018

1r.03.2018 l{.01.2018 ;102 5i

l6297 4214.011a018 18.01.2018

2521.03.2018 605 296 5J

50 t025.03.2018 587 21L2t,03.2018

28 2729.03.2018 28.03.2018 983 283 60

29 75288

3-Near Excv.

Workshop
18.03.101t

A.A

285105.03.2018 186

55 2t07.03.2018 225 772

2011.03.2018 91

36 z9

08.03.2018

1r.03.2013 14.03.2018

50

6?

76 33J4.03.2018 18,03.2018 97

30i3:1.03.?018 2s5 105

5l

50

47 30

18.03.t018

21.03.2018 15,03.2018 191 95

5625.01.2018 28.03,I018 190 94

2896

3

28.01,201E 11.03,2018 198

ItI

?'"

AIR OUALITY REPORT|----.----'..1-.-

I

Method df an.lysi!

I

I

5PN4

600A-0

CPCB v.li'
r,:0ll

03,0t.2018

I

| :s5

32I

1

28.03.2018 31.03.2018 595

03.03.2018 -Tr
04.03.2018

2{6

51

D



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Envionment LaDoratory, Reglonal lnstrtule-V'

Phone. (O781 5) 271646. email: rdn5,cqlgol@sb3[r]gaLn'
website: www.cmPdi'co in

\\1

Name of the Project

-rar\.
L,^, r-tB

marks

Method oI analy5is

U

\)
Ana dbv Checked by Lab I

+
Note:1)The results abqve relate to the sample5tcJted

I

16.04.20

KR rt NoArea DIPKAMonth MARCH

Date of lssueSouth Eastern Coalfields Ltd, Bilaspure of the Customer

DIPKA OC

SPM

5-5

R
B

02.04

200 8060

NO2

120

120

300

250

A-0

A.N

6C0

500

15.il 82

PMXO I PM2.5 s02

Sample Re{erence No.

Parameter

-:19.0! r0.4,420

r, ..01-r

10.687

120

120g.|

zaic

=!
15 5:82
I,Af,i
4:2Cd5

Reridential Zone-(G.S.R. 826(E),

dateir 15,u.2oo9 and csR 116 (E),

lndust'riql zo e -(Gs.R 742(E),

deted 25.9.2000)

15-5182

PART

!3:i006

TAR]

6:2@6

r5.5182

PANT

2:2@1

Dat€ of

sampling

Date of

analysis

Station

catetory

30l695 5805.03.2018 19503.03.2018

JI 3020105.03.2018 08.03.2018

32{8I

i
9612.03.2018

353{262 110 4715.03.201812.03.?018

32 315919819,03.2018

34105 5822.03,2018 278

19.03.2018

19.03.2018

z8r9 36199 9722.0J.2018 26.0t,2018

29
I

51 30!9.03.2018 94:6.03,1018

331{01.04.2018 I
!

5-HardiBazar

a

I

29.03.1018

3o'55.05.03,20u ! r89
'I

319l ,19108.03,2018 I
I

234912.03.201B lb/

l665 2915.03,2018

2632191 9619.03.2018

{9 30922:.03,2018

56 28101e6.03.2018 779 I
I

I

3395 5e29.03.2018 189

29 28

ts

29,03.20r8

03,03.2018

19,03,101ri

12.03,2,018

08.03.2018

05.

22.03.20r8.

.15.03,x018

02.04.2018

)

2)Tt*s r€port crnnot b€ rep(odu(€d h ra|t or fullwithout the \rlltlen permilsicn ol 
Te 

HoD (E w), Cl!'tPol Silelpur,ll-V.

Page 3 of4

:"'.i!.
1:::,,,

I

a

80100 ,

Stathn tt.me
(Codel

08.03.20:.3

28

24?

98

256

53

25.03.t018

244

6-Bototi

AIR QUALIW REPORT

I

I



CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMTTED

Envirofiment Laboratory. Regional Inslitute-V.
Phone. (008 1 5) 271646. emarl: rq!5 cmpd.\Qlgditi.ia.ia,

websile: urww cmodi cu.rn \a"

t MARCH

Uncertainty fta ln

nrarks

Station Name

lCodel

Date of
.rarppling

Date of
anely6is

7-$abar

-{ri^rt\'*
Analyzed by Lab n cha

80100

N02

R 60200 80

sQ2

120

DA

120

120A.N

SPM

600

500

Area KA

South Eastern Coalfields Lrd, Bilas ur

DI oc

PM 1O

(us/201

15.04.

7-8

Name of the Customer

Name of the Proiect

rI9.0,i 10.c,687 .i0./.470

Parameter

5ample Reference No.

of lssue

rt No

300

250

rt5l6l
PAET

i 2005

CPIB Vol'

r..r0i3

Station

tatcgory

15.5t82

PANT

li::006

i5-518I
pAir

2:2El

!5 5182
pA&I

6:?m6

Resldential Zone-(9.$R. 826(E),

dated 15,U.2009 and GsR U5 [E],

02.04.1995)

hdu3tri.l Zone .{G.S.R, 742(E).

dated 25.92000)

5l 3003.03.2018
I

I06.03.2018 203 95

06.03.2018 53 25 36

09.03.;:018 13.03.20t8 180 90 30 29

13.03.2018 29 z715.03.I018 190 i 5599

r6.03.2018 20.03.2018 195 45 21 50

20.03,1018 23.03.1018 101 51 39 28212

23.03.2018 27.03.2018 95 50 z7 z4189

28 3327.03.2018 30,03.2018 196 93

B

30.03.2018 M.04.2018 193 92 5; lt 35

03.03.201X 06.03.2018 51 29 29193 93

06.03.2018 09.03,t018 66 :r

3009.03,2018 13.03.2018 192 26

27 3B13.03.2018 16,03.2018 209

97

90

r3

56

16.03.2018 10.03.2018 r52 32 241i7

20,03.2018 19423.03.2018 I

i

101 34

23.03.2018 27.03.2018 32 37188

27.03,2018 30,03,2018 ! 199

95

97 54

SrRatiia

$

,I

B

30.01.2018 I04.04.2018 254 145 57
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Method of analysis .
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PM2,5

09,03.2018
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58
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I
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a 2) This .epod canoot be reprod!.ed in ,art or full without thc written permission of the HOD {Env). CMPOI Silaspur, Rl.V.
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Stotion lcodeJ Statioa
None

2.lJear Railway Siding

NOISE OUALITY REPORT

DIPKA

DIP(A OC

Report No

The Noise Pollution 2000
'f ime

&
P3r:meter c

't5

B(A)(in dnlitLi

3-New Excv. Workshop

#
D''
Anal dbv

NotG: 1lfie resultr ebove rebte to the 5dmf e5 f€sted.

2)Ihis report canoot bd teproduced in ran or futl
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6

qithout lie wriitn ,eii]itsion of lhe HOD (EnYl, CMPoI BilaJpur, f,lv'
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l(sM/20
MARCH Area

1816.04,Date of lssueSouth Eastern Coalfields Ltd, Bilaspur

N39-Sample Belerence No,Name of the Proiect

NishtTime

70

55

45

40

A

D

B

c
5.5

55

50

lndustrialarea

Sllence Zone

Commercial erea

. ResidentialArea

3e11a

Level Nose MonttoringFor AmbiefltCPCB ProtocolI Method of analysis

Value io dB(A)vaiue in dB(A)

t.

Statioo

category
--_-._37,7

54.81$.03.2018

38.155.223.03.2018
c1-Malgaon Village

,38.3

A

c

I

c

,2

c
,8

2S.03 to

15.03 I
018

15.03.2018

15.03,2018

29.03.2018

15.03.2018

29.03.2018

48.0

43.7

57.9

52.8

39.3

37.415.03

3.2018

59.8

55.9

56.5

53.9

4-Pragati NaEar

5-Hardi Bazar

5-gatari
)

43.741.5I

!
i

c
29.03,?018

15.03.2018

TJhabar
aa 1

41.3

39.3

42.5

35.7
c

29.03, I

15,03.2018

8-Ratiia

3d{19
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' website: w*'w.cmpdi.co'ifl

0ite qf

meaSuremeot

A

48.3

54.0

I

44.3

{0.551.2

I

52,2

\
\

I



,

2L
,. -.)

W'
'' 

tnvt.gfnnmt lrboratotY. nrtqorl lNtitulev'
s€Cl Comolot S€cprl ho.d, 8ihdu, (C.C )' 4'5 m6'

phoner (07?t2l 21671, emaiL (orE.n cqpdi@8nrail.onr. x/ebtitci I44+!l!lD!!.I&i!

CENTNAL MINE PIANNIN6 AND DESIGN INSNTUIE TIMITED

c pdi
Rolno Cr:/npoot

z'
10/01to I l/O1

10/03 to I VCs

30-103 lo I

lo 11J01

DIPKA AREA

s;uth taltcro Co!lldldt ttd, 0riirlpuI

I'I

7..113 8,01t8iS JO25 lpen 1 1) tm
i lg$ P-,.cr,wrlrc Ir*lid 7.2q! 8.103

2018
u,)nr.'ol {hc Cirltonw

,!neoilho Project

turn,, ui ir,o Sr"i,oui
a

I,e

o

:3.q

Q.B ,,1c

<4.0--.,r.0

<2.0 ...:?!
<2.0

s!r536rlC a 15 ar-o:

t02C?!'o1d

!O3rriqr

r0 !841S, ! ar , l:ii)

& LU\l a ?. n29

{8e

t&d rs5d,{ad ligd. lS 3!rA iPal {,)1 I Sl
fi 1$d Crsrfiratla lrslhr{

<25.0 . <25.0

<25.0 <25.0

a,PHi jf t6rs! 5220S- !r.i
ldld rlrdrl| llshori- 

- if2rii-ii6$]F*

<4.0 <,1.0 (n.0

<4.0 <,r,0 <1.0
L

?0

25r 0

1-r alt 2aI):] tm{..l &an rda.M4{m
I.6rne d,.:j

;

'.;.'

Nolcl)l'hc rcsuls abovc relue lo dte tamdcs terted ds reccivetl

2)Th6 rcpo,cto rot be rcproduqed in port ot Jull vJithouL the Uriu e per nission

S(ie Che(ked By

3l LDL ifihcltes 'Lonet Dtitrtionunit & BDl, iodicotus Seiow DetecLian Linit

i

No-O3

18n.Date ol klue

0at€

I

Dille ol

l6/ql lo ,{/03r710/03/18
16/03 to 24/01t1

16/01ro:4/0310103/18 1l

DiPXA OPII'J (A5I

up rtreJm ol

ol7 mintn lci!c
ellluenr

lcnic boundNrlil bcforo e

Nala ait{r

Miner erliuerl afte. t01

o.Gd,

001 55l.90
It.652

l|.lt4
14.21..,

25C lmu
<2!.0

<25.0

t3

of the tl1D (&nv),CMPDI Rl'li.

I

!

EFFLUEN' WATERTEST REPORT

For the monlh of March'2018,

l51aC,.&x;1ci'

1 3i

_f2.Q
<2.0

l0/03.'18

6.557

36_



cmPJi
Ai/rnLfratrlaknpany

. ENVIRONMENTAT IVIONITORING REPO

Ar& NOISE AEErtIrErr

(DTPKA AREA)

ffnvfronl?I€rlfs
fi#enrt'wrrng

o
APRIL.2O18

SOUTH EASTERN COALFIELDS LIMITED

(A Mini Ratna CompanY)

caPYRloltTwlTtl

CMPDI

AMINIRATNA

ts? 900111MPANY

I
- 

CtntrolMine Plonning & Design tnstitute Limited

Regiopol lnstitute - V,SECL Ct*mplex,
BIIASPUR rC.G.)

I

I
a

o

I

I

'l

I



,.+

I

\)\

ENVIRONMENTAL MONITORING REPORT

DIPKA AREA-'APRIL' 2018

-r___--_-

o

. CONTENTS

Name of Noise Sampling Station No, of sa ples

Malgaon Village
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New Excv. Workshop
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6

88
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Total
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APRIL Area

Date o, lssue

KU5/201

21.0s.20

DIPKA OC

SPM

8060 80I 200 100

s02

120

120

A-O

A-N

600

500

NO2

120

120

PMlO PM2.5

5ample Reference No'Name of the Proiect

.i0.C687 10.,1420

300

250

Parameter

CPCBVoI.

l, !'01l
rs-5182

PAiT

?3:2006

$.5142
pAtr

4:2005

Station Ntmo

lcodel

Station r

category

M€thqd of an3lysis

rs-5182

PANI

2ii001

t5-5182

,A8T

6:2006

lndust al Zooe -(G5.& 74X[E],

d;ted 25.9.20001

Residential Zone-{6 J,R. 826{E},

d.tcd 15.U,2009 and 6Se 176 {E),

02.04.

marks

29219205.04.201802.04.2018

33 3551

l50

05.04.2018 11.04.2018

3261 3o:76

395416.04.2018

13,04.2018

198 9013.M.2018

35 37599l19.04.2018 19315.04,2018

39ll6 5223.04.t018 21B19,04.r018

51 l0197 9026.0,1,201821.04.2018

6930-04.2018 13126.04.2018

t35t04;04.2018 731

365809.04,2018

!73434t 6661012"04.2018

2856566 24015.0{.2018

22u5298

359

164

18.04.2018

21.04.2018

22.04.2018

59

57

76

590

6r6

169311I
I

66128.04.2018

A-A

25,04.?018

09.0{.t0I8

.:.2.04.2018

,'ffi
W
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Environment Labor8lory, Regional InstrtuielV,
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sampling
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check bv Lab ln cha

i

Month

.E
E€:.!a

U

)
Note l) Ihe.;ti[s abqve Ielale to thesamdes teltod'

2) Thir reponcah@t be reorodueei in part oi lullwiticut the rvrittcrl qerlnisrion o' tie HOO (Envl' CMPDI Bllarpur' Rl-V
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'lL;
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analysis

11.04.2018.l
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!
J
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04.04.20I8

18.04.2018

2:.04.2018

15.04.2018

L
4"\
U
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l)this reponiatnot he reproduc?d in tcrt or fullwithout the written pelnrssion ol thelio0 {Env}'CMPDI Bilaspur' Rl'V
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21.05.20Date of lssueName of the Customer South Eastern Coalfields Ltd, Bilasput

Name of th€ Proiect

100

I

5 Plvl

A-0 600 I

rr00A-N

60 80 80200

300

250

Method of analysis

Reference No.

PM2,5PMlO

5am

!0.4{2010.0687

4rl

t19.04

120

s02

720

EN

E{:y
CPCB!oi'

{,:011

Residentlal Zone-{G.S.R. 825{E),

dlred 15.11.2009 and 6sR 176 (E},,
. 0L04.1996) '

ts,5182
pAxr

6i2005

Is.5182

2r2001

rt5182
PARI

l5-5182

9ARi
)3:2 6

oate oi
analysis

Statioo Name

{code)

Stition
(ategOry

Dat€ oi
samDlirE

63 35663 35401.04.2018

l3 34519 28704,04,2018 09.Mr018

37 333061&04.2018 56009,04.2018

l931612BZls.04.2018

28r631S.04.20I8 18.04.201r

3433

49

5l616 35022.04.201818.04.)018

32

I

5458125.04,201822.04.2018

354!t
I
I

i

32623 31228J4.201925.04.2018

A-0

3E,24604.04.2018I

I

01.04.:!18

3032

59

4519409.04101t04.04.1018

z5176l10628109.04.2rr!.8

353153197 !315.04.201812,04.2018

3230589418.04.2018 1991s.04.2018

i

3266130t7922.04.201818.04,2018

l35495195t5.M.2018

9628.04.2018 19725_M.2018

B
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wobsits. www.cmPdi.co.in

AIR QUATITY REPORT

Area Report No ,

ParamPter

lndpstrhl Zone -(G.5.R. 742{t},

dated 25.9.2000)

Uncertai na {in mr)

/

3-Near Excv

Workshop

58

Lab I+\il\"i
byedAn ch e

Month APRIL DIPKA

+

'l

DTPKA OC 3-4

N02

120

04.042018

57

!2.04.2018

538

38

I

95,

12.04r018

3522"04.I018

35

4.PragatiNa8ar

)

I
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Envitoffnent Laboratory. Rcgonal ln$uute'V'

Phone: (0tr81 5) 27 l6{6' email rd.i5.cmpilolpPlDgla-lo'' websile: www'cmpdl co ln

L

D IPKA

it-

Repo( No KU5l201

Paraoretel

I

s-Hardi Bazar

6-Bototi

L
na dbv

w., ']

,]6'*f
vCheckbct Lab ln ch

Ngte r) ire resulB rbin€ rekte to the sarnples trted'
2}Th'gregon.rnmtberegmdutedio{,artorfullcthlutltEv/rftenpgmilsionollheHo9(Envl,cMPolEilatpur,Rl.v'

Area,APRILMonth

/

21.05.20Dste of lrsugEllLtde ds aspuErh CoaliiSou asternName o{ the Customer
5-5Samp le Reference No.

DIPKA OCName.of the Ptoi€ct

NO2502PMZ.5PMIO5PM

120120300

720120250A.N 500

lndustrial ?nne -(G.S.R' 742(E),

dated 2s.9.20q0)

808060100B
.Residential Zone-(8.5.1' 826(r),

dated 15.U.2009 and GSR 175 (E),

(.1

.;E
:{

rs.5182

PAiT
r95t82
PAXI

I2m1

cPcSvd
1,2011

rs 516:
PAST

23r2006

rg'518:
PAil
4:rml

r0.44ZO10.0687119.04Uncertairty

Date o,

analysis

Statiqi I'lame

(code)

2l2550193 9605,0{.2018

JI286 63u.04.u01s05.04.2018

389813.04,201811.0{.1018

t035191 9316.04.2018r3.01.:018

355311422419.r)4.201816.04.?018

35 365l194 9423.04.201819.04.2018

3338589819823.04.2018

3961130t{3

B

304505.0{,2018 1E0 8l0104.1018

2556l0szo51r,04,2018

74 299Z18713.04,!0r81114.?018

35 31
13.0{.2018

30

55

5819,04.2018

383423.04201819.04.2018

33335t

152

,9326.04.201823.04,2018

s8tsl30.0.r.201826.04.2018

B

Page 3ol4
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600

200

. tr4gthod o{ analysis
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sampling
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(ategory

02.04,1018
I
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t5r99
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25,0{.2018
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194 9815,04,2018

9lr6.0{.2018
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Phore: (07815) 271 646. emat 4F!.9jnnst1@cs[ff&j1'
website: lYww cmPdi co in

AIR OUALITY RE PO tTT

tRe rt No

Name of the Custom€r South Eastetd Coalfields Ltd, Bilaspur

OIPKA OC

Parametea

500 250

ff esidentlal Zonc-{G,S.B. 826([),

dated 16,11.2009 and 65R 176 (E),

02.04.1996)

,*ti&
I

I
I

!

:

t

ksma

cI
EC
:!c Re

M€thod of analysi5

Uncerta Ran ln mt)

Date of

analpk

r93 | 96

t0.04,20r8 259

s

-J-**;---

t00 100 60

t5 5$2

lso | 92 27

89

197 102

15.5182

PAfii

4::005

FA'IT

2li?!r0t ,

rt5i8!
FAST

6:200ti

17

3?

J,,
red

dr,',lY;
l.z Cheil6d by

ri3

Lab I ch

luKUS/2

21.05.20 IaDate of lssue

7-8Sampl e Referenc€ No.

sol . N02PM2.55PM Pl\,110

120300600

120 120A.N

lndustrial zone -(G.S.R, 742(El,

darsd 25.9.20001

80

{s-tr8:
rASi
2:2Sl

cPcEvd-
i, ?0I3

r0.,u2C:ir.oa

D.t€ ol
samplinE

Sbtion Name

(Code)

Station

tate8ory

7-Jhabar

I

29 34

36

25

38

B
29 30

z1

34

35

38

29

30

a

66 30

?859

31

31

32

39

191

234

r99

190

t93

213

03.04.2018

27.04.i018

05.04.t018

12.O4.2018

14.0c.2018

t0,04.10r8

24,04,iN18

03.04,2018

05.04i018

12.0d.2018

14.04,2018

17.04.1018

20.04.i0r.8

r4,04.2018

05.04.2018

24.04.2018

12.04.2018

14.04,2018

17.04.20r8

17.04.2018

20.M.2018

12.04.1018

t4,04.2018

06.04.2018

27.04.2018

30.04.2018
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r28
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8l

95

9it

9t

100

54

61.
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54
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49

4:i

!2

20,04.2018
,-Rarijd

)
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zirhir repon caonot be re!(odlEed in part or lullwithout the writtec permklion d, ths HOD (Env)' cMPDl Sih'put' Rl-v
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r89

2r.04.2018
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v Repo rt No

Sample Reference No'

n cba

nth

B
Cheby d

b
Noteil)Ihe rerulti above relate to the $mpios tested.- -- 

ii ff,ir rupon aa*ot be r€prodgced l0 part or full without the wrlrten permErrrn ot thP HOD (Env), ClvlFDl Bilaspu', Rl'V

n

OIPKAAPRIL
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value in d8(A)
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Area
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B
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CPCB Mon t0NAmbienl LevelForProtocol

Parameter
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55
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Time
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55

Value in dB(A)

Method of ana
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Silence Zone

Commercial area

15

umit {in d8(A)
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0ate'of
meaturement

station.

.categoryr

Resid€ ialAre, !

40254.3

48.554.7
c

13.04.2018

27.04.2018
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46.171.5

53.770.s
A

18

27.04.2018
2-Near Railway Siding

50.670.7{3.04.2018

)u.o72.427.04.2018
3-New Exw. Workhop

J/.J13.04.20'18

49.652.527.04.2A18
c4.Pragati Nagar

,is.7 
;54.613.04.2018

43.75X,2
L
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513.04.2018 48.6
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5-Batari

x
52.6'53.6

I

42.854.2
L

13.04.2018

7-Jhabar

50.852.613.04,2018

4A,25?.4
L

27.04.2018
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30f19
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o

I
B

B

II

I
'Batari

8

B

64

nplesNo. of sar

I 2Malgaon Village

2

2

2

2

2

z

2

16

6)( :' r i

Total

Name of Noise Sampling Station

I



, t*,t::t'

I

o

o
/-

1

4

J(i,

nplesNo. of satName of Effluent SamPling StationSl.No.

2

U/S of Lilagarh Nala before entering mining lease

boundary

z2 D/5 qf Lilagarh Nala after leaving mining lease Qoundary.

2a Workshop Effluent

2

BTotat

t' I

I

Mine Effluent after Settling

I

I

I

t
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,C
i
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o

Month ]I,INE

Name of the Customer

Name of the Project

ParJnreter

lndultrial zone -(G.s,R. 7.4i(E),

dated 2s.9,20m)

lleridential Zooe.(G 8r6(E),

dated 16.u.2009 and GSR 175 {l},
02.04.199

Method o, analysi!

. AIR IJAL ITY RTPORT

200

L--

:a
E€'i 6.i-7-

rs-5:t;
piR I

100

p4li:

U

Station Nam€

{Code)

Stauon : 0ate of
category : sampling

'10.06.2018 12.06.2018

2-Near Railway

SidinE

B'sr..{i,,-
Ana zed by' b:l La In cha

L
loae: 1llhe .Erultir dbgve relate to the $mdss tertcd.'

,2)Ttx$retJor(i.nnotbereprodr.E€dinpenorfullwithoutthe$.ittenpermisriono{theHOo{En!),CMPDIEilisplr,Rl-V,

South Eastern Coalfields Ltd, Bilaspur

Area DIPKA

Date of lssue

Report No KIJS/20

24.W.24

1.-2DIPKA OC

SPM

:19.ed

N0r

8060 80

50:

120

120

600

500

PM IO PM2.5

Sample Reference No.

120

120

A-O

A-N

r0.0687 :0.,1410

300

CPaB vol"

i,2013
rs-518:

P8l
31011

5-5162

PAIY

6:2006

oate of
analysis

05.05.2018 08.06.2018 195 96 5l l0 l2

l6] 29 3711.06.2018 100

r4.06.2018 192 90

14.06.2018 18.06-2018 105 sl

5d

37

22.06.2018

219

!i9 46 25

25.06.2018 83 22 28

28.06.2018 15 l9145

s

08.06.2018

1:..06.?018

19.06.2018

25.06.t018

22.06.?018

02.07.2018 IJb 12 3l 2t

04.06.2018 06.06,2018 1t

3007.05.2018 09.06.2018 583

307 i 63

28r'.'i sl
i

.114627 60 32

30r3.06.2018 15.06.2018 591 293

l3r18,06.2019 21.06.2018 460 256

57

50 35

21.06.1018 23.06.2018 249
'18

z8 26

27.06.2018 437 26 2524.06,2018 230

4027.06.:018 30.06.2018 112 2:8 22

P.ge I oF 4

<\
U;7j\ /fB

l-$J
CENTRAL MINEPLANNING AND D;SIGN INSTITUIE LIMITED

Envionment Laboratoly. Regional lnstitule'V'

Phone: (07'810 271646, email: rdri5 cmorjr@ccallndia :tt'

. website: www.cmPdi co in i

)

1-Mel6aon Vitlage

I

I

I

B

146 4l

28.05.2018

77
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n

I

Rep ort NoDIPKA KUsl201

24.07 .20oate of lssueSouth Eastern Coalfields Ltd, Bila

DIPKA OC

200

34

5PM

A.0

6080100 60

I

N0r

120

120

50:

120

120

600

500

Referencs No,

tr[,t2.5PM 10

250

300

:0.442010.c687:i':1.01

15-51r;

PANT

n:1005

195182

PART

6:2006

PART.

12001

15-5182

PART

2l:lfrX

0ate of
analysis

lData ol.
53mpling

3Z5906.06.2018 594 260(x,06.2018.

316: 28'57507.06.2018 0r.06.2018

3555 37

l6l0

310

280 58

10.052m8

16.06.2018

12.06.2018 613

584

t

i
262821,06,2018 465 25118.06.2018

27 z248452

I
45

23.06.2018

27.05.2018 215

21.06.2018

24.05.1018

z040t0.06.2018 437 22r

330405.2$r18 06.06.2018

26

5S

09.0612018 196 97

l392 4610.06.2018 12.06,2018 192

2413.06.2018 16.06.2018 90 a2 26

28lE.06.2018 i 8321.06.2018 155 30

21 7l21,06.2018 .06.20rI 149 39

!120I
)

I

21 .06.2C18 136

2258 31127.06.2018

24.05.2018

13030.062018

,m,
l^ff.i
e,"19"

CENTRAL MINE PLANNING AND DESIGN INSTITUTE LIMITED

Envirinment L'aboratory, Regional Ins lute V'

Phone: i07815) 27'l646, email: rdris cnudi@coahndra rn'

\/€bsite: w!vw. cm pdi. co. in

(\

U
\\t

i Month JUNE

Name of the Customer

Name of the Proiect

Parameter

lndustrial Zone -(6.5.R, 742(E),

dated 25.9.2000) r

02.0,1.1996

AIR OUALITY REPORT

c{i
Residcotial zone-{6.5.R. 826{Et

dared i6.u.2009 and csR 1?6 (E),

Ran

Station
tateBory

A.'

i
I

I

:

l

i

i

staion Name

(code)

l-llear Exrv

vlorkshop

4-Pragati ilaEa!'

B.s"&..1
Afia ed

t*,- --/)LFe*_y-
thecl€d bv

I
$

I

I

I

l

I

i

I

ln

vi
lotei l) The r€srrils sbove rela[e to t r?iampl€stested.

2)Ihis r€po.((ionot b€ reprodured in gan or fullwitlrcur drc,rrittec permrssionofthe tioD (tnv), CMP0IBilarpur, Rl"v.

a8e 2 0,4

I

Area

B

CPCa Yol"

i,24fi,

13,05.2018

50

24

10s

48 2807,061018

41

22

I

. Method of analyiis
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0ENTRAL MINETPLANNING AND DESIGN INSIITUTE LIMITED

Environment Laboratory, Regional lnstitute-V,

Phone: (0781 5) 271646, omail: rdris.cm[ditocoalindia r['
. rvebsitG: lrrw cmpdi-co,in \W

lvlonth DIPKA

Name ofthe Customer South Eastern Coallields ttd, Bilaspur

Name oi the Proiecl 0rPm0c

Parameter

tndustrial lonc -{G.sh. 742(E},

' dated 25.9.2000)

Methad of analysis

unc ,')
Station Name

(Code)

') iiar{}itiarrr

.5i
';r

G

L.rb ln char

rla

o 11,06.2018

14,06.?018

19.06.2018

2t.06,rs18

2s.05rr0$

28.06,t-018

E
And

L:
L.*19.7.
theck'ed bv e

ll+
Nott: llThe reJuilj above relat! to the ranplei ts5t€d.

2) 1 i!! regvr (annot be reprod$ed in pad or fult without the vrritten perrnrsdon of the ttilD {f.v), CMPoI Bllasput, Rl-v.

I

KUS/201ort NoJUNI

24.07.20Date cl lssue

5-6Sample Reference No.

N0rPM2.5 50rSPM Plt1l0

120 120600 300A.0

120120A.N 500 2S0

80 80100 60B

ne.idefl tirl Zone{6.5,R, 826(E},

drted 16,u,2009 and 65R 176 (El,

02.04.1995)
rs.5t82

6:2004;

.CPCB vol-

ir.:or:
r!51s2
PAf,T

rs518?
PAtrT

1*105

rt5l82

2t:2006
.!0.4{10:0.0ti8?.19.04

0ate o,
analysis

Slation

cateSory

Dste 0f
sanry'ing

795l 341080s_05.,?018 08.05.2016 121

2711,06.201303.05.2018

29 l0

93

14.06,2018

32 23

220

193 91

50

4911.06.:1018

14,06.:018 18.06.2018

30 18150 8519.06,2018 22.06.2018

25,88l22.06..1018

26 3079

4rl

4425.06. t018 28.05,2018 L47

2428.O5.2018 02.07.2018 145 75 42

l2'\05.05.2m8 08.06.20r.8 193 tl

2708,05,2018 11.06.2018 51

72

r.81

14.06.2018

J7 l9

53

47

23

18,06.2018 135

r50 80 42

2l25r5.2018 14{ 65

28.06.2018 79 1-r

40

zt

02.07:018 133 15 35

:00

4r:25.06.10r8

2{50

22.05.2018

I

t.

l.

AIR QUALlrY REPORT

i

r' rl,;iirr.

w
t



is
:

4[R QUALTTY REPoRT

Month JUNE

Name ofth9 Project

Parametet

lndu5trial Zone .(GS.R. 742(E),
' dared 25.9,2000)

Rcsidcrtial Zone-{ .R.826{E},

dated 16,U.2009 and GSR 176 (E),

02.04.

cc
:r,

Method of arlalysi5

Un Ra

$.irg2
gAST

4:2005

r$5182

PA*T

.lir)flE

rk

m

Strlion Narhe

(CodeI

haiira {;

29.06.

a-Rati

a

B
Ana""e/ Lab ln chaed

tr

w$
tlwB

dryr"

CENTRAL MH,IE PLANNING AND DESIGN INSTITUTE LIMITEO
' EnviionmenlLaboratory,Regtonalhstitute'V,

. Phone:(07815)271M6,emril:rdris.omrdi@coaliftdia.in,
, webslte: u,\ l/:cmpdi.co.in'

No

UTName ofthe Customer

RArea r DIPKA

Date of lssue'South Eastern Coalfields Ltd, B

KUSl20

24.07.20

DIPKA OC

PM2,5

r:.i.!4

7-8

spM

80100 50 80

NO:

120

500

500

Sample Reference No,

A.N

,0.0647 i0.4420

PM 10

2S0

300

50r

720

120

CPCS Vol.

!, i01:
tt518:
PART.

12001

r5"51Sl

PARl

6:2006

Station

category

Date o{

analyris

06,06.2018

bate of
sampliog

08.06.2018 5C 33 35196 9,1

09.06J0r8 11.06.2018 190 90 47 30

12.06,201S 14.06.2018 l{s 28 35

14.06.20$ i 18.06.2018

81

48 33

20.05.2018 23,06.20r8 151 47 l4 26

23.06.:018 26.06.2018 40 38

26.05.2018 29,05.201.8 136 ?n 23 25

02.07.2016 129 68 15 24 1
30

93 30

189 ?q 28

25 26B5

18 21 22

151 80 40 28

77 39 25

I136 37

B

29

06.05.2018

09,06.2018

12.0E,1018

14.06,20r8

08.06.2018

02.07.2018.

11.06.2018

29,05.2018

14.051018

26.05.2018

18.06.2018

23.06.2018

r 23.06J018

131 69 33 20 2r

Pig€ 4 of4

k la ,lt7
iir:::'

n

5
ll.ote: llThe resuilr Jbole rel.te to thelamlle5 r!ited.

2) Ihrs rapon ctnnor be reproducd in pan o. fullw,thoutthe written permission of the HOD (tnv), CMPoI Bllaipul, Rl-v.

120

200

l

i

80

182

20.05.10r8

26.06,2016

120
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CENTRAL MII,IE PLANNING AND DESIGN INSTITUTE LIMITED

Enviio;rment Laboratbry, Regional lnstitute-V'

Phorh: (07815) 27r646, emall: rdri5 qmoditAcoalrndra'in'
' I 

webslte: www'cmpoi co in

N4onth I UNE

Name of the customer

Parallleter

lndustrial area

(in dB6l Commercial area

[eq ResidentialAr€a

Stotion (cad?) S,otion

No[l1e

rsE A! ITY REPORT

Date of lssue

Ihe Noise Pollution {R & rules, 2000

Tlme

Linit
ffema

1-Malgaon Village c

2-Near Railw'ay Siding
13,0 8

29.05.2018

3-New Exo. Workshop

4.Pragati Nagar

5.Hardi Sazar

6-Batari

a 7-lhabiry

8-Ratiii L

()
Anatyzed by

IPg B.s^*./

iI
I

I

c

29.06.2018

40.5

Lab ln chaCheched

L
liole: ill Tn€ re5utlr ibo{rc relale to lha smpts teJt€d.

2i lhis repon canndt bc reprodl*d in to,1 or fu1 without thc *dncn perm,'olt oft{e H00 {Efl4' C.MPO Bilsrpu" Rl-V'

t.

I

KSM/2

24.07.2018

Report No

Eastern Coalfields Ltd, BilasPUr

DIPI(AArea

South
6N395ample Reference No,OIPKA OCName ol the Proiect

Nightlime
70

55ti5B

4555c

Method of

4050

6

lsellotrveltCPCB AmbientorProtocoi

r easurement
Vaiue in dB{A)

Silence Zone

Date oi

13,06.2018

Value in d8(A)

42.9

Stathn

category

48.329.05,2018

52.155,3

--__44i59.7

49.213.06.2018 47.3

46.550.029.05.2018

40.6

40.5
i

40,6

47.6

13.06.2018

29.06.2018

I
13.06.2018 44.9

39.550.2
c

29.06.2018

39.439.413^06.2018

38.7
c

--- 1i:t
43.729.06.2018

tl.813.06.2018

1

l
i

41.3
l

29.06.20',i8

(
13.06.2018

46,6

i: i:

WI

15

D

J6. )

A

I

44.9

42.7

39.6
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CENTRAL MINE PTANNING AND DESIGN INSTITUTE LIMITED

tryloment l-nbtitorr. Rcgbnll lfl stituier',,

SEA Comple)(, scepit R'o.d, 0ila5pur (cG.)- 495 006,

Ftlong (0n 52, 146371, enBil: .0rg.n.cnrpdi@Bnrail,cln, weblit3i ylu4,@!dl,E iO

EFTLUENT WATER TEST REPORT

For the month of.June'201,8

DIPIH ARDA

o"o.k**
LllS*C!3*,1fir

C\

ln-Ch3rBe

cmpd
A Miri Rolno Cot'to()t y V

.JuV201E

ol

to 09.07 lli
I 29.0610 $i.07.r8

29.06 b 09.Ci Li

19.06 to 09.07 4,i

hn,m ol th€ Custo.nst

fiane ollie Proicd

tlloe o, the SEthns

, i C 0 0. r{r. !B.r

Ddrai

Utttt

r5 3025 {Pdl r 1lJS0.1
n !!66. Ai*{6!.ri.aL&d tt.€arirel . a::

r0.14&r41 nr :r azli

061:35ilr2 d 18 2!rrl

4 i Cji 5 i,3..! nEll, fiBx

o

10,:1{wl

l,-

(heiked By

7

port No - 06

2SQaieotl$!esourx usJt4lr coAmElos tli'tifto, BI!,ASPUR

1u!
Date'olPjG oPEN CA51

1313.06 to 20,05c9,06.r81 UB.ltreim of [.naga,t {s}a bcfore ente.ln6 mlti,r& lea!{ boirndnrY.

13.06 to 10.0619.06.r60, c6. 18Nria afterDown-rtrearn olLila lanse

13.06t0 2C.06cr'].05.l8 I 19,05.16wo.lilhopeftlv i-

4 .lY,Ul.,.r0 13.06t009.06.18effluent n fte. 5ult

1

Cana..t St|idJct
lo. Olc|lrlc 0l

8.0147.233 I 8.0S7
c01 55t000

6.9r7't,211 8,c55ii.t)27

2ii<i5,0

,0

;,1(25,0

<?5.0{:5.0
rs 3(2, (Pad r?j:r*H

R ttr6. cfirisic t&ssd

,fr{& 2f €C,or.a2ld nst
Rlnrr( Tr.tdl l*{16*

I ;4'
il3

+! ,. 3!o -,
iJ3.C , 2i.c

15.0 I

rc-1R r rroi. Patt{n earroir. g€(xJd

Tlrdr"o,lafira

rl.0tlC
20

J1t(: tt
I

--l
6.2

iS 3Ca5 iP&'l 3gll$i

<2.0 r <2,0

nloae l]fll
2)lh
3) LD

V.a,(En
reaei0.trclii ta tcjrarJobOvererul6

RIh It0D CIlPDI,lsJIiJllri tiullar t/rouwl olnot pennt.t c0tt be iutlpnrtrcproducedre?$t
Li ,ilt) aci DeftcnJa ardicou9LL Dttecwer ii,LitionL!)inlicafts

l!4,.,,,'|.;

I

I

I

3
I

I

I

I

D.l

t

i8

ti, Jomll'$
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,r(

-..+.Ur,dt:r lhe Jurrsdic^rir,n cl liiias;.ir.:r Cour

5outh i..:tr.irr ( o..,lfir:lds Limir.cci

: 1a sr:bsidiai'y Of Coal lnciia Ltd)

OFFICE OF'THE GEi{

DIP

ilt;qTlFiLE NO ii! .i fufq.-/DA

g operations wi m tn tma I irn act on Eco-systenl servaces ls

inr.iit
; *ore sr.le, _ _.l.-

I

sG-qTl SHEI-:T t(o.

-1
I

IET \90

NAh4E OF OFFIC .C.Du m ka, Chief Manager ( nvironmont)

Sub.: Recontmendation of TC r:egarding offers received from expert agencies for the '9

tem sen,ices.

Dipka Qperrcast Coal Mine of SECL has been granteci Invironntent Clearance from 31 MTi'A to 35

N4TPA vide EC letter.No. J-11.0i5/4B7l2OO7-lA.ll (lv])pt dtd.20.02.2018 by MoEFIiTCC, INew Delhi. As

C condition No. a (ix) a Study re arding carrying capacity of the eco-s. stenr to sess pptimal

nstitution

CIN4 FR

in arivance

. ,r!it -ri i'iijc :tr-; .l

g1,#,ffi1+S.{. ffi,o asseis optimai mining operations with nrinimal impact on Eco'sy

per E

o.
per

to be conducte r0ug s0me

cy.

-+.-
Vide letter No. SECL/NO/DAIENVT/20181562 dated 08.03 2018 from Glr4 (Dipka Area), proposals were

cailed from lSM, CtMFR, BtlU & llT Kharagpur by 23.03.20i8, for the study regarding carrying capacity

ui'.i,e :.1- :Jstem to assess optimal rnining operations with rninin:rl irnpacton Eco-system services.

Aicordingly, offers from thA foilowingfour institutions were received:

.r.. From Cltvll-R vide letter No. CIMFR/NREM/PPlKKKs/18 dated 23.03.2018.

2. Fronr BHU vide letter No. llT(BHU)/MlN/CONS/SKS- GSPS/2018/19 dated 20.03'20n8.

3. Fronr llT Kharagpur twb offers were r'eceived; i) Fronr Prof. J. Bhattacharya, vide letter No. NIL

dated 27.Q3.20.18 in hard copy and ii) From Dr. Khanindra Pathak vide e-mail dt. 27.03.2018.

4. From lSfi4 vide letter No. ESE/2017-18/SECL/01 dateci 2O.O4.2OlB. ' ,.

The comparative statenrent of the above mentioned five offers is as follows:

RdrnarkGST @iB%

Rs.

5,54,4001-

Agreed

,800/, A,greed

()
i,l
I

)

I

I

I

I

I
I

i
!

I

i. Reoort I will

eubnrittdd in

rnonths. I

ii.L-1 I

. Report I rvill be

sr:bmittejd in 4 month:,

& 15 davb.

L I.ocal ljospiraliiy E

;cr r:n rlr tdr,.i atiort is 1t.;

ire rii.ci irlcd frce.

be

1.2

ullLJ . ----lRa-4Eil

6-T al?i:

E lt t[,)ti'

(

4),
!:i: :

,';flft',*'i ,1' ,ii. l, li r!.1 Ii 4r'€" . I

i.,!tr.* J

\.3r19),

fitfrc:

DEALII{G CLERK: ----

i

i

I

Total Scope of work

As per GM 
'

(DA)'s letter.

Am ou nt

claimed

Rs.30,80,000/- Ils. 36,3a,a00/-

in ad va rrce
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9,

f
:

6:l

1i

\5r

rJ E qLJ EEr 
I

i-J,riJnr lne Jurisdiction o{ Biiaspur Court or-,ly

South Eastern Coaltields Limited

(A 5rrbsidiary Of Coal tndia Ltd)

OFTICE OF THE GENERAL IVIANAGER

DIPKA AREA

Rs.1,19,60,000/- s.21,52,8001

N

Yc6 scqT/ s ET NO.

NAME 0F OFF|OER: U.C.Dumka, Chief Mana er (Environment

fe transport
mples to BHU

CL.

ovide req uisi

nPower

istance and oth

istic support.

2

7 i)ltT
Kharagpur

port will t

mitted in 1 year

Lodging,

rding & loc

5

sport is to t
vided.

L-5

6,30,0001 . 41,30,000/- ort will b

mitted in 9

nths

I hospitalitl
sport and othe

stic support is t,

rovided.

Rs. 9,00,000/- Rs. 59,00,000/- Agreed Payment I
nce

Loca I

itality

vis it

ded.

L-4
Vide enclosed letter l{0. [5t/2017,18/SECt./Lri oateci 20 04 ?016 (Received in GM Offic
29 04.2018), ISM-Dhandbad has subnritteci their ofter ior the above n]entionefl strrrjy a

our letter No. SECL/t'JO/DA/ENVr/2019/562 CirrirC 08.03.20j.8, regarding ;rroposal
nTentioned study rvas receir,ed.in tlieir office orr .10.rJ,1.201E. Considering their case tinr
Siven till 2!r.04.2018 for sul-,rnitting tlicpfir:i, ,.,idr clr-ii;:,ecj rpproval t;y G tvi (D,r)

r5M

Dhanbad

d u rinl

to bt

d ir:fornred that
{or the above

exteftsron vvas

L,r',! ,r I f'4gr t\j.J,J

l;r

ii sl
sq

SE

v. Pr

tTl

a5

tol

i. L-j

Rs.

1,,41,12,8001-

in a dva nce

.Agreed ii.Re

suJ

iii.

bo

tra
pr(

iv.
4

I

l) llT.

Kharagpur
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NAIIE OF OFFICER: U.C.Dumka, Chjef Manag (Environment)
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Kharagpur- Dr
Khanindra Pathak, and lSM, have agreed the scope 0f work as per GM (DA),s letter. N w CIMFR is at L-

with the offer of Rs. 36,34,400/ {Rs, Thirty six Lakhs Thirty Four Thousand Four Hundr
GST of .i8%. They will be subnritting the report in 12 months.

d 0nly) including

lnsidering the above fgcts, TC recommend the offer of CIMFR as being L1 for thi study regarding

impact on Eco-

Thousand Four

carrying capacity of the hco-system to assess optimal mining operations with minim
system services at a total cost of Rs.36,3a,a00/- (Rs. Thirty six Lakhs Thirty Four
Hundred Only) including GST of 18%.

The Proposal may p e be send to GM (Env.), S CL HQ for the a roval of conr petent uthority.

f
a

General Manager 0peratio ) D.A. Area Fin

'1;t'{
*

e Manager (D.A,) odal 0

{,tt
,

q
D

cer (Env.)D.A

9a.

w
Itet t

l-y
d-.

deneral Mana Dipka Area I

I

'.'rr,.lor :tr1. Iui"isdicrior, ,-.i tliiespur fseli o;ii\.

.!ouih Eastern Coatfieids Limited

[A SubsitJiar], Of Coal lndia Ltd]

OFFICI OF THE GEI,IERAL MANAGER

DIPKA AREA

All the five offers received froni Cltv4[R, BHU; llT Kltaragpur- prof. J. Bhattachar,,,3, ;

0/
tb it

,0

t /c.*

a Q1-

-,/
General Manager (Environnreirt), SECL He:
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